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Heard lr.M.Chanda, learned counsel for 

the applicant. 

The application is admitted, call for 
the records. 

List,on 6/9/01 for further order. 
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21.11.01 	Written 

filed by the responden.The case 

may now be listed foriearing. The. •  

applicant may.file rejoinder, if any 
7 	 l 	 within 2 weeks from today.. 

List on. 3/1/2002 for 

- 	
' 	b 	 Vjc an 

mb 

• 	3.1.02 	List on 17.1.2002 on the prayer 
12 o f ri r.M • Csha ria, 1. ea ra ed cou ns e 1 f r 

the applicant. 
cL- h.t4- btt 

Mimber 	 Vicei.Chaiman 

mb 

	

17.1.02 	adjourned on the prayer of learned 

- t 	 * 	 o*unse1 for the applicant. 

List on 25.1.2002 for hring. 

- 	 Member 	 UiceChairman 

in b 

25.2.02 
	

Heard learned counsel for the 

parties. Hearing concluded. Judgement 

deiivered in open Court, kept in .seRara-

te sheets. The application is disposed 

of In tezms of the order. No order as to 

costs. 

Member. 	 Vice-C hal rman 
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CLNT  RAL ADMINISTPJT 	TRIBUNJj, GUWA1-LTI 131NCH 

Origjn A.ppljcatjon No 0  293 of 2001. 

Date of Decjsion222002. 
00000.0. 

•e. • 

Sri. Niralal Acharjee 	

Pet.itioner(S) 

	

i M. Chanda. 	

Advocate for the 

	

Versus 	 PCtitjonr(s 

Union of India & Ors. 

Sri A.Deb Roy, Sr.C.cj.3.C. 

Advoc t for the 
R.3pondent ( \ 

THE HON' BLj 
MR JUSTicE D.N.CROgTHy VICE CHAIpJ, 

THE H IJi3L 	MR X..KøsRMA # ADMINISTRATIVE ME3E, 

lo 

Whether Reporters of locajpers may be aliowpd t see the iudgmen ? 

2 To Le ieIferred tD th Reporer or not ? 

Whether their Lordshjps wish to see the fair ccpy of the J
11dument ? 

Whether the Judgment is to be circulated to the other Benes 
	? 

delivered by Hon'ble : 	 -ClaaIrman  

ki 0 
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CEYTRAL ADMINISTRATIVE TRTBUNAL, GUWAHATT BENCH. 

original Application No 293 of 2001. 

Date of Order : This the 25th Day of Pebruary,2002. 

The Hon'blo i4r Justice D.N.ChoWdhUry,ViCeCha1rmafl 

The Hon'ble Mr K.K.Sharma, Administrative Member. 

Sri Hiralal Acharjee, 
postman, 
Tura Head post Office, 
Tura. Meghalaya. 	 . . . Applicant 

By Advocate Sri M.Chanda. 

- Versus - 

Union of India. 
through the Secretary to the 
Government of IndIa, 
Ministry of Communications. 

New Delhi. 

The Director of postal Services (HQ) 
Office of the Chief postmaster General, 

	

4 	 N.E.C1e,hlb, 

The Senior Superintendent of post offices, 
Meghalaya Division, 
Shillong-793001. 	 . . . espondentS. 

By Advocate Sri A.Deb Roy, Sr.C.o..C. 

ORDEI 

CHOWDHURY  

The applicant was earlier working as Sub postmaster 

npati Sub Post Office. He was imposed punishment of 

removal of service vide order dated 30.6.2000 passed by 

the senior Superintendent of Post Offices, Meghalaya 

Division, Shillonq after holding a deoartmental enquiry. 

The applicant preferred an appeal before the Director 

of Postal Services, Shillonq against the order of 

removal. The appeal was finally disposed of by the 

Director of postal Services reducinq the punishment of 

removal from service to reduction to the lower grade 

	

H 	
of postman unti. 1 he was found fit by the competent 

medical authority to be restored in the hiqher grade. 

contd..2 

%/11 



The applicant preferred a revision before the Chief Post-

master General, N.E.Circle, Shillong on 20.1.2001. The 

revision petition was returned to the applicant for 

resubmjssjon it to theMember(p), Departient of Posts, 

Dak Bhawan, New elhj vide meno dated 21.3.2001. Hence 

this application. 

The respondents submitted its written statnent 

and contested the case. When the matter came up for hearing 

it Was pointed out at the Bar that there is a provision 

for revision and review under Rule 29 of the CCS(CCA) 

Rules. Sub-clause (iii) of Clause I of the said rule 

provides that revision lies before the Mnber (Personnel), 

Postal Service Board. Mr. M.Chanda, learned counsel for 

the, applicant submitted that for fitness of things it would 

be appropiate if the matter is dealt with by the authority 

by sympathetically taking into consideration the state of mind 

of the applicant at the relevant time and the suffererice of 

the applicant he has undergone. Mr. A.Deb Roy, learned Sr. 

C.G.S.Co has no objection if the applicant is allowed to 

pursue the matter further before the revisional authority. 

Considering all the aspects of the matter we dispose of 

the application directing the applicant to re-submit the 

revision application dated 20.li2001 before the Member 

(Personnel), Postal Service Board within four weeks from 

the date of receipt of the order. If such application is 

made the authority shall consider the revision justly and 

fairly and pass a reasoned order. 

Mr. Chanda, learned counsel for the applicant 

submitted that the competent authority while passing the 

impugned order did not take decision pertaining to 

suspension after reinstatement of the applicant in service. 

Contd.. .3 
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Since the matter will now go back to the revisional 

authority the revisional authority shall take all these 

issues and pass a reasoned order accordingly. The 

applicant may also raise all the issues before the 

revisional authority and the revisional authority shall 

consider all the issues raised by the applicant. 

The application is accordingly stands disposed 

of. No order as to costs. 

K.K.SHARMA ) 
	

D.N.C4OWDHURY ) 
ADMINISTRATIVE t4ET4BER 

	
VICE CHAIRMAN 

1 
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Central Athiiiktative Tnbunal 	
4 

2AUG2GJI 
TT 	R1q1 
	 S 

Guwaht1 Bnch 

4 
IN THE CENTL AI INISTWTIVE TRIBUNAL 

G:JWAHATI BENCH -: GUWAHATI  

• c3 

O.AJ NO. 	- OP 2001 

Sri HiraLal Acharjee 	 ... Applicant 

VERSUS 

The Union of India and 2 others 	 ... Respondents 

I N DEX 

Annexurd 	Contents of the documents 

40 	 Original application filed by the 
Applicant above-named. 

A 	Order No.B32-430,dated 1-18-'1999 
passed by the Sr.Supdt.of Post 
Offices, Meghal aya Divi si on,Shi 11 ong 
i.e. Suspension order of the 
Applicant . 

3 	Procdeding drawn up against the 
Applicant vide Memorandum No.32-430,' 
dated k 5-11-1999 by the Sr.Supdt.of 
10121 Post Offices,Meghalaya Division, 
Shillong 

C 	Prayer, dated 20-4-2000 of the Applicant 
for withd&-awal or fevocation of suspension 
order. 

D & D-1 A. copy of the ciimunication No.32-430, 
dated 10-'5-.2000 of the Sr.Siiperintendent 
of Post offices,Meghalaya Division, 
ShiUong along with the copy of the 
enquiry teport suxnitted by Inquiry 
Authority forwarded to the Ap-plicant 

E 	Removal of the R)V*XtJXJ applicant 
frc service vide No.32-430,dated 
30.6-2000 issued by the Sr.Supdt.f 
post Of fices,Meghalaya Division, 
Shillong, 

F 	Vide NO.32-430,dated 10-8-2000 the 
Superintendent of Post Offices, 
Meghalaya Division, Shilbong intimated 
the Applicant that he should  file the 
appeal to the IPS(13Q),Office of the 
chief Postmaster General,North East 
Circle, Shillohg. 

Page N. 

1 to 14 

15 

16 to 19 

20 

21 to 27 

28 to 35 

36 

coritd. • .1A. 
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Annexure Contents of the documents 	 Pao NO. 

Appeal, dated 21-8.2000 preferred by 	37 to 39 
the Applicant addressed to the 
appellate authority, i.e. Director of 
Postal Services, Meghalaya Division, 
Office of the Chief Post Master General, 
North Eastezn Circle,Shillong. 

H 	Appellate Authority wide Memo No.Staff/ 	40 to 41 
109-16/2000,dated 27-10..2000 qiashed the 
order of removal of the Applicant from 
service with immediate effect to one of 
reduction to the lower grade of Postman. 

Corrigendum No.Memo No.Staff/109- 16f2000 , 	42 
dated 6-12-2000 of the appellate order 
at Mnexure-H. 

Representation, dated 1511-2000 addressed 43 to 44 
to the Director of Postal Services(HQ), 
Office of the chief Postmaster General, 
N.E.Circle,Shillong, by the Applicant, 

Communication No.32-430, dated 2-1.2001 	 45 
issued by the Respondent No.3 in favour of 
the Applicant whereby the Applicant is 
R reverted to the lower grade of Postman. 

K 	Application,, dated 20.1-2001 addressed 	46 to 48 

to the Chief Post Master General, 

N.E.Circle, Shillong, Meghalaya. 

L 	Vide No.32-430, dated 21-3-2001, the 	 49 

Sr.Superintendent of Post Offices, 

Meghalaya Division, Shillong-793001 

intimated the Applicant for corrdctly 

addressing it to Member(p) Department 

of Posts, Dak Bhawafl, New Delhi. 

Date:- - 2001 

Place: - 
•.. 2. 
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1 

Date of filing 
I 	 I 

or 

( Date of receipt by post 	 I 
I 	 I 

Registration No& 

I 	 I 
Signature 

Por Registrar 

- 

IN THE CERAL Afl4INISTRATIVE TRIBUNM 

GWAHhTI !ENc 

O.k. NO. 	 OP 2001 

Sri Hira Lal Acharjee, son of Late Manindra Chandra Acharjee, 

at present working as Postman, Turai Head Post Office, Tura, 

Mebalaya. 

... PPLIczwr 

VERSUS 

1,i The Union of India ( through the Secretary to the 

Government of India1  Ministry of coniannications, New Delhi: 

2, The Director of postal 5ervices(), Office of the Chief 

postmaster General. N.E .Ci rd e,' shiliong,Meghalaya-79300 1 

3 The SeniorSuperintendent of post Offices, Meghalaya 

DivisiOn, shillong-793 OO±. 

0 1 0 • RESPONDENTS 

•. .2. 
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:D 	OF WPLI CATION: 

1. Particulars of the 

Application is nude against the order of suspen-

sion No.S2-430, dated the 1st October,1999 passed by the 

Senior Superintendent of Post offices, Meghalaya Division-

Shillong-793001, the Order No. BZ - 430 0: dated 30/6/2000 

passed by the Seniior Superintendent of Post Offices? 

Mdghalaya Division, Sh.tllong-793 001 removing the 

Applicant from service, the Order No.82-430, dated 02.-01-

2001 passed by the Senior Superintendent of post Offices, 

Meghalaya nivision,ShillC*g-793001 reverting the Applicar- 

I 
from the post of SLkPostmaster to the Cadre of postmc- 

2 Jurisdiction of the Tribunal. 

The Applicant declares that the subject matter 

of the petition is within the jurisdiction of this 

HOn ble Tribfla. 

LimitatiQ. 

The Applicant further declares that the applicati 

is within limitatim period prescribed by Section 21 of 

the jninistrative Tribunal Act, 1985. 

4.: 
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41 Pact of the case: 

That while the Applicant was serving as 

Sub Postmaster, Ampati Sub post Office in the District 

of Tura, the senior S'upErintendent of Post Offices, 

Meghalaya Division passed an order placing the Applicant 

under suspension with immediate effect on ground that 

a disciplinary proceeding was áontemplated against him 

- 

	

	 and this was conmrnjicated to the Applicant vide No.32- 

430,, dated 1-10-1999,, a copy of which is appended hereto 

Annexure-k 	as Ann exure-A. 

That thereafter a formal proceeding was drawn 

up against the Applicant by the Senior Superintendent 

of Post Offices,Meghalaya Division, Shillong-793001 vide 

Memorandum No.B2-430, dated 5.11..1999 on 3 (three) 

charges based on allegation that the Applicant lodged 

- 	 false cQnplaints to the Secretary, Department of Post 

etct on 3--2-1995 against Sri S.' Samant, Chief Post 

Master General, N.E.Circle,Shil1Oflg, that even though 

he was directed to hand  over charge of 5PM, Ampati to 

scmeone etc. '  but he refused to hand over charge and did 

1. 	 not attend the circle Office as directed, a copy of 

Annexure-3 	which is appended hereto as Annexure-a. 



Ia 

Ann exure 

-5 	- 

That on 20-4-2000 the Applicant made application 

to the Senior Superintendent of post Offices requesting 

him to withdraw the suspension order and also in the 

said representation he stated that he was the victim of 

circumstances, that he was suffering fran mental depress-

ion etc, He also appended to the said application a copy 

of medical certificate, dated 10-3-2000 issued by the 

Department of psychiatry, Guwahati Medical college Hospi-. 

tal,i A copy of the said representation is appended hereto 

as Annexure-C, 

That his representation as afore-said failed to 

achieve any tangible result and an Inquiring Officer, 

Presenting Officer were appointed to hold enquiry into 

the charges against the Applicant and after holding 

enquiry the said Inquiring Officer,Sri S .Chakraborty. 

sulxnitted his report holding the Applicant guilty of the 

charges. The said Inquiring Officer made a short finding 

to the effect that the disciplinary authority would not 

produce any witness in suppoft of the charges and yet 

he was found guilty owing to direct or indirection 

admission. A copy of the said enquiry report was supplied 

to the Applicant by the Senior Superintendent of Post 

Offices ,Meghal aya Division. Shill ong vide his cocwnunicat-

ion No.B2-430, dated 10-5-2000, a copy of the said 
• . .6 . 



Anflexures-
D & D.i 

Anrexure-E 

- 6 •-• 

cc*nmunication along with the copy of the enquiry report 

are appended hereto as Annexures-. D & D.1 respectively. 

(e) 	That thereafter the Senior Superintendent of 

Post Officers, Meghalaya Diviáion, shillong passed order 

on 306.2000 removing the Applicant from service with 

innediate effect, a copy of which order is also appended 

hereto as Annexure-E. 

That as would be seen by the said order the 

Senior Superintendent of Post Offices,Meghaiaya Divisic,' 

Shillong did not point out anywhere the failure oo the 

part of the disciplinary autbority to produce any witness 

and to prove the allegation against the Applicant and 

inspite of that the said order has been passed to the 

serious dis-advantage of the Applicant. 

Tht being aggrieved the Applicant made an 

appeal to the Director General of post Offices but the. 

said Memo of Appeal was returned by the Senior Superinteni.. 

-dent of post Offices, Mehalaya Division, Shillong vide 

his cc*zunication, dated 10-8-2000, wherein the Applicant 

was intimated that the Director of Postal Services, i!ead 

quarter, Office of the Chief Postmaster General. I!orth 

Eastern Circle, Sillong was the appellate authority, a 

exu re-P copy of which is appended hereto as Annexur. 

• .. .7 . 
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That on 21-8-2000 the Applicant prefers an 

appeal to the Director of Postal Services from the order 

of punishment, a copy of which is appended hereto as 

Annexure-G 
	

Annexure-G. 1  Ref ore this appeal also the Applicant filed 

another appeal, which is,however,not available and so 

the later appeal was filed by him on 21-8-2000. 

That by MnO No.Staff/109-16/2000, dated 27-10. 

2000 the Director of Postal Services quashed the order of 

ranc,v!al from service of the Applicant with inmediate effeci' 

to one of reduction to the lower grade of postman until 

he is found fit by the competent authority. A copy of 
A 	 &' 

Annexure-H the said MemokW& appended hereto as AflnexLl re-H 

(fl 	That as may be remembered the Applicant was 

already examined by the Psychiatry Department of the 

uwahati Medical college and a fitness certificate was 

issued to him after due examination and so the Applicant 

filed a representation to the Director of Postal Services 

on 15-11.2000 intimating the above fact to him and the 

Applicant along with the said representation sent a photp 

copy of the said medical fitness certificate duty attested 

A', copy of the said representation is appended hereto as 

Minexure-I 	Annexure-I. 

... 8. 
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cZ 34 ; 

(k) 	that the Applicant thereafter went to resume 

dtities and suttnitted joining report to the Senior 

Superintendent of Post Offices, Meghalaya Division 

Shillong but his joining report was not accepted and 

so he has to ce back to hs permanent residence in 

the State of Tripura, whereqfter by a communication 

NO.B2i430, dated 2-1-2001 the Superintendent of Post 

Offices informed the Applicant that he has been reverted 

to tiie lower grade of postman, a copy of Which is 

nexure-J 	appended hereto as Annexur. 

(1) 	That in this connection it is pertinent to 

point out that reversion to a. lower post as a- major 

punishment is impermissible and Rule 11 of the Central 

Ci'vil Services(Classification.CofltrOl and Appeal) Rules. 

1965 prescfibes the nature and quantum of punishment 

and reversion to a lower grade is not a punishment., 

Besides, reversion to a lower grade can not be ordered 

as a routine manner and the said order is not only 

arbitrary, illegal.' ab initio void and hence ib-operative 

but also w-.ithout jurisdiction either of the Director of' 

Postal Services or of the Senior auperintendent of Post 

Off ices. 

.. .9.' 



jc
SL  

That be that as it may the Applicant made an 

application to the chief Postmaster eneral, North 

Eastern Circle, Shillong on 20.4-2001 intimating all 

Annex re4 	facts to him ( copy enclosed as Annexure-K ) but the 

Senior Superintendent of Post Offices,' Meghalaya Divisio 

-n, Shillong issned a ciununication vide No.B2-430,dated 

213-2001 intimating that the Applicant could have made 

a representation to the Member(P), Department of Posts, 

Dak Bhawan, New Delhi# it a copy of which is also appended 

Arnexure-L 	hereto as Ainexure-L. 

That there is no law or xiles, as advised to 

say, under which the Applicant is ujider obligation to 

make any such representation while in clear terms the 

Applicant was to be reinstated to the post of Sub Post-

master with retrospective effect because of the order 

by the appellate authority, dated 27-10.2000 (Annexure.-

H) and the said appellate order can not be changed by 

executive fiat not provided by Rules. 

That from the fact narrated hereinabove it 

would be seen that the Respondents have resbrted to 

illegality in the matter and therefore the said 

purported order, dated 21-3-2001 has no legs to stand 

upon and that has to be quashed and the Applicant has 

0 . • e 10• 



Ut 

, 

I. 
-10 	- 

no legs to stand upon and that has to be quashed and 

the Applicant has to be allowed to resume duties as 

Sub postmaster with retrospective effect and to have 

all benefits of service including pay and allowances 

during the period of his suspension from 1-10-1999 

treating the same as spent on duty by the Applicant for 

all purposes and intents as Sub postmaster till he is 

allowed to resume duties as Sub postmaster in acclordance 

with the appellate order, dated 27-10-2000 (Annexure-H). 

Not only under Rules but in accordance with the princip-

-les of reasons and justice such an order deserves to 

be passed by this Hon'bie Tribunal. 

(q) 	That in this connection it is pertinent to 

point out that the Applicant is a very pcor man having 

a poor family to maintain in thes& hard days of crisis 

and high prices and he has been compelled to resume 

duties as postman but the said joining was under 

objection and by a representation he inthnated this 

fact to the authority ( Annexure-K is relevant ) 

i4.. 11. 
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5.1 arounds for relief. with legal Provisions $ 

The grounds for relief are that the Applicant 

has to be reinstated to the post of Sub Postmaster 

in view of the appe1late order order passed on 

27-10-2000 in accordance with the provision of 

central civil services(Classificatiofl. Control and 

Appeal ) u1es.,1965, particularlY, Rule 14 to 28, 

je.Part-VI & part-VII of the said Rules.: 

edies exhausted : 6. Det 	O theS1 •. 	... 

That the Applicant exhausted all ranedies as 

provided by the disciPlinarY rules, i.e.t appeal 

to the Appellate Authority and got the appeflate 

order, dated 27_402000., 

7i I4atter 	t 	Sly 

other Court $ 

The Applicant declares that he has not previouslY 

filed any application. Writ petition or suit 

regarding the matter in respect cf which this 

application is made,! before any court or any 

other authority or any other Bench of the TiibUfla-

nor any such application. Writ petition or suit 

is pending before any of them. 
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8.1 Relief soustt : 

In view of the fact mentioned in paragraph-4 

above1  the Applicant prays for the foUowing reliefs- 

( a) pass orders directing the Respondents and each 

of them to allow the Applicant to resume the 

duties of Sub Postmaster with retrospective 

effdct fran 1st October, 1999 on which date he 

was placed under suspension treating tjhe same 

as spent on duty by the Applicant as Sub Post-

master without any breaks and/or interruption ; 

(b) pass otders directing the Respondents and each 

of them to allow the Applicant all, benefits of 

service as Sub postmaster with effect from 

1-10-1999 including pay and allowances and other 

service benefits for the. af  ore-said period till 

he is allowed to resume duties as Stib postmaster. 

There is nà estoppel,acquesence or waiver on his 

part in this regard : 

(c) pass orders in interim in terms of prayer(a) 

and prayer(b) above ; 

.... 13. 
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grant costs of and incidental to this 

application to the Applicant ; 

pass such further or other order or orders 

or directions as seem fit and proper having 

regard to the circumstances of the matter 

And forthis gracious act, the humble 

Applicant shall as in duty bound ever praye ll  

Interim order, if 'any, j2ayed for. 

The Applicant prays that the Mon'ble 

Tribunal would be pleased to pass orders in 

interim allowing the Applicant to JocLn the post 

of Sub postmaster subject to decision of his 

application. 

10 01 The Applicant desires to have oral hearing 

subsequent to the a&iissiOfl stage.. 

11 Particulars of Bank Draft/fldiafl postal Order 

filed in respect of the Application Pee a: 

State Bank of India, 

Demand Draft NO. Tt.ELL 	Dated 2 2001 

.1. .14. 
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1211 List of enclosures : 

1. nzexures- 'A' to 

24 Bank Draft - 1(one ) 

3i Vakàlatnama. 

4.1 Self addressed Envelope 

siiPile Size envelope with address of the Respondents 

	

• 	 VERIFICATIO 

• 	 I, Sri Hira Lal Acharjee, Apphicant o ,  son of 

Late Menindra Chandra Acbarjee, aged If ,years,' by 

	

• -'• 	 profes4on- Government service, resident of village-s 

Kathaltali. P.O * f Madhuban, via" Arundhutinaar, Agaztala,' 

• 	 at present working as Postman, Tura Head Post Office, 

Tura, Meghalaya, do hereby verify that the' contents of 

paragraph-i, Paragraph 4 (a to q) are true to my 

knowledge and paragraphs 2 and 3 are believed to be true 

on legal advise and that we have not suppressed any 

material fact. 1  

Date:  
Signature of the 

Place:-  kmal 

The Registrar,. 
Central Administrative Tribunal, 
Guwahati Bench,' ftajgarh Road, 
Bhaflgagarh, Guwahati-781 0050 

c°py to :- The sr.Central Govt.Standing Counsel,Guwahati.1 
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• DEPARTMENT OF POT INDIA 
0/0 THE SR.SUPDT.CF  POST OFFICES : MEGF(LAYA DIVISION 

SHILLONG - 793001. 

4/ 

No. B2-14300 	 Dtd at Shil1ong..i, the 1st 0t'.99. 

Whereas a disciplinary oroóééding agatht 
hri 0  Hiralal Acharjee 8PM ALnpatI 8.0, Is, conternplated.. 

Now 	therefore,...the undersigned in exer1se' 
of powers conferred by Sub rule (1) of Rule 10 of, thè 

Central Civil Services (C1as8ifjatjOn control and. 4pe41) 
Rules, 1965, hereby places the said 
8PM Ampati 50. under suspenion, with;j:rnmediatee'ftát 

It is i.rther ordered that during the pertd 
that this order shall remain inforce the. heaéquarters :f. 
Shri0Hjralal Acharjee should be at Ampai and tié said 
Shrj,Hjralal Acharjee shall not leave the headqtii.térs 
without obtaining the previous'•permisn.of the.uner...... 
signed. 	 . 	 ., 	 . 

• 	 Sr.,Supdt,of Po83tOffice5 
Meghalaya DiviiÔfl 

1LI,lQng..79300. 

Copyto:... 

t\ 	 Shri. Hirala]. Acharjee 8PM Ampati s.d. 
2, 	The Postmaster Tura H.O. 	 .. 	.• 	.. 	..• 	- 

' 3o P/F of Shri.Hiralal Acharjee. 
4 	Fraud Branch Divl.Qff ice, 
57 	0/C / 	pare. 	 . 

Sr,updt.of ?os,tb'ficés' 
Meghalaya Dtvis1n 

Shillorig-793001 

op.,e, z  
ox 

sko 

I 	 .- 	
• 
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. ---( - '1 The Prejdej1t2U.di 	1)roposed 	hold Qflinqujy 
against 	

nder RU1i4 of the Cen 
tral Civil exce$ 	

ntro1 & Appeal) Rul, 
195 The $UbStjjc 

o th ±putation of IniscOj1duct or 
ri1is0 

haviour in respect 
Of ;thjC the inquiry is prOpo 	to be held 

is set out i th 
enc1ose Statement o 	rtj 	

Of charç10 (Ani 

xure/I) A 
statement of the imputatio o Miscoct or rish haviour in 
SUØrt f eao article of chrgo 

.i enclosed (Anne ;cure/XI) A list of docnoiit5 by wc], afld, list o 
	 by whon the articles o charge re propos0 to be SustajIled are also 

& IV). 

2 • 	

is djoc ted to wjtj 10 days f 
theecejpt of thj liemorafld 	fl wr1 

tt Statement of his defeAlce and 
alSO to $tüt whether h c1 

Sires to be heard in person. 

Ho is iflforjied that an lqulry will be 
held only in reàpect of ths0 articles f char as are not 

admltt0. e chirqe 
ChOUld, 

therefore sPeciflclj admit or 
	r ec art10 of 

is furtr l:lforjd 
that if ho does not aübljt 	wri 	St 	

o dOfjc oj or before tho date specjfi0 in para 2 
abov0, or COoS flQt 

in person before th0 
ia•1tlrjij authorjtt or 

Otherjj50 fajj o v . 
refuses in COiiily 'iith the provij0 	

of Rule 14 of be C.C; RU1, 1965 or th0 oderdjrec 	
SJUOC in pui: 

Suanc3 Of 
th sa Rule; tEoujrj 	cuthDrjt my hole 

t 
lrlLlry ag1l 	hi.ni epar 

Attehtj 	Of hrj 1- T?. is inVited to RU1O 
20 of tne Central Civil Jervj 	(co1ut)servalltRules, l64 uflder whj 	no 	

shall bring or to br1g any po1jtjl or out sider 
influe00 to boar upon ally Superior aUthority to furtiler 

his iiltorests in res)ect of riattors Pertainii1g to iii Serj 	under the 
Govt. i.f any re:)re8etti0.1 

is received on his behalf froii 
another erson in respect of any matter dealt with 	

ths ProceedingS it will be rourtd that hri. 	
is aware of such a re)ron tatjo and t1a it 	

bee 'iede t his List 	and will be tkeji agajj 	
him for violatioj1 of Rule 20 

O the C.C.. 
(Cofldut) Ru1e, i954 

The recelt of thj 	eIornndui m.v be a kno:ilecgo 

R, 
ctldl in (. 

Name & d 	
tionof Compotet To authority. 	

Of fio 
7 	

Sr. SUPc 

iJL( 

• 

-- 
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.ATEHENT OF ARTICLES OF CHARGES FRAMED AGAINST SHRI. 
II!RALAL ACHARJEE, S.P.N. AMPATI NOW UNDER SUSPENSION 

/1 	
.T • ART1cLE-j 

I 	 ' 
 .•e 	• 	- 

That Shri. HraJal Acharjee while functioning as 	AmptI $Pt1 dqrng 	the 	period from 25,7.98 	to 	1.10.99, 	submitted 
using Depti. forms (Corr-22) direct to (j) The Secretary, Department of Pogt 

Ofl 3.2.99 (ii) to the member (personal.) :Postai -  Board- on 20.02.99 (ijj) To-- the Communjcatjo 
Mijster, .Covt. of Indja,.Nw Delh 
Chief P,M.G., N.E 	 i on 1.3.99 and (1v 	to the . Circle, Shillong on 26.3.9, in violation of 

It 	
the COnditions ,  laid down in RuIes614 

& 627 of Postal Manual Vol- 

1 	 I 	AR TI CLEr II 

	

I 	 ' 	 I  

That during the aforesaid period and while functioning In the bffldsis the said Shi'! 	Fliralal 	Acharjeo 	Iodgedt 
• 	

cQmp1aLts t&the . Secretary Dept 	
3.299,. to th e 	ernbp.(pe0fl). 	

PostI Board on 20.2.99 and 	to- 'the Co*nw1catjo Minister, Govt. of India on 1.3.99, 
against Shri., - S,. 	Samant, 'chief P.M.G., N.E. 

Ctrcl9, Shilt ze and disgrace th ong with a view to 
SmtIA. Rup 
demoraj 	

character of Shri. S. Smant and one a Bhattacharjee and the said compIan 	were found completely-. baseJegson subsequent enquiry. Thug, 
AchaJee,j,a11egdj have v 
	 Shrj. Hiralal 
iolated the Provisions o • 	(1)(j11) OICCS(conduct) Ruleg-1964, 	 f Rule-3, s' 	

-''• 	 • 

•• 	 -I 	ART) CLE- I II 	• ,- - 	 - 	 - 
r r 

the afoesaid per jod 1and whi Ic functioning in- the _ 
Was directed to -_ hand ové' the charge of SPM,Ampatj'o uric Shri. Lnkeshwar 

Barmn .P/A -
GarDbadha and to get hjIS9if relieved, and to attend * Circle Qfi-ce, ShiLlong.toIappear.bef 	the DDG(Vig) on 8.7.99 ifl COflnSctjo with-enquiry 

 on the comphijyits lodged by him.' Hut the!sad1Shrj. Iliralal Acharje0 refus 	to hand over th 	charge Shrj.Barman, and did not attend th 	Circle Office, as. directed.,, 	'. 	, 	 . 

* 	 •I• 	 • 

By his abova . actjon said Shrj. Hirajal Acharjoe is alleged to;,have failed to maintain devotion to duty and thus-
the.prov5j0101 RuIe-3(j 	 violated )(jj) of CCS,(conduct). Ru-leg.-1964 	. :.., 	• 	 -. 

,y 	 •' --' 	
ANNEXUREj I  II 	 .- 	- . 
	 "'--.... 	• 	- 	. 	 . 	. - 

- 	 I* 	4 	• 	- 	'- 	-•,' 	- 	
'' 1 	• 	. STATEMENT OFLIPIPUTATION.OF MISCONDUCT OR MISBEHAVIOUR -IN SUPPORT - 'OF THE ARTICLES. , 

 OF CHARGE FRAMED AGAINST SHRI. HIRALAL ACHARJEE, SPM;ANPAT1. NOWIJNDER SUSPENSION '1-  - 

	

ARTICLE-I 	 - 

That said Shri-. Hitalaj 'Acharjee while functioning as S.c 
AptI during the period from'25.7.98 to 1.10.99 	

.M. 
reports and complaints using Dept). 	 submitted 

forms (C0rrr22) (1) • : 	 ., of -Post 	 to the Secretary Departmon 	 Ofl 3.2.99 (ii) • 	( Persona-I) Postal - Hoard on 20.2.99 (iii) to 	
to the m inbe- 

the communication • 	llinlster,-Govt. 
of India, on 1.3.99 and (lv) to the Chjf P.M.G., N.E. Circle, Shillong on 26.3.99 Said Shri. Hiralal Acharjoe 

• submditted all the said reports and complaint.s direct to hiher
- - %  

14 	authorjtjes.wjthout using proper chan0j of provjj05 laid dow. 

- 	 C'ntd... P'2 - 

t4I* ) 	• 	- -__ 	• 	I 	 — - 	- - - 
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/ 

- 	 - I 	 . 	 . 

ft 
Rujes-614 & 627 of Postal Manual Vol.11  cdflsjdered to 

have violated the Provjo5 of 	
and thus h e is 

 Rule-3 (i) (iii) of .CC$. 	
t) RUles-1964, also. (CQfldu  

ARTICLE- Il 

That said Shri H.iralai Acharjee whj.le functioning as 5PM, Ampati 
during the aforesaid Period,lodged comp!ajits to the Secretary. Deptt. of 

Posts on 3.2.99. to the member (Personal) Postal Board 
on2012.99 and to the communication Ministe, Govt. of India, on 

1.3.99 In which he alleged that Shri. S. Samant, Chief P t1.G.,, 	
N E Circle, Shillong and his men raped 

Hisg. BhttacharJee 	Sorting Asstt 	while she was on training at P t C Darbhanga Ln 
December'96 and also after her po in 1997 sting at Agat 	Stg  

Shri. Acharje also alleged that Mr. Sainant. converted. 

/
/ her into MusIj by force 

against fundamental rights etc. On 

/7.3.

enquiry, the comp1)jr)ts were .found complot.fy fale and basele 

97. 

 t also revealed thatMiss.}. flhattucrjeo was sciected for the 
post of Sorting As;Li. 	in W15 l)ivisj0fl and was under 
IflStitutionai training at P.l.c. Darbhanga from 23.12.96 to 

 'On compi Ution of the training 
Slu' joined a 

Asstt.at Agartala RMS on 29.3.97 and work(d there upto 7.9.98. 
on • 	 28th 

February,19g&..9h got married wit.h one Shri. Tapan 
Ranjan 

Kalita working as P.A. Darang Postal Division. Both the couple 
are Hindu and 

their marriage ceremony was celebratQd/sQernfljed 
according to Hindu customs. Aftermarjage Smti. Bhattachaz.jee 
was transferred. under Rule-38 hi

nd joined at Tezpur RMS on 
13.10.98. She is living there with her husband happily. Shri. S. Samant Chief P.M.G., N.E. Cjcle, 	Shillong joined as PHG, 
Shfl long on- 2S 7 97 and he was no Where in pict 
Rupa Bhattacharj e 	 ure wth Smti • 	 lb 	over, 	 rt 

Sintj. 	l3hattacharjr.p 	presently working as S.A. 	
. 

Tezpur RMS stat.ed in her statement dtd. 13.7.99. 
that she was never misbehaved by any Offic/offjcjaj either at 

Darbhanga or Agartala and she had no grievance against ny 
• 	

Officer/official of Assam/N.j: CirJ0. it. is also revealed that 
Shi. Hiralaj Acharjee, Miss Rupa Bhattacharjee and Shri. Tapan Rn. Kalita 

were on training at P.T.C. i)sarbhanga at the same 
time during the period from 23. 12.96 to 7.3.97 and thus Smtj. l3 hattachaj.jee and Shri. 	

Kalita wore kt)own to ShrI. 	HiraL,j Acharjee and therefore with some ill 
 lodged all 	 motive Shrj. Acharjeè 

those false complaints to demoralize and disgrace the 
character of Shrj, S Samant and Smtj. ii flhatacharie And by 
way of doing so he also 

assaci nated the uharnni.c?r :uI)d dignity of 	a high level Of fleer like Chief P.M.., Shi I long. Shri. 	Ii. Acharjee also deliberately avoided 
confrcnfd enquiry when he was asked to attend the enquiry 

on 8.7.99. fly his above action, said Shri. - AcharJee alleged to have viOlated the Provisio! 
of Rulc-3 f CCS (Coyctuet) Rulo5-1964 

/• 
,c. AR1'lCl..E 1)1 

Said.Shrj. H. Acharjee while functioning in the aforesaid office 
and during the aforesaId period, was directerl to hand over the 
charge of SPM, 	Ampati. to Shri. 	i,ankeshwar llarmai, 	L.I1 P/A 
Garobadha and to attend the circle Office, ShiHong on 8.7.99 

But said Shri. Acharjee refused to hand over the charge to Shri. 
L. Barman and wilfully avoided to attend Circle 	Office, Shiflong, as directed, 

BY his above action said Shri. Acharjee 
alleged to had failed to maintain devotjo1 to duty and alleged 
to have violated the PI- ovisions of 	1u1o-3 	(i)(ii) 	of CCS (Conduct) RuIes 1964. 

• 

I 
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ANNCXURE 

LEST OF DOCUMEN1 BY WHICH 
THE ARTICLES OF CHAp FRAMED AGA 'SHRi. HIRALAL 

.ACHARJESPM AMPATI 
NOW UNDER SUSPEJS1ON AR 

PROPOSED TO BE SUSTAINED 

Photo/copy, 	of 	complaint 	of 	Shrj. Acharjee,pj 	
Ampati dt. 3.2.9 

Secretary , Dept. of po sUi. 	
9 addressr,d to Th 

 

Photo-copy of compIajit of Sh 
I. Hi r lal Achar; r , Ampati dt. 20.2. 99. addred to t ho It•'mh 
	(It Postal Board. 

 
Photo-COPY jof complaint of Shri. Iliralal Achajeo 
Nfnj t0 t : 
5PM, Ampati dt. 1.3.99 addressed t 

	
r

o the Communication ov..0f lndf. 

Photo-0 PYof report  of 
Shj. Hiralal Acharj 	5PM, Ampati dt 26.3.99 addressed to the Chjf 

ShjU0.. 1. 

Photo.-00 	
of written 
e 	 o 	mtf. Bhattacharo 	S.A. 'rozpu,. RMS dtd. 

Inquiry report of Shri. I. Dwrj, DOG 
 

Teleran: of 	Shr i. Lanohwar Ilarman, 	1.. R. p. codJ 0 1000 A. I. Garobrj 
 

I,'.  _° 
Wtf ttentatempflt of S 	

Acha 
hrj 	iJir 	a J 	r je 	5PM, Ampati, dt.(j.lj,yf 39  

ANNEXURE..IV 

LIST *OF WITNESS BY WHOM 
TI* PIFTI1LES OF ClIAfl(E t'IA 	A(;AIN:T 

SHR I . H I RALAL ACHA1JI:I 	
RIM, AMPT I (NOW I,NDER: SUpf:N; ON) !IO)'1,:l) TO BE SUSTAINED 

I. 	Shri, Lankpshwar HIrm)n L.R. P/A 
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The Sr. Superintendent of Post Offices 
Meghalaya 1)iviskin, Shillong. 

' a.  

SU!3JECT: PRAYER FOR Wl'l'HDRAWAI, OR REVOCA'I'ION OF SUSPENSION ORDER. 

Sir  

With due respect and humble suhmision I have (lie honour to inforth you that 
I have been discharging my duties with utmost sincerity and devotion since the date of 
appointment i.e December 1990 . Prior to unfortunate incident which occurcd in.rny lil' due to 
mental imbalances, I h'ave been discharging my duties with tIi ftill satisfaction 'of' my superior 
• There was no complain or dissatisfaction of any oflicers or stalls ir.respect ofmy service for last 
8 years. 	i 	,. 
• 	That perhaps due to ill lack or whatever I say I became victim of." my own fate or 
destiny which was beyond my control indeed I feel sick owing to mental imbalunces since March 
1998 and tOok treatment front djlkrent I )octurs. 'I'Ilai duririgilie said period inadvc'rtantly I did 

• 	 (,.At1 n'., 	 .• 	 . 

some,wanted things which cost. nilury to my superiors which was act tially unintentional fur. 
which now 1  1 ai really shamel'ul and repentant • My fimmily members took sincèr effort to treat 
.me Iloiti (.iuwahati Medical College I luspital and now 1 ant Iii to resunmic ' my dtity 

A copyof Medical Certificate dated 10/3/2000 issued by depermcnt of Pschiatry .,G.M.0 
Hospital is lenclosed herewith as. a matter of record and proof. 	. 	.  

Tha though you have proceeded with dc;iartniental ptocceding against, m at this stage 
I humbly request you to withdraw all the charges .lcvclled agitiit rite li,r wltichi 'aiii ' not liable 
as during those period I was extreniely"sulkring flow NervOus Disorder. Ilad I,ommitted any 
otThnce during the said period . that might be out of nind  

'l'hat since I was placed under suspension I am ftcitg' great fmancial1iti . (dsh  I  ip and my 
family members are passing ilie days in half starvation. II I am, terminated froni:, scrid'ç, I shall 
not only die without food or clothing hut niv fhn'iilv members !so will he' th'vietih6 of the 
same purmishmeni lr which the' have no lmu Ii. ---• - ' '' 

Further, I respectfully submit that il uric chance is given lu nn: to rctiFy mnysell I 
promise, that I shall never do such 	nw lifi 

 In 

Und& the above circumstanccs I humbly pray br' your kindness to cond&•nrn '' 	'rons 
which was caused unconciously and fUrther I bray your hou to withdriw 'or revoke the 
suspension brder exercising your inherent power, and 'capacity. - 	•, ' 	":' 

And for this' act of your greatness I shall be obliged' to you. 
 

- 	Encl 1oscr 	 , 	. 	. 	'' 	 ",., 	" • 

Medical ccrti!icate.  

j40 dt' 
410' 

c'-, 	'• 

Th 

Yoors 'Faithfully, 
-' 	..:..'. 

(11iralaI:A6arjee, S.P.M.) 
Under st.spensioii,' Ampati, 

Wçit 	'Hills, 
Mcghala'a. 

\ I t) 
;_ - -- 

1:, 	
• 

,,:, 	

,1' 
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Annexure..' 

Sr. Supdt. of Post Cf ices 
Meghalaya Division 
hillong 7930019 

TO 
Shri Hiralal 	j:ee 

SM Anpati S,Q. 
'(now undr sithpension) 

iquiry under Rule - 14 of CCS (OCA) Rules• 1965 0  

A copy of the report of the Inquiry QEficer is 

enclosed. The DiscipliflaXY Authority will take suitable 

action after considering the report. If you wish to 

make any representation or submissiofl. you may do so, 

in writing to the DisciplinarY Authority within 15 says 

of receipt of this letter #  

iclO.-5 stated. 

Sd/a Illegible 

0ç3DI 

&y.  

%• 
310  

Sr. Supdt. • of £st Cf ices 
MeghalaYa Division 
hillong 79 3001. 
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0 
INQI JI R \ RFPI)R I ON l)F PAR lhi\ll4  N I AL ENQUIRY UN1)ER 

5 	RULE 14 OF C.C.S. ((.C.A.) WJ11ES, 1965 AGAiNST SRI HIRALAL 
ACHERJ EE1  EX-SPM, AM PATI_S.O. UN DER TtJRA H.O. 

I. 1, Sri S. Chakr.buity, offg. ASI'Os (IIQ), Shiliong, was appointed as 
• 	 inqWryAuthority hy the Sr. Supdt. of ['as, Meghalaya Division, Shillong, vide his 

letter No. $2-4311 J)td. 2-12-99, to Inquire Into the charges against Sri Biralal 
• 	 Avberjve, R.-SPM:, Xmpali. as frane4 vi4le SSP3s, Shillong, letter No. li2430 Dtd. 

5.11•99:.tnderRuie l of C.C.S. (C.C.A.) Rules, 1965. 
I have since vompeciJ the inquiry on the basis of the documcntry nd oral 

evences produced before me and have prepared the Inquiry-report as follows 

IL 	 Till 	ARGE-SHEET. 
STATJ1MENT OF ARFICLES OF CIiARGIS FRAME!) AGAINST SRi 

flALL ACii1R,jiF.EX-SPM AMPATI, NOW UNDER SUSPENSION. 

Article 1. 
That Sri Iliralal Acberjce while functioning as SPM Ampati during the period 

from 253.98. to 1.10.99, submitted reports/complaints, using Depti. Forms (Corr.. 
22) direct to (1) The Secretary, Department of Posts, on 3. 2.99 (ii) The Member, 
Personnel, Postal Board on 20.2.99. (iii) The Communication Minister, GovL of 
India.New Delhi on 1.3.99 and (iv) IlieThief P.M.G., N.E. Circle, SMilong on 
26.3.99, in violation of the conditions laid down in Rules-614 & 627 Of Postal Manual 
Vol-IL 

Article - 2 
'rhat 	rintI afiesaid period and 'hilc functioning in the aforesaid office the 

•aid Sri iliraLaL Acherjee lodged cmpIalnts to the Secretary, Dptt. Of Post on 
to the jVieniI,er. 4PersonneI), 'Postal board on 20 .2.99 and to the ctoJt sTj 

o  	 fl CJilef —  -- 
P.M.G.,N.'E. Circle, Shillon, with a view to demoralize and disgrace the character 
of Sri S. Sirnaut and one, Smt. Rupa lhattichetjcc and the said complaints were 
found completely baseless on subse(Iuent enquiry. •1 hu.s Sri llirnlal Acberjee is ahlei',cd to have violated the provisions of Rule-30)(iii) of C.C.S.(Conduct) Rules-
194. • 

Attiele - 3 
That durint the aforesaid period and svhik functioning in the aforesaid office the 

said Sri iliraJaleberjee was drccted to hand over the charge of the 8PM. Ampati 
to omt Smi J,aokeshwa llarni,i LR.P.,.. ( arubadlia and to get himself relieved 
and to attend Circle Office. Sbiilon. to appear before the DJ).C.(Vig) on 8.7.99, in 
connection with enquiry into the complaints lodeti by him. But the said Sri Hiralal 

	

• ••• •• 	 Acloerjvc ref ueiI to hand over the charge to Sri liarman and did not attend the 

	

p 	 (mmdc office .oc dom- ccttd By Inc abou.e action said Smi lljr.dal Ahcrjce mc aJleed to 
have filcd to iaimtamn de otmon to duh 	w 

	

mad thus 	hited (he provmsis'of Rule- 
3U)&(hi of CC:S.fCowJurt1 Rvks-1961. • • 	• 	• 

(.'nntd ......... 2. 

'Mv I: 	 y' 	IL)Ev R1i 

• .• 	 (/1 	 • 	 ' 

• 	 . 	

r. 	

• 	 • 	 . 	

V 
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STATEMiNT 01? iMPUTATION OF M1SCON1UCT OR MISBEHAViOUR 
IN SUPPORT OF 1 HE ARTiCLES OF CUARCES FRAM1D.ACAINSTSII 
HIRALAL AC1IER.liE SPM. FX-AMPATL UNI)IR SUSFNSQN. 

Article-i. 
That 	si 	 ik ictonj 	sPM Ampati during the 

period rrom 25.7.98 to submitted rep'rts and cornl)hunts using De,ptL 
Forms (Corr-22) ci, to the Secretary, J)eptt..of Posts, on 3.2.99' (ii) to the Member 
(Persunne) Postal Board tpii 20.2.99 (iii).to the ( mmiinicatio Minister, GovL:of 

[3 1)9  .unl iv) to the ( hief P 1St C , N E ( irde 1  Shillong on 26 3 )9 Saul, 
Sri Ilirahil Acher.jee submitted all the reports and comlilaints direct to biober 
authorities without using properchannel of the provisions laid down in Ru1e-6t44 
621 of Postal Manual Vol. II and thus violated the provisioflsof Ru1e-3(i)(iif 
C.C.S. (Conduct) Rules 1964. also. 

Article-2 	.............." - 	' 

That said Sri Hirail Acherjee while functioning as 5PM,  Ampati during the 
afvesaid period lodged complaints to the Secretry, Ucptt. of Posts, on 3.2.99tó,be 
Member(Pcrsonncl) Postal.Board, on 20. 2.99 an4 lothe ComiunieationM1tiiter,' 
Cost of India, on 1. 3 .99. ,  in w htch he alleged that "Sri S. $nant Chief .  
N F ('irde, ShOlop-9 and his men ripeti Miss Rupa llhattachcrjee Sorting Mitt 
while she was (in trainin at P.l.C., 1)arbhantta in Dcember,96 and also aftr 1bér. ' 
postin.. at' Aaitala St. In 1997. Sri Acerjec also ailcçd that Mr. Stha.' 
converted hcr into Muslim by force against iundamentai rights qtc. 

On enquiry the complaints were found comletely false and Seless. J. lso' 
revealed that Miss R. Bhattachcrjee was selected for the inst of Sortink Asstt. in 

Y' 1) sion anti 'vas n inttolonal ti'inin at P.T.C. Dartta na from 
23.12.96 to 7.3.97. On compktion of the (raitiln .s.b ,joiqd s Sorting A%tt. at 
Aartala RMS on 29.3.97. and worked there, up to 1.9.98. 
she aot mrnt d \utJI one Sri I 'span Rniin Kabta worktn. as Postal Astt at 
.Drang Postal Division. Both of the couple are hindu and tber marriage cthnony: 
was celebrated/ solemnizeil according to hindu çustosns After marriaè,S,rnt: 
Bhattacherjee was transferred under RuIe38 And joined:: at Tezpur ItMS:, n 
13.10.98. She is living thcre with her husband happily. Sri 8, Samant, Chicf'P'.M..C., 
N. E. Circle Shuilonz joined as 1MG, Shillong, on Z 797 arid he was nowhere in 
pittur with rnt Rupa Bhattachcrjee More oer, Smt l3littac1ieree presontly 
workina as S ' Teipui R1S stAted in her stttcment dtd 13799 that she was 
fle\'CV nthhehaved by any officer/official elthçr at Darhhng*or 'Agartalá1d'he. 
had no itrievance against any olfker/official of Assa ni/N .E.çircle.  It is als.6 re'èftle 4l 
that shri EliialaL Acbarjee.Miss Rupa Bhattacharjee andbri Tan.n...ljt 
were on tr;sinin2 at l'.T.C. l)arb1iana at the same time duriil2 the period 1  from 23-
12-99 to 0Y7-03-97 rnrJ thus Srnti lthattacharjee and Shri Nalita were knovnto Shr 
Ilira lal Acharee and therelore with some ill motive S hri Acharjee Iudd all thse 

( 1 ontd...........3,'- 
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false com,a ints to demoralized and disracc the character of Sbtj S. Samant and 
Sin( R. Bilattacilariec. And by way of doi 	so he also assacinated the character and di2nity of a high level 	officer like Chief PM.G, Shulong. Shri H. Acharjee also 
dtiihcrafy avoided contronte(I 'enquiry when be was asked to afltnd the enquiry 
on 08_0'749 R -i his Above action. sibI Shri rchartcc alleged to have violated tb Povj%j4,, ol' R uk- 3 1 of CCS (("')nduct) Rules - 1.964. 

A R T 1. c., JE.- Jil 

id Shri Fl. A rh.ujoe s hik l'itionjng i n  the at resaid office ansi during the 
aforesaid period . was directed to hand over the charge of SPM Ampati to Shri 
Lanke,shs'ar 13,jrman. L.R. P'A Qarol,adha and to attend the circle office ,Shi1lüc' 
on 08404. But Shri Atharjec refused to band over (he charc to bri 

L.' Barn'., and wihl'uily avoided to attend 'Circle office. Shilong . as direvte& By his above action said Thri Acliarjec alkcd to had failed to maintain 
tevotii)n to duty and',' alh2ed to have i'io1atd (be Provjsjü 	f Rule - 3 (I)' (ii) of CCS( Conduct) RLte% ' ' 194. 	 . 	

, • LIST OF DOCUJENTS BY \VIIICH IRE ARTICLESo,F CHARGES'., 
FRAMEJ AGAiNST 5111(1 HIRALAL Ad11AJLJEE, SPM, 'AMPATI. NOW,'' EJNDJR SUSPENSION ARE PROPOSED To .BEI.JSTAfNE'---  

1. 	
Photocopy of complaint of Sin-i Hiralal Acharjcc,Sji Ampati dt..,,:: 
03-02-99 addrescej to the Sectetary, deptt. of Posts. 	

: 
2 

	

	Photoccip ol complaInt ol Shri 111r131 tcharJee, 5PM, Ampail dt 
20-02 99 ddiesed to the Metnhier (PCroaJ) Postal Hord 

... 
botooVflfCflfl)fl(0f Shri iiralal Acharjee, SM'.Arnpatj dt. 

03-99 addressed to the Communication Minister, Govl.of India.  
4. 	

Photocopy of report of Shri HiraLil Acharjee, SPM.'Ampatj dt 26-03.. 
91) 'Addr..d 4r. 	 -' '•. 

LU II wei r.t"i.. 	 ...........  

Photocopy of written •slatcmenL of SmtI Rupa Bba11c1irjee S.A..' 
Te;pur RMS did. 13-07-99.  

inquiry report of Shri .1. Dewi'i. DI)G (VJG). 
 

Te!eram of Sri Lankeshwar Barnan L It 1'.A., (arohadha, coded 
01000 A.I. Garobadha '10 34  

V1tt0 statcnjj Of Sri iiralal ahcrjee, SPM Amptj;4td 17799  

Contd......... 

O:"1f 1)o,, 	J'i: 1'OT 	1:r ,\ift!1 JT!L, iji 	1 JDFR Ti3L} 14 OF Odoc''. 
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the articles of charged frame&Aa1t Sun liii aLl 

LsL of witness by whow  prop%ed to be sustained. 
Acharlee. 5PM 	

us , Ampati ( now under spensioll)  

1 

 

Sh ri LankCShWt Barmall, L.R. P!A, Garubadha. 

In. 
Photo-COPY of complaint of Sri 

Uirilai AchcljeC, SPM, ,\mpati, dii 

aft. the Secretary, l)eptt. of Posts' 
1x.p.-2. Pboto-C PY of comp laint of Sri lIirlal Acher1C, SPM Ampati dtd.2lL299 

Alt the Member (1 rsoflriCl postal board. 

Ex.p.-3 ,  photo copy of complaint i Sri. iluralal Acharjee SPM Ampati f)td t499 

kit the oinmuflitit Minister, Govt of bulia 	
' 

x.p-4 Photo copy of reporE ot' Sri fir 1 Ahrjee, SPM 
Am'i Did 26-39 

the C.l'.M.G, N.E.CirClC Sbillon-i 
Ecp-5 Photo copy of written statenCflt of Sint. 

RupaBhatt1Tict SA,TCZPtLt 

RMS Dtd 13-1-99 

b.p-6 inquiry report of Sri LDewri ,DDG(VIG') 
Garobad 

x.p-1 Telegram of Sri. LankCShwar Garmafl,'i Pa 	
tta coded i000 

A.1 Gat1hatha 111.34 
E.p-8 Written statement of ri. flitalal Achejee 5PM Ampati ,Dtd i1-79 

Ex.p-9 Medical certificate issued by 
Giwahati Medical College HospitaL 

1V 	pir 	

:1 

SnLL se1iwar llrinafl, iR P/it Garobadlia. 

V 	
_tF  

The hearing of the inquiry was held on 23-l299, 2S.1.W 18.2.7.0O,1.30 

28.3.200. The carted 11iciaI attended and partkipattd all tie hearings, 
lie' otcd for 

his 4eknCea%Sflh 
and 5td,Sii 1. iUirkon°r ArM Mails Shiflolig, s is 

d e lence_assistant vide his pplicatinfl Btd.t-14000. Ut' was permitted 
and he 

attended iii the subsequent l'iearitgs being accompanied with his i)efeñVtSSj%t*flt, 

s•ir. KharbOfle1. 

j [he PC on beluif of the l)scciphnar autonIt reiterated the article of 

charge as framed, in the charge-sheet and in 
sup p ortOThc artkIe-if'cbr, ' 

produced the documentary evidences as ekibite under EXP-1.2,3 & 4. No 
witness 

there. 
 

The P0 on eIritf of the Dlsclpllnary authority presented the 'article of 
cbtre in the ssme form s in the char2e shtet. In support of the ankle of charge he 

the d o cumentary evidences as ehbtett under EXP- 1 2.3.4.5,6, & s: NO 

witness was there. 

Artick—LU The o reiterated thc, article 01 charge 45 in the c.hare sheet and 

trodice'I the loint'ntarY 	
idences as eXhibited under Exp-7 & 8. The SW-I was 

tx .iine d in cunn t'tion with the article of ehare s. 
contd........... 

.1....... 	' 	H 	
1 

or 
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Arflcle-1. IFIR (haeI 01TWAl sttd In his defence statement dtd.24.11.99. that he 	.1) 

bad been mentaHy 514'ferilia since Morch'98 iind as such wbt he did durin .the 
perio d he diii not know. in support of his statement be %UhnziUed a Medical 
certificate AS ebihited 11ndCT E XD.1.  
Artrie-2. The Chared OfTiciai admitted the charge on 23.12.99 and reiterateil..the 
fact as for arkle - 1. above. 
ArticIe.3.! The Charcd ofhcial reiterated the fU as he stated in his staternnttd: 
17..99, that he couhl not attend ShiBong to meet t.D.G.(Vig) on 8 a.99,.4L1 : to 
cikordcr in his \tomaeh. In supuort of his iersion he sulimitted the written 
.Lh.m.nt dtd. 17.1 .99, aml two Medical Certificates d(4I. 6.799 & 1.17.9.,TJie 
'.tatncn and )oth c ,1!t have been cXbjl)itCiI : EX.P.-. 
VIII, 	3 have goni' 	ronzh the (liarge sheet. Day to day 	Oceedi.us. Exhibited. •  
iJoiinients, 1)efeite 1itene,1t .l)eposition of the SW I recOrsl i on 18.2.200, :pIct 

C.Q. an -  .11 ther relevant records & cirçurns1aices, carefu1lyán 
indilned to furnish mv iservatinn, analysis and asses.ment as follows:- 

(flISF.R\'AIION. 
Article- I The ('ha rge 'I C) ffkial oil irectty ad mittcij the artiçk f Charge tloub heP. 

stated that he might have doue ,  so, due his Mnt21 iInos3.2nd he sibjted. 
MetHeal Certificate in suoport of his version that be was su1Terin from 'Nerve-
Disnder". The Medkal (.ertiflcate has been exhibited smderEX.D.-1. 
Atzde2 	[hi, Ciiaeg4 oIficiI ailirnttcd the article of charges on 23 12 99, on the 
sin'e plea as in case of title 1 
Articfe.3. The Charged Official indirectLy admitted that b.e did not band•.ver the 
charge to his reliever. Sri iankeshwar Jlarman, due to his inability to iroceed 
towards ShilIou1 for his stomach-problem. Sri LankeshwarEaman, the SW-i has 
stated in his deposition recorded on 18.2.2000. that he atteñ4ed Ampati to iieve 
thcC.O. on 9.1.99 at 0930 hrs. 

ANAL YS IS 
Ankle —i & 2. Both the articles of charges arc..eo-relatcd and the charged okial 
submitted same statement for both the articles f ehare ththe mlght:have done - .-. 	--- --so due •to.hk m neal 111ntr..Qn inteErojflJc stØ that though he wa 	n duty 
during tI.iat tiroe his mental diness djd not affect his official duty in any way. !t also 
revealed that Sint. R upa Bhattadierjee was tint relate1 to Sr Acherjcc. IJnë'thi 
cct'mctance it .:nufd not he nderctond on. what intention the chared offkiat did 
au chose alleged acthrn as human hein csn do nothing withoit any intention beind 
hisfher action. As such the al1eted ai.tion of the Chared official might be a 
conNcqueflee of tis mental lflness etc. 
Artide-3. 1 h charcd of FiuiiI was directed to 1ttend Sliif14n to meet 1J.t).G(Vig) 
on 	But his substitute, who was !Jirected to rehive him and who was,, the 
wiuic;s to the case also (SW- 1, attended Ampati to relieve hi 	C.o.) 0119.7:99 t 
0930hrs.. as the wit ss stated in his slC1)nSit Ion recorded on 18.2,2000. As su,h in 
spite elf ills stoniath- prohie in of the (.O.. as be stated, if b would ;rocee4 towards 
ShiIlon, im int,  ilia ". ely on his relict, on 9.7.99. from A inpati, he vtuiltt be too Itet() 
m ee t U •) . Vl at .Shihion:, it would he at least 10.7.99. , 

6. 

A;'1;1T•d 	1;JIRy Jnr)L: RULE 11 Ui.dor 

f 
4 Oc, 
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F1NDl!GS 	 ., 
Altbnh. the Disi linry A uthority vonhl not proilue any witpes in stqport 

of the articles I & 11 ind to iscertiin the iuthenticity of the documehtary eviIences 
prodiiceii. owina to direct or indirect adnuss,on of the charged. official all the 
charges under Artide-!. 11 & P1 aTe proved. 

A folder contiiiniiia the 1o0lftw in1 iii paiae N4. 01 to 48, is eflclsed. 
\Vrittcu sttcment of defence submitted by the charged official n 24.11.99. 
Documentary evidences as exhibited under iX.P.-1 to EX.l'.-8& X.D.-11. 
Written briefs nfthc P.O.(NQ. Al-P.0.199 dtd.28.399) 	4 

() Written briefs of the ch;rged offkil. No.A-.tIDA/99 dtd. 12.4.20111).) 

(S 	

t 

I nq ry Authority. 
t'o. 1NQ/Rn1 .4l1i99. 	did. 9.5.200 

Fdd. to 	thc Sr. S pdt. of Ios. Me Gila laya 1)n. S ii j1lng- 1 (Discip)ini rv 
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1)EPARTM,NT OF POSTS flFr:lcr OF THE SR. SUPDT. OF POST OFFICES 

SN I LLONG - 793 001. 
MEGHALAyA DIVISION 

30, 	
Dat?d ShiIloiig,thi 30/6/2000. 

In thj 	(Jffj ce memo of even no. dtd. 5.11.99. 	it was Proposed to lake action against Sri. Hiralal Acharjee, Ex. SF11, 
Ampali undej.• Rule-14 of CCS (CCA) Rules - 1965 and he was asked 
to suhrnij hi.s, representation 

against the proposal if any within tO days of receipt of the said letter. 

The 	statprnert 	of imputa -Ijon 	of 	misconduct 	and rnisbckvjr;ur in support 
of the articles of charge framed against 

said Sri. ftiralal Acliarjee was-as follows 

ARTICLE - I 

T1t Shri, 	Iliralal Acharjee, while functioning as SPM Ampatj during 	the 	period 	from 2S.7.9 	to 	1.10.99 	submitted repoT.;/c:u;ripl;ilr. 	
using Depti. forms (Corr-22) direct to 	(I). Th 	31-.nry, l)epartmpn. of Post on 3.2.99 (ii) to the inembez - (perncjl) Po;(:nJ Hoard on 20.2.99 (iii) to 

the Communication I1iT;1SL,, 	Govt. 	of India, New DIhj on 1.3.99 and (iv) 	to •the Chif P.fl.G.,, N.E. Circle, Shillong on 26.3.99., in violation of the II. coJj lions la 	d id 	owfl in Ruleg-614 & 627 of Postal Manual Vol 

ARTICLE-Il 

Th;t d'Etiflg 
the aforesaid period and while functioning ,in the 

aiores,itl Oifcp the said Shri. Hiralal Acharjee lodged coJnplaiT,f;r; 
 to the Secretary Department of Post 

on 3.2.99, to the 'uemi'je, (Pcr,rma I ) Post:a I Hoard on 
20.2.99. and to the 'JP?mIfl .I ci t 11)11 	Iii ri i s i:er, Gov I:. of I rid ia on 1.3.99, agaInst 	Shr i. i. 	t, 	ChIef P.11. C. , N. F. Ci rc I e, Shi II ong with a 	vIew 	to sgrace the character of Shr I. S 	Samant and one 3r;ti 	Fijp, flt'Ftacf)arjPE. 

and tbe said complaints were found comr)Ie't:OJy baseless on Subsequent enquiry. Thus, 
	Shri. 	Hiralal Acrj 

	

	
is allegm(J to have violated the Provisions of RuIe-3 

of CCS (Conduct) Rul es - 1964. 

ARTIC}.p- j II 

That 	durjii1' 	the aforesaid 	period 	and 	while 	functioning 	in afor,(; 	1)ffj.c, 	Lh the 
hand 	OV'J• 

said Shrj. 
the 	charge of 	SF11, 

l-iiralal 	Acharjpe was directed to 
P. A 	Garohadjia 	amid 

Ampatj to 	one 	Shr I. 	Lankeshwar to at Leiid Ui.r ci e 	1)111 cc?, 	Shi I long 
get 	himnse I f 	re 1 ieved 	and 

to appear to 
I n 	cennr'c; I on 	wi. th 	enqiji 

before 	the DDG (Vi g) on 
iWq, 	lint the 	.;s lj 	til 	1.. 	Iii ra in I 

ry 	the on 	complaiTitsI odged 
Aehar Joe by 

iarpr 
ilL 1d?C 

Ie 	Sh r i . 	Flarnian 	a r i d 	d i d 
refused 	to hand over 

not  attend the Circle 
the 

IMd Off ice, as 
e 

hiy his above ;Iction said Shri. 	Hiram! Acharjee is al Iecj 	to have falpd to 1"13illt, in devotion to duty  vio1j:13 the provij 	of RuJe-3(1) (ii) of CCS 	
and 	thus 

 (Cofldut) Ru!es-1964 
r. 

7 	 . . . P/2 

4 ".  
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.,( * 	 List of documents by which the articles of charges framed ) 
agairist sciij Shri, Hiralol /charjcc were proposed to be sustained. 9 

oto/copy of complaint of Shri. Hiralal Acharjee, S1, 
Zpati Ut, 3.2,99, addressed to tho Secretary, JJeptt, 
of bst, 

9"øt-0py of complaint of Shri, Hiralal ?harjee, 5R4, 
?ipati Ut, 20,2.99, addressed to the Member (rsona1) 

stal Baord. 

otocopy of complaint of Shri, Hiralal charjce, S1, 
Arpoti Ut, 1,3,99 addressed to the Communication Minister, 
Govt. of Indj, 

otocopy of report of Shri. Hiralal Acharjec, 5R1, 
Mpati Ut, 26.3.99 addressed to the thief P.M.G, N.E. 
Circle, ShillongI, 

hotocopy of written statement of. Smti, Rupa Ulattacharjee, 
S,A, Tozpur RMS Utd. 13.7.99, 

6, Inquiry report of Shri, I. Dcwri, DDG (VIG.), 

7,j Teler&nof Shri, 	flko1iwar B 	an, L.-R, P;A,, Garobadha, 
coded o 1000 A.I. Garobadha 10.34. 

8. WrItten StQtcmefltof5hrjb HiralalAcharjcc, SRvl, 
Arnapti, cita. 17,7,99, 

( 	
'• .;., 	.. 

List of inesses by whom tho 
against said SIri, Hiralal Acharjce, were proposed to-be sustained, 

l. ShriLankesjwar Barman, L.R. P,A, Garobadha. 

T. 	In reply, sai1. Shri, Hralal Acharjeechacl submitted his  
representation vide hi letter dtd. 24.11.99 which was read as 
follows 

I have received the above mentioned Memorandum on 15.11.99, 
And after going through the same I do hereby humbly suhnits as 
followec t- 

1., That Sir, sInce March 1998 I have been suffering meritallay for wbich , Iwas under ttoatmcnt Still I am unwell. The medical 
certificates will be subnited by me if and when required by the 
authority, 

2. That during the said period Srnti, Rupa 13lattacharjec a 
close friend of mine, once rang mc and alleged against Mr. S. Suinant 
about the fact. After that, what I have done during the said 
period I do not know. Had I been committed any offence during 
the said period, that was only duo.to..my. mental imbalances. 

Under the circuntjflccábove I deny all the charges 
lvclld against me under the said Memorandum and also Pray your 
kindness to condon my wrong, If any, which was done Unconciouly 
and I shall oblige, therefore for ever, 

Shri, S.Chakraborty, Off g., ASP (HQ) , Shillong and 
Sri, A, B, Duttai ASP, Tura were appointed as I. 0. & P.O. 
respectively to enquire into the case wide this Office letter 
of even no. dtd. 2.12.99. and 3.12.99, as per provisions laid 
down in Rub -14 of CCS (ccA) Rules - 1965. 

The 1,0, has submitted his Inquiry, report vide his 
letter no. INQ/Ruio 	14/1/99, dtd, 9,5.2000 which is read as 
fllw :- 

V. YV1 9)as 
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"I, Sri S. Chakraborty, offg. ASPOs (HQ), Shillong, was appointed as InquiryAuthority 
by the Sr. Supdt. of Pos, Meghalaya Division. Sbilon, vide his letter No. B2430 Dtd. 2- 

.42-99,to1nqu1re into the charges agiInst Sri ilraial Acherjee, Ex-SPM, Ampati, as 
framed vide SSPOs, Shiiong, letter No. 132-430 Dtd. 5.11.99., under Rule 14 of C.C.S. 
(C.C.A.) Ru1s, 1965. 

I have since completed the mquiry on 6Wb-.sJj'Ls. of the documentary and orai 
cvidences produced before mc and have prepared the Inquiry-report as follows: 

IL 	 THE CHARGE-S1TEFT. 
STATEMENT OF ARTICLES OF CHARGES FRAIED AGAST SRI 

HIRALAL ACHE R.JEE, EX-SPM AMPATI, NOW UNDER SUSPENSION. 
.J 	 - 	•V,V V 

Article —1. 
That Sri Hiralal Acherjee white functioning as 3PM Ampati during the period from 

25.7.98. to 1.10.99, submitted reports/curnplahits, using Depti. Forms (Corr.-12) direct to 
(i The Secretary, Department of Posts, on 3. 2.99 (ii) The Memier, Personnel, Postal 
Board on 20.2.99. (fli) The Communication Minister, Govt. of India New Delhi on 1.3.99 

• 	and (iv) The Chief P.M.G 	N.E. Circle, Shillong on 26.3.99 )  in violation of the 
- •- . 	-- conditions laid down in Res-614 & 627 01 Postal Manual Vol-IL 

Article - 2 
That during the aforesaid period and while functioning in the aforesaid office the said 

Sri Hiralal Acberjee lodged complaints to the Secretary, Dptt ?\ Of Post on 3.2.99., to the 
Member (Personnel), Postal board on 20 .2.99 and to the Communication Minister, 
Govt. of India, on 1.3.99. againd Sri S. Samant, Chief P.M.G..N.E. Circle 4  Shiliong, with 
a view to demoralize and disgrace the character of Sri S. Samant and one, Smt. Rupa 

•  - Bbzttacherjee and the said complaints were found completely baseless on subsequent 
enquiry. Thus Sri iliralal Acherjee is alleged to have violated the provisions of Rule-
3(i)(lli) of C.C.S.(Conduct) Rules-1964. 

;'•-• 	
-_ 	 Article-3 

• 	, That during the aforesaid period and while functioning in the aforesaid office the said 
Sri Biralal Acberjee was directed to hand over the charge of the 5PM, Ampati to one Sri 

: LankesIlwar. Barman L.R.P.A., Garobadha and to get himself relieved and to attend 
:Lclrcie Office, Shlllong, to appear before the D.D.G.(Vig) on 8.7.99, in connection with 

•  ,enquiry into the complaints lodged by hin. But the said Sri Hiralal Acherjee refused to 
hand over the charge to Sri Barman and did not attend the Circle office as directed. By 
his above action said Sri Hiralal Acberjee is alleged to have failed to maintain devotion 

and thus violated the provisions of Rule- 3(i&(ii) of C.C.S.(Conduct) Rules- 1964.  

•...c,%LSTATEMENT OF IMPUTATION OF MISCONDUCT OR MISBEHAVIOUR IN 
- .SUPPORT OF THE ARTICLES,01? CIIARGES FRAMED AGAINST SRI HIRALAL 
- .ACHERJEE SPM,EX-AMPATL UNDER SUSPENSION. 

V 	 - 	 Artice-1. 
That said Sri llIxaIal Acherjec while functioning as 3PM Amp at! thuing the period 

• 

	

	from2S.7.98 to 1.10.99., submitted reports and complaints usin: Depti. Forms (Cerr-22) 
(I) to the Secretary, Deptt. of Posts, on 3.2.99. ii to the Memher Personne) Postal 

- Board on 20.2.99 (lii) to the Communication Minister, Govt. of India, on 1.3.99. and (iv) 
to the Chief P.M.G., N.E .Circle, Shillong on 26.3.99. Said Sri iliralal AcherJcc submitted 
all the reports and complaints direct to higher authorities without using properchannel 
of the provisions laid down in Rules-613 & 627 of Postal Manual Vol. 11 and thus 

V •V 

violated the provisions of Rule-3(i)(iil) of C.C.S. (Conduct) Rules 1964, also. 
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I 	 Article-IT 
That said Sri iliralal Acherjec while functioning as 5PM, Ampats during the 

aforesaid period lodged complaints to the Secretary, Deptt of Posts, on 31.99, to the 
Mem6er(Peronne1). Postal Board, on 20. 2.99 and to the Communication Minister, 
(ovt of.Jndia,'on 1.3.99, in which he alleged that "Sri S. Samant, Chief P.M.G N.E. 
Circle,.Shillong and his men raped Miss. Rpa Biiattacherjee, Sorting Asstt.. while she 
was ontrainingatP.T.C., Darbbanga in December,96 and also after her posting at 

• 	Agartala Stg. In 1997 Sri Acherjee also alleged that Mr. Samant converted her into 

	

• 	Muslimbyforceagalust fundamental rights etc. 
• 	-:.o,n enqukythocomplaints were found completely false and haeless. It also revealed. 

thatMisstR.Jlhattachcrjec was selected for the post of Sorting Asstt. in RMS "S" 
• Division and was in institutional training at P.T.C. Darbhanga from 23.12.96 to 7.3.97. 

On completion ofthe training she joined as Sorting Asstt. at Agartala RMS on 29.3.97. 
and worked there up to 7.9.98. On 28 1?ebrnary,1998, she got married with one Sri 

• 	• 	Tapan Ranjan Kalita working as Postal Asstt. at Darang Postal Division. Both of the 
• coupk arebinduandtheir marriage ceremony was celebrated/ solemnized according to 

hindu customs. After marriage Suit. Bhattacherjec was transferred under Rule-38 and 
joined at Tezpur RMS on 13.10.98. She is living there with her husband happily. Sri S. 
Samant, Chief P.M.G., N. E. Circle, Shilong, joined as PMG, Shillong, on 25.7.97 and he 
was nowhere in picture with Suit. Rupa Bhattacherjee. More over, Smt. Bhattacherjee 
presently workin gal as S.A. Tezpur RMS, stated in her statement dtd. 13.7.99. that she 
'ws ncvesbehaved by any officer/official either at Darbhanga or Agarta and she 
had no grievance against any officer/official of Assani/N.E.Circle It is also revealed that 

• Shri iliralal Acharjee,Miss Rupa Bbattacharjce and Shri Tapan Rn. Kalita were on 
training at P.T.C. Darhhanga at the same time during the period from 23.12-99 to 07-
03-97 and thus Smti Bbttacharjee and Shri Kafita were known to Shri iliralal 

	

• 	Acharjee and :therefore with some ill motive Shri Acharjee lodged all those 
falsecomplaintito demoralized and disgrace the character of Shri S. Samant and Smti 
R. Bbattacharjce. And by way of doing so be also assacinatcd the character and dignity 
of a high level officer like Chief P.M.G, Shilong. Shrill. Acharjee also 
deliberately avoided confronted enquiry when he was asked to attend the enquiry on 

• 	08-07-99. By hisabove action, said Shri Acharjee alleged to have violated the Provision 
ofRuJe_3(I) (iil) of CCS (Conduct) Rules - 1964. 

ARTICLE  -UI 

• Said Shri EAcha;jee while functioning in the aforesaid office and during the aforesaid 

	

• 	period, wasdirected toband over the charge of 5PM, Ampati to Shri Lankeshwar 
• : 1 Barmn, L.R P/A Garobadha and to attend the circle office , Shiliong on 08-07-99. But • 

	

	
Shri Acharjee rcfused to band over the charge to Shri L. Barman and willfully avoided 
to attend Circle office, Shillong , as directed. By his above action said Shri Acharjee 

• 

	

	alleged to had failed • to maintain devotion to duty anti alleged to have violated the 
Provisions of Rule - 3 (1 (ll) of CCS (Conduct) Rules 1963. 
• • LIST • OP DOCUMENTS BY WHICH THE ART1CLES OF CHARGES 
PRAMED AGAUSTSBRI mALM. 	 AMPATI, NOW UNDER 

• 	SUSPENSION ARE PROPOSED TO BE SUSTAINED. 

1.. 	Photocopy of complaint of SIni Fliraial Acharjee, 5PM. Ampati dt. 
03-02-99 athfrcssed Co the Scctetary, dCDU. of Posts. 

• 1 ii 

• 
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Phothtopyof complaint of Shri ILiralal Acharjec, SPM, Ampati dt. 2002 
.-" 	: 9  addressed to the Member (Persoal) Postal Board. 	. 

. 	. , 	 . . 	 :,,. . 1 1 ; 	• • 	, , 	 . 	 . 	I  

: 	• 	
; 	- 

I 	 • 	• 	 . 

3 e  Photocopy of Compl4int of Shri iliralal Acbrjee, SPM,Ampati dt 01-03-
99 addrecd to th 	 y, e Commuiicatu, Muiister, Go%t of India 

	

j ' 4 	Photocopy of report of Shu HtraaI Acbarjcc, SPM, Ampati dt 26-03-99 
I  'addressed to the hief PJI G, N E Circle, Shillong-1 

.q 

I 

l 	
1tj5Tt4: Photocopy ofwritten statement of Smti Rupa Biiattacharjcc SA Tezpur 

I 	
I 	 ¶ 	RMS i:Jtd 13-07-99 1 	

S 

	

- 	. 

	

6 	Inquiry report of Sthi L Dewri, DDG (VIG) 

	

7 	Telegrdni of Sn Lankehwar Barrnan,L R PA, Garobadlia, coded 01000 
A.I. Garobadba. 10.34. 

:. • 	 . 	 . 

	

8 	Written statement of Sri fliralal atherjce, SPIU, Ampatidtd 17 7 99. 

List of witnesc by whom the artu.les of charged framed against Shri iliralal 
Acharjee, 5PM, Amuati (now under suspons ion) proposed to be sustained. 

	

I 1 	Shri Laiikehcvar Bartuau, L R P/A, Garobadha 

LIST OFBXfflBflEpDOCUMENTS:. 
Exp'.1. Photo-copy of complaint of Sri iliralal Acherjee, 5P111, Ampati, dt&3.2.99 - - 	 /t the Secretary, DpU of PoL 
Eip 2 Photo-copy of complaint of Sri lIir.ilal tcherjee, 5PM, Ampati, dtdiO.2.99 

A1t thcMembcr (personnel), postal Board. 	. 
Exp;3 Photo copy of complaint of Sri Hiralat Acharjcc, 5PM, Ampati Dtd 1-3-99 

Alt the communication Minister, Govt of in 
Exp4 Photo copy of report of Sn Ilualal Acharjce, 5PM AmpIi, Dlii 26-3-99 ,A/T 

the,C,P M G, N B Circle ShlLlong-1 
i.Ex'p-5 Photo copy of written statement of Sirt Rupa lIhattacharjee SA, I ezpur 

MS Dtd13-7-99. 
IBx 6 'Inquiry report of Sri I flewn ,DDG(VIG) 

Exp7Tlegram of Sri Lankeshwar Garmin, ll( Pa arobadha coded 01000 
A LGarobadha 10 34 

'1Ex p.8 Written statement of SrL llir'i!al Acherjee, 5PM Ampati ,Dtd 17-7-99 
:P:9..MedicaI certificate issued by Guwabati Medical Collce Hospital. 
yI 	 I 

.................-W 	LIST OF %NESSES EXAMD 
4 

SrLLaflskebwarBarman, Lit P/A Garohadha. 
•• 	.rl.......... 

PARTICIPATION OF THE C 0 IN T1M ENQUIRY 
The hearing of the inquiry was held on 23-12-99, 28.1.200, 18 2 200,7.3 200 

' 	28.3.200 rhe carged official attended and particijiated all the hcarings lie opted for his 
fee-assisant 

 
and sele'ted Si-' T. h 1rLIor , APM Maih Svtllo'g as his defence- 

assistant vide his application Dtd 1-1 2Jtfl) lie was permittd and he attended all the S 	
scuent hearings beu 'companit7 with his Difence assistant, IL 1. Kh.irkonger.  

	

- ..-- 	-- - 	----.----, 	- - 	 -- 	 / 	 - 

—' 	
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•••?-••. 	 : 	•- 	 • •'• 	 . 	. 	 . 	 . 	 . ,. 	 . 	 , 	 . 	. 

Case ofDisc1pIrnii' atuthorit.. 	 : 	

I ! 	 , AricIe4 The P0 on behalf of the Dhcipllnar) autority ,  reiterated the article of charge 
#. a% framed in 1hehrge-sheet and in support of the irtic1e of charge he produced the 

' 

	

.- 	
documentary evidcnces as e'hibjted under EXP-1,2,3 & 4 No witness wa s there 

	

S. 	 ' Artic -II The P0 oii eiI! of the Disuhnary authority presented the article of ch2rge 

	

c 	
. -• the same form a in the charge sheet En %utlport of the article of charge he produced 

. '.the docunientaryevjdences à exhibited under EXP-1 2 53,4,5 56, & 8. Nowitness was 
thcre.;• 	• 	. 	. 	 .. 	

: 	 • . 	 . 	 \. 	 . . 	. 	. 	 . . 	. 

	

. : 	•;.• : • • 	
ArtcIe -•i.ii: The P0 reiterated the irtic!c of charge as in the charc sheet and produced 

, tJie documentary cvuicnccs as ex1uutcd urnJoi Exp-7 & S. The SW-i was also examined 

	

S 	 • 	

inconnection with the artiJe of char g es .  
'Vll 	Case oftbe Cha2ed official - 

	

7- 	) S 	 •. 

Artile-J The Charged Official stated in his defence statement dtd 24 11 99 that he h a d 
/Wt tr been rnentaily suffering since rviarch'98 and as such what he did during the period he 

? 	not know In support of his statement he submitted a Medical certificate as 

	

. . ,. 	 . 	 .. 	

CXlUbitCjJ under EXD.J.. : 	. 	; 	 . 	 . 	 . : 	• 	 • 

... . S. 
.: • : 	. • •, Article-Z..The Charged Official admitted the charge on 23.12.99 and reiterated the fact 

	

. 	

•T 	•as  forarticle -  
•' 	

. 

	

. . 	.: . 

.Article-3.The Charged official reiterated thç fact as he stated in his statement 

. 

dtd. 

	

. 

r 	 • . 	 .99, that be could not attend Shillong to meet D.D..G.('ig) on 8.7.99, due to disorder 
n his tomahin support of his version he sithmittcd the ;sritten statement dtd 17 739, 

J'and,two .Mcthcal Certificates dtd 6 7 99 & 11 7 99 The statement and both the MICs 
' have been exhibited asEX5P.-8. 
',VIIL 	I have gone through the Charge sheet, Day to day proceedings, Exhibited 

	

- 	
ducs, Delen,..e s.atement ,Deptisi.on vi the SVv_1 recorded on 1 8 .2 .200, Briefs of P O 	and all othes relevant records & cncumstances, carefully, and inclined to 
furmshmobscnation, analysis and assessment as follows - 

OBSERVATION 

	

- 	

, :Atk-.1 	Thu Charged Official indirectly admitted the article of Charge though he 
stated that he might hive done so, due his "Mental illness", and he submitted a Medicil 

In support of his version that he was suffeting from "Nerves- 
:Disorder"; The Medical Certificate has been exhibited under EX.l) - 1.  

( 

	

	

Artide-2 The Charged offkiai ailmiUed the artu.le of durge% on 23. 12.99, on
. 
 the same 

as in case of articic1. 
- 	 Article - 3 	Charged Official indirectly admitted that he did not bind over the 

-~14chargejo' his rebevr, Sri Iankeshwar Barman, due to4  his inability to proceed towards 
for his stomach-problem Sri Lankeshwar Barman, the SW-i, has stated 

in his 
deposit'on rclrded on IS 2 2fl00, that he attended Ampati to relieve the C 0 on 9 7 99 - 	 tO930brs 

- 	

AALSI 
Ait'ck -1 & 2 	Both the articles of charges are co-related and the charged official 

; --ubm1tted same stflement for both the aiticles of charges that he might have done so 
due to b,s mental i.Hness On iuteri ogation he stated that though he was on duty during 
that time his mental illness dd noi affect .bi offithl duty in any way. It 2!9 revea!d 

- thzt Srnt. Rupa Bhattacherjcc was not related to Sri Achcrjee. Under this circumstance 
it could not he understood on what intention the charged off&tial did all those aIlccd 

••'•''actjonas human being can do nothing without any intention behind his/her actIon. As 
•'sach the a!leged action of the Charged officialmight be a consequence of his mental 

• 	: 	•:iiiness CCC. 

CLI 

? 

/ 	 - 	 •. 
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I 	
I 

Article —3. -The charged official was directed to attend Shilong to meet DDG.(Vig) on 
8.7.99. But his substitute, who was directed to relleve him and who was theivltness to the 
case aho (SW-i),. attended Ampati to relieve him (C.O.) on 9.7.99 at 0930hrs., as the 
witness stated in his deposition recorded on 18.2.2900. As such, in spite of his stomach-
prolm of the C.O.,, as he stated, if he would proceed towards Sbillong, immediately on his1  relief, on 9.7.99. from Ampati, he would he too tate to meet D.D.G.(Vig) at -Shillong, 
it would he at least 10.7.99. 

1"JN.DlNGS 
Although, the Disciplinary Authority could not produce any witness insupport of 

,thearti'cJex'I &:JIan1 to ascertain the authenticity of.the documdntaryevjdenccg 
produced, owing to direct or indirect admission of the charged official all the charges under Article-I, II .t III are proved. 

A folder containing the following in page No. Otto 48, is enclosed. 

(a) Written statement of defence submitted by the charged official on 24.11.99. 
(h)Documentary evidences as exhibited irndcr EX.P.-1 to EX.P.-8 & EX.D.-1. 

Written briefs of the P.O.N. Ai-P.O./99 dtd.28.3.99) and 
Written briefs of the charged official. (No.A-11DA199 dtd. 12.4.2000.)" 

I have gone thiough the memo, of charge and -andes thereof , report of the LO. 
cartfully and found that the charges lavilled against Shri iiralal acharjee are proved. 
Shri Acharjee was given an opportunity to make representation having supplied a copy 
of the LO's reports, vide this office letter of even no. dtd.10-05-2000 within 15-days of 
receipt of the lette'. The ietter wa 	iid 	iiri llical4l Acharjoe on 20-05-2000, but 
he failed to make any representation. 

In this circum.stjncc, -I record my observations as folows 

•1 '  

-V 
Xt 

f#e to,  

Against Article - I& II of charges Shri Acharjee admitted the- charges but 
he. stated that he did so5io his mental illness. That the.; official was 
suffering from 'muital ailments was never reported by the óflicIal and 
performed his official day to day works as a normal employee is expected 
to do. As such I am not inclined to accept the pIca of Shri Acharjee that 
due to mental disorder or ailment he vall the gross misconduct mentioned in the articles.   
Against-Article —III, Shri Acharjee admitted that he did not ha

-

nd over the ; 
charge to his reliever vi.Shri Lancshwar Barman on the pretext that he 
was unable to move to Sbilk,rito meet D.D.G (\'ig.) as he was suffcrin 
from stomach probieni hatevei-he reason, it is admitted that he refused 
to hand, over the charge and get himself relieved as ordercd by his superior authority. 

ri 

S 



r 

I'  

El 

The nature of misconduct played by Shri iliralal AcharJeeare so 
grate that it left no scope to take any Jeiei view in order to mainttin the expected 
eiue of discipline amongst the Govt. ser.':nts :ri as such T Shri A.R. Bhowmik ,Sr. 

Supdt. of Pest Offices, Mezhlya Divii. Shil.ong hereby order that 

Shri Hiralal Acharjec, Fx-SPM. Ampati ( Now under suspension) is 
removed from service with immediate effect which shall not be a disqualification for for 
future employment under the Govt. 	 I  

1- 

(A.R.Bllowniik) 
Si. Supdt. of Post Offices 

Mch.ti.aya Division. SbiUorig 793001 

Copyto:. 

The Chief P.MG. (Vig) , Silihiong - I 
The ASP (JIQ), Shillong. 
ShrilliralalAcbarjee, EX-SPM, Ampati. 
1!raud Branch of Divisionai Office. 

(A k) 
Si Supdt of Post Offkes 

Meghitlaya Dlvhion Shilloug - 793001 



)*lnexure-L'FI'.  

Sr*  Supdt.i of Post Off ices 
Meghalaya Division 
Shillong -79306l 

DEPAR241T CF POSTS. INDIA 

Nos  B2-430. 	 cid/AD. 

Tb, 
ri Hiralal Achjee 

P 0. Nadhubanj Antali 
West Lipura. 
Sl 1, the lOthMg 2K 

Sublect :- Returing of Ippeal 

Your appeal dtd at Agartalathe 04/08/2K *  is 
a 

returned here with, as the appeal has not been addLessed 

to the appropriate Appalate Authority. 

In the Instant case the Appalate authority 

is DPS (HQ) 0/0 the Chief Postmaster general North East 

Circle shillong 1. 

Eiclo : As stated. 
S 

Sd!- Illegible 

Sr. Supdt. of £st 0f ices 
Meghalaya Division 
Shillong 7930610 

y 
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To 
The Director if Postal gervice, 

• 	K49ha1.aya Division, 	- 
Office of the Chief P•et Master General, 
North ketern Circle, ¶hi].long, 

ahalava-793 O01 	 : 

Sir, 	

I 

et respectfully, I beg to state that en 4th AuQ4t 

2000 1 sent an appeal as provided by Parti.1 of the  penfia 

Civil 9 ervic*(Claagif I cation;  ocenti 0̀1 and Apeal) Rulea96 

from an erder passed by the 9 enior Up1rjfl$fldent of PHt 

Offices, Ueghalaya Division, Thiltong on 30.6-2000 removing 
me from service by way if punishment, 

2, 1 have been advit,ed to submit an additional appeal - 

in order to supplement the appeal already filed by me. 

The ingredient of the additlinal appeal is that aCcerd' 

-ing to the Memo of Priceeding there ware' s many e8(eigj 
-.0 doC*th by which the Arti ales of, charges again$t m 

were proposed to be sustained. It appeaze tt)at during 

enquiry all those documents were exhibited againet me,," 
whe:eag only one witnese, nainanly, Sri arakeshwar Bagman 

was examined as witnees in support f the Cflargee aatflt 
me. The said Lankeehwar Barman wae fl.bdy ti identify and 

get the documents exhibited. Therefore thexc was a detibe, 
-at€ v tolation of the mandate of the Hon'ble upremeC.urt 

reported in Town Area Committee, Ja1laba&fru J4ga4tah' 
.9- 	P rasad and e thczg, 	 • 	• 

d' '  (S 	 • 

00  That since the very ,  begining my defence case wee that 
P  j was suffering from mntal depresei.n of eexi$iae tp1 fe; 

ee period and I was under treatment, Thqre. is nothing in 
the enquiry report nor in the disciplinary rdex that 

1) 	 •., 	
• 	 .• 

aspect of the tatter has not been taken into csneideraisn 
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at all and on thia count alone the •nqiizy xeç*rt and'thi 

cerasquent order of p€na]ty ae voidable and void ab4ttLs 

and in the eye of law thoge are non cot et1ty. 

. That I br.ught allegation, accrdtng%e the Memè'If. 

receeding againet Rrj 9 #9vAmth1ef pt Mate2 General, 

'North !setern Circle, Rhillong and beth the Inquirth.g; 
1  

Officer and the Dieciplinary autherity • eub-.rdtnatp to 

bia, In the cixcww,t.encee, the extent of care and cauti.n 

which eheuld have been taken by the authetttie, have not 

been taken at all and mere aext13n hag been taken.1' : 

greunth for the ordex as impugned rem.viflq Me from ixvtce 
by wy of puniihment, 	 .. 

6.. That it to reiterated ance' igain that the enquiry 

r4psrt and the dieciplinary ardor ,  are cryptc, virtiUy 

nsri.epsaking Knd also lacking in reason., There ii nS.4 tote. 

if ingredient to eay that I directly or inirectly dmLtted 

the chargea. It to unknown to eóvic, Ju4prudence:1O..,ay 
that some admiesj.n has been nade, directly ar indtre'tty,  
as •baerved by the Inc4uiring Officer, whereae actordlngt,' 

rule and the Memo of Proceeding, dated 5.41-1999 I' wü: 

required to admit or deny the charge, opecjftcally and 
there t/wa, no 9pecific dmij$n of the Purp.rted'chà.g,, 

againt me. 

7. O theet ceuntg and the grounds taken in the Merno of 

Appeal, the enquiry and the. consequent order if punieent 

are liable to be quathed, oet aide and xevered and I a  

to be *ein9tated in service with full benefit, fa± th 

period I am/waq out of office illegtitly and thi period of 
nupenr,ion has t3 be tr€ated ai period epent on duty by. me 
for all purpoqes and intente, 	 ' 

&/ t  Y 

•4/ •t' 	&G°• 
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DEPARTMENT OF POSTS 
OFFICE OF THE CHIEF POSTMASTER GENERA! .:N:E.CIRCI E:SHJLI,QNG 

Memo No. StaftYlO9-16/2000 	 Dated Shillong, the 27-10-2000 

Shri Hiralal Achaijee, Ex-SPM, Ampati SO has submitted an appeal 
on 2 1-8-2000 against the punishment order issued by the Sr. Supdt. 'Of P.Os, 
Meghalaya Division, Shillong under No. B2430 dated 30-6-200 

'
0 imposing 

punishment of removal from service with immediate effect. While working ès 
SPM Ampati, Shri Hiralal Acharjcc committcd certain misconducts for which he 
was proceeded against under rule 14 of the CCS(CCA) Iules, 1965 vide memo 
'No. B2430 dated 5-11-99. After the oral inquiry the 1.0., submitted his r1)ott On 
9-5-2000 concluding all th charges under article 1, II, 111 as proved. Thking the 
inquiry report and the representation of the appellant into considçration, the 
Disciplinary authority awarded him the punishment of removal from service.' 

2. 	In the appeal dated 2 1-8-2000 Shri Hiralal Achaiijee has maitly made 
the f1iowing points: 

That he was suffering from temporary mental illness. 	" 

That the' findings of the I.O., are without The' application ofjudiciou 
mind. 

That the representation was not considered properly. 

That the findings of the inquiry report are without evidence:' '- 

• 	(e) 	That the'àct of the appellant during the period from 125-98 to '31-12- 
99 was under the spell of a serious nervous illness as per the th'ediãl 

ott' 	certificate issued by the Guwahali Medical College on 31-12-99 
16000 

1440 	
whi 	 i 	ich was marked as Exhibit D-1 n the nquiry. 

3. 	I have gone through the records of the case along with the appeal of 
Shri Hiralal Acharjee. With reference to the points raised in hi'i''uppèal, the 
following observations are made. 	 -• 

(a) The medical certificate issued by the Guwahati Medical College on 
31-12-99 shows that the appellant was suffering from 'Nervous' 
disorder from 12-5-98 to 31-1 2-99. 



/ 
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(h) The findings of the 1.0., are supported by observations and analysis. \)\ 

(c) The appellant was given opportunity to make representation at the 
proper stage but he failed to make any representation. 

List of documents by which the articles of charges framed against the 
appellant was supplied to the appellant along with the charge heet. 

Sainc as (a) above. 

4. 	in reference to the record.s of the case and the observations made 

above, I find that all the charges as mentioned in the charge sheet stand proved and 
the appellant deserves punishment for violation of rules as mentioned in the charge 
sheet. However, taking the medical certificate date4 3142-99 into consideration 
and taking a lenient view, I Shri Laihiuna, Director Postal Services (I IQ) Sii11on 
do hereby reduce the punishment of Shri Hiralal Achare of removal from service 
with immediate effect to reduction to the lower grade of Pstman cadre until he is 
found fit by the competent medical authority to be restored in the higher grade of 
Postal Assistant. This disposes the appeal of Shri Hiralal 4eharjee. 

(LALHLUNA). 
Director of Postal Seryce's (FQ) 

To (By Registered post) 	 . 

Shri Hiralal Acharjee, 	 . . .,. 
Viii - Kathaltali, 	- 
P.0.—Maduban, 
Via - Arundhutinagar. 
Agartala, Tripura. 	 . 	. 	 '. 	. 

.

t .- 

Copy to:- 

1-2) The Sr. Supdt. of Post Offices, Meghaiaya,biVisiofl, Shillon.. 
3-4) Spare. 	 . 

/. I 
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DF,PARTMFNT OF POSTS. 	 . 
0j"FICE OFTHF, CLEF POSTIv1ASTJR (IENRAJ ,:N.E:CIRcE F:SHJJj .OWd 

Memo Nc, Staff'109.-16'2000 	. 	. Dated Shiliong. the 6-12-06 

ORçENDUM 
0 

•fhe words Competeni Medical Authoritv appearing in the. 8" line of 
para-4 of this office memo of even iiuiñber dated .27-iQ2OQO may be, read as. 
"Compct€nt-  Authority". 

0 

	

.0 	

.0 

(LALHLA) 
L1)irectc otFosta1 Servi.c(HQ).. 

Copy 10  

Shii Hiialal Acha'iee, 	Vill-Katlialtali 	PU 	Madbaij,, 	ia 
Arundhutinagar, Agartala, .Tripura,. 	

0 	 ., 

The Sr. Supdt. of Post Offices, Shillong. . 	. 	 .. 

0/c 	 - 

• 0 

	

i)irectoro 	. thTSeriies., 
N E Ciick Shillong 

0 	
:... 

- 

'. 	oC 	
. 	 • 0 	

: .• .. 

•0 	
0 	 .0.: 	 0 

0 •  

0 	

0 
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CISTIED WITH A.D. 

To 
The Director of P02tal 3ervicesLH), 
Office of the Chef postmaster General, 
N.E.Circle, Shi11on793 001, 

Sir, 

most respectfully, I invoke your kin4 .ttent ion tQL. 

the order vjde Memo No,Staff/109'.16/2000, OIted 27-10..2060, 

whereby the order of punishment of my rerro41 from see 

has been reduced to a punishment of reductiOn to the 4er 

grade Of P ostman cadre until I a!fl fOUM fit by the ooinpeten 

..t medical authority. 

That I was beiriç treated atGuatjMsdial oll.ge 

Hospital and on 10.3-2000 the said Medical College Hospital 

has issued a certificate after exemntion olding me, fit 

to resne duties. 

I am appending hereto a phcto .cy of the said 

medical fitness certificate duly attestedoç9ur )tjnd........ 

inforrytion and necessary action. 	 .• . 

That having regard to the such circmttqfles 	dl,, 

according to your kind order under 	ference 	am "now 

eligible to join service as Postal Asitant, 

5 1 	That in this connection, I beg to point Out tht' 

your kind order is silent about the pay •flti,a1iiowanOe.\and 
41 

other service benofitb durtng the inteçimper'iyd' of m 

i*ziu removal, from service, dated 306-2600 tilL ty. 

.nd 	l.so till 'resunption of duties by me afld also Cr 

stioof my service during that period....,..... 

0. 	That be that cis it may, I most fervently requ3to 

in allow me to rese duties as po8tl 	ssistat 	vith 
- 

mecici1 certificate tssued by the OuwzhFjti Me4ic?l Cofl.egI 

Hospital, dated In 1032000. 	 f 	 . 

9td., 



I also pray to kindly regularis my sex*4c4s for 

period from 1.40.1999 ( date of ord.t of my s*pension ).tit 

I am allowed to reeine duties and also to a*i• Qrder aUwifl4 

me all benefits of service duing the fØro-said period 

inclt*iing pay and allowances. 	/ 

8, 	And for this act of kindnesu X) shall r*ain 

grateful. 	 ..... 	I 	 .. 	
. 

Yours fithtully, 
Dates. 1Si412000 	 rLL 

( Hiralal /chrjse 
ViU,ge.,. Xathltsli 0 p,oj1adhuban 
Via-4rumdhutin,gar. Açartala 

Trip 

	

Reistsrfd withD, 	... . 

Copy to 

The Senior Superintendent of postal Services. 
Maghily Divis1, Shillong. this refers to your 
kind order No.82.430. dated 30'4...209 , .. imposing th 
ezalty of reiov1 tr* s4xvice on m. 

- 	 ( Hiralel \charjee )) 

	

I. 	 . 

MVO C  

-. . 

/ 
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DEIT CF POST INDIA 	 V 

4/0 THE SR.SUPDT 	VPOST 	ICES' : V  -M}1Ai.JtA IVISICI 

$HILL(1G - -793001 	•- 	 - - 

No. B2-430. 	 Dtd at Shillong..'l,l the 02-01-01. 

In pursuance of the Director of Postal Services 

0/0 the Chief Postazter General N S. circle iriemo Noo 

t5f/169-16/2000 dd 27-10i-2000 and sübeuent corrigendtn 

iide memo No. Staff/109-16/2000 dtd 6-12-2000. Shri.Hiralal 

charjee Ek-SR4 kpati S. 0. is reverted to the lower grade 

of Postna6 cein thesãaie of .305 -7 395 80-4590/'-

andis alloted to the unit of the Postmaster Tura 

V 

 Sd/i- Illegible 

V 

	

	
Sr. Supdt. of Pst Off jCeS 

Meghalaya Division 

Shillorlg..793001 

Copy to :- 

 

 

 

 
5, 6. 

'The Chief Postmaster General (staff) NE, Circle 
Shi]].ong w.r.t. CO'S memo cit9d aboyc. 	* 

The Postmaster Tt±i HO for information and 
necessary action. 

Shri. Hiralal Acharjee viii'- Katha].t ii P.O.-
Madbüb Via- Arundhutinagar.j. gartala. West 
ripura. 

/E of the official. 
01C. Spare. 

Sd/i- Illegible 

Sr.Supdt.:of Post Offices 
Neghaiaya Division 

hi1long-73001 

A*O'
to  
o' 

$cote 
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/ 	 d. 	' To 
The C1219f Post afitez' General, 	 ,. 
N.E. Circle, Shil]..'ong, 
)leghalaya. 

 

Respected Sir, 

* Under cowpeiling clrc St CeSI1n ., 
making this representation for favour f  v, In cl 0  

consideration and favourable orders : 	•. - 	 - 	 • 

1. 	Tht because of 
against 

me, .wbo :ae ...cCpletely unt'ue, at" 

on 30.06.2000 by the Senior Superthtendent,q-pogt 

Offices, Meghalaya Division rem.ovi.nje from. Service 

of Sub. Post Master with imnediate -  eft-ect, 

20 	 That from that order of.punishuiet an 	- 
appeal was preferred byrne On. 21.08 000 tte Dtrector 
of ,POsta 	

Office Of.the.Cjef,  
Post Ziaater General, LLCircle, Shiliong 4a4byorde' . 
dated 27,10,2000 the Director of PQe'bai Sarw1ces quashed 
the order of my remoal from service and Xas directed . 
to be re-Instated provided -I wjs fqurd -titi 

Medical authority, 

3. 	That I was examined by the Medical Officer 

of the Guwahati Medical College and they issed Certi. 

ficate after. exanin1ng me that I was f it to resume 
duties, 

	

- 	 I 	 •,, 	
0 

That accordingly w1t t?e1edi 	ert1 	
0 

ficate I went to the Sr. Super1nter)det of Poet Oftoes(3. 

Megha1aya Division with a request to k:nd1y post me 

	

- 	 C on'td. . ,P/ 2. 	* 
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but he did not accept my joining report and inti-

matted that the order would be communicated at my 

residanee at .gartaia. 
Fl 

That there-after an order has beón sent 

to me by the Senior Superintendent of Post'Offices, 

MegiaLaya Division under No. B2.430dated 02.01.2001 

intimating that I have been rtverted to the lower 

grade of Postman cadre and that is said to be in 
pursuance of the Directoip of Postal Servjcej Nénjo 

dated 06.12.2000. One copy each of the (tVo) c3ncerned 

orders dated 27.10.2000 and 2.1 .2001 are appended 

hereto as Anneures. 

. 	That I am advised, to submit that this 

subsequent order, evefl if any, dated 06.12.2000 is 

not a valid order and is not sustainab].e ilaw because 

under the Cent;al Civil Services (Classification, 

control and ppealo Rules, 1 965 once the appellate 

order is passed the appellate authority becomes funct, 

officio and such appellate authority can üot change 

the appellate order which has been passed, communicated 

and received by the delinquent governxnenteorvant, 

his is exactly what is happening in my case. 

That s.nce I am out of job for a pretty 

long time/period and since my families extremely 

suffering due to financial crunch in these hard days 

of crisis and hiph prices, I will be joining in the 

lower post of Postman subject to my reservation and 

isn 

	vp 	
Ccyit4. . .p/3.. 
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0 	0 

Abd 

Page No. 3. 

subject to my right to get the re-instatement with 

all beflefits of service including pay and allowances 

as Sub-Post Master during the period I was out of 

office, not legally. 

- 	1. shaLl be grateful if your icindseif see 

to it and pass orders so that jus.tce is 4Qe. to me. 

	

nclo: £s stated above.. 	 . 
rours faithtully, 

Dated, Agartala, 	 11çLLçL 

TheQth, .Jan,2001.. 	 (Rira1a. 4cbariee) 
Vfll.KathaVTall,r 

P.O. Madbtb, 
P.S.. AintaU, Agartala, 

Wet Trtjiirá. 

aVO CO 

	

. 	 •.. 
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Mnexure  
Alt 

Sr Supdt of Lst QEf ices 
Meghalaya Division 
hi1long 7936010 

No. B2-430 dtd at Shillong the 21.-32001. 

To 
shri Hiralal AcharJee 

t' 
The petition dtd 20-1-2001 received under 

C24G NE circle letter No, Staff/109-16/2000 dtd 14.3 

2001 is sent h/w (in original) for res!thttissiofl 

correctly addressing it to Member(P) L)eptt of P 0sts#J 

Dak Bhawafl N, Delhi, 

clo- As stated. 

• 	S6/- Illegible 

Sr. Supdt of post Offices 
Meghalaya DiViSiOfl 
hillong .793061. 

._- 
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N Tifl CiN1!RAL AMMINIMATIVE TR3UIaL .. 

GtJ4ARATI BETCH ::: GUZAflAI 

O.A. NO* 293QF 2001 

1: 

T 
ri Kiralal Aobarjee 

Va- 

Union of India & Orø. 

ft And 

kL1 k! 

4?ritten Statesents aubviited by 

the reapondeits 

e respondents lbeg to subnit a brief history 

of the case ukielt may be treated as a part of 

the itte* stateLenta 

.ri Biralal Acharjee, son of Wi Manindra - 

Aearee entered it the Dsp rtnent on 27.12.90 is the cadre 

of Poatiian and was posted at Sk,illong C.P .0 • He passed the 
Ma 

DepartnentA xin.atio* for proLotion to P.A • Cadre held in 

the year 1996 and joined as P.A., Tttra H.0. on 14.O3.97ib-

sequeratly he was transferred to Anpati 8.0. and 3oiiaod as 

8PM, Alipati 8.0. on ()4,C8,980 

ri Niralal Acbarjee, while funot1onng as 8PM, 

ALpati 8.0. nade One direct eo*jrwieaUon to the Chief Post-

Laster General, N .E. Cfrole 1 regardng official iatters on 

26,03.99 with a copy to the SSPO'5, Skillong and for that 

un-authorised oonunicatjon he was warned v-ide this office 

letter no. 2-430  data 12.05.99. 



) 
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Inap.te of 1at he subnitted various coninaications 

direct to the Chief Postnaster General and D.G • Posts, which 

were aertioned in the articles of charges vide this office 

Letter Np. 32430  dated 30.06.2000. 

ri Hiralal Acbarjee, 3PM, Ampati $.0. under Tura 

11.0. (Meghalaja jivision ) has sent 3(three) complaints dated 

03.02.99 ad'essed to Secretary, Deptt • of Posts, Mesiber (P) 

Postal Directorate on 20.02.99 and on 01 .03.99 addressed to 

coaiiunjcatjon Minist*r • 1* the first two coaplainta, Skri 

Aoharjee has alleged that Skri S. Sanani, the Chief Postaagter 

General, I .E. Circle, Skillong raped Miss Rupa Bkattackarjee t  

Sorting Asati • of Agartala, Sorting BMS Centre and also con' 

verted her to Muslim by force against her i'Unda*enial right 

acoording to Indian Constitution, 1* the third ooaplaint 

dated 01 .03.99, Mri Aobar3ee baa alleged that be bad already 

lodged coaplaint with 'the Coanunication. Minister against 

oormption in the DepartzLent of Post Offices I .e • rape, bribery 

on 07. 06.96 in registered letter No. 760 and on 02.0.94 to 

the D*G ,,(]?)New D.i.i is registered letter No. 2176 and again 

on *06 	U. registered letter No 4711. 

ri Acharee baa thus alleged that Inapite of 

his coaplaint they raped Miss It • Bhaitacktarjee, even hi Postal 

Train iag Centre in Decenber 1996 at De.rbbanga (Bibar). Uter 

er posting at Agertala Sortin.g in 1997, Skri. S. Samant, 'the 

Chief Poatnaster General, 4illong raped her with his aeri and 

converted her religion against her will. 

1* aU the 3(three)oosplaints, the  coaplaliant 

requested to keep his coaplaint secret as acoording to bin, 

/ 

I 
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the persons ceerned are trying to catch bin In their trap 

and kill bin. 

Shri I. Dewri,).D.G(vjg), Postal Dte., New De liii 

enqufred the complin,t made by Shri Hiralal Acbarjeo, According" 

13 Shri Hiralal was directed to hand over the charge of the 

SW, Ampati 5.0 • to Sbri Lankeawar Bartian to attend offioc of 

the Chief Postmaster General, Skillong to meet with i.D4 .(V1g.) 

on 	for the purpose of enquiry • But ishri Hiralal = 

Aoharee reused to hand over tie charge of the SW, Anpati 

S .0 • to his r ci ie ver and did not face the enquiry on • O .99 

on the ground of his stomach problem. 

• D.D.G .(Yig.) submitted the repo,.t with 

the observation and finding that the complaint, on the basis 

of facts available on record, appears to be tctally baseless 

and mischievous with a view to Malign.ing not city a very Senior 

0ftiør Of the Department but also to spoil/tarnish t1e image/ 

family relation of a female departmental official • The reluo-

tance of the complainant to attend before the vigilance team 

casts a deep shadow on his motive behind these complaints. It 

, recommended that stern and exemplary action should be taken 

against Shri Hiralal Acbar)ee for filing such a mischievous, 

baseless and irresponsible complaint. 

On receipt of the I*qu.iry Report of théi.DG(Vig. 

regarding complaints made by Sri Ackar3ee  forwarded under 

Chief Postmaster General, N .E • Circle letter no. Yig'1/4/99-2 000  

H dated 30.09.99, with direction to take follow up action on the 

Inquiry Report including suitable exemplary action, Shri 

fliralal Acbaree was placed under suspension under this office 
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memo no. B 2-43 0, dated 01 .10.99 witb lnmediate effect and was 

relieved on 07.10.99. 

Disciplinary proceedings under tule 14 of CCS(CCA) 

Rules 1965 was initiated against Mwi Aoarjee vide this office 

memo no. B2430, dated 05.1.1.99 and be was removed from service 

on fiaalisation of the disciplinary proceedings vide this office 

memo no. 32-43 0, dated .30.06.2000. 

The official submitted an appeal against the MilffiPM 

order on 21 .(3 .2000  to the Director of Postal Services (Appellate 

Authority..). The appeal case was decided on 27.10.2000  with the 

order of reduction to the lower grade of Postman cadre until 

he was found fit by the Competent medical authority to be 

restored to the higher grade of Postal Assistant • The appellate 

authority further issued a corrigendum vide memo no • $taff/ 

109-16/2000, dated 06.12.2000 ukere the words "Competent Medical 

Authority" was substittated as "Competent Authority". 

Accordingly Sbri Aobarjee was alloted to the u it 

of Postmaster, Tura and be joined as Postman on 31 .01.2001 at 

TuraU.0. 

e official Awther submitted a petition dated 

20.01.2001 to the Chief Postmaster General, aillcng. As 

directed by the office of the Chief Postmaster General, Ehiflong 

the petition was sent back to the official for reaubmiesion to 

the Mmber(P) Postal Services Board, New Delhi through proper 

øa*nel on 21.03.2001." 

- 	 O?o-& 	fl4' 

OL 
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1 • 	That with regard to pars 1 1, the re span dent s beg 

to state that the circuztstaxices under which &ri Hiralal-

Aobarge was placed under suspension, disciplinary proceedings 

under bile 14 of CCS(O(A ) Rules, 1965 was drawa,puniahnezat 

of reEoval fron service and subsequently reverted as Postnan 

baa been discussed in the I= Brief History of the case. 

That with regard to parse 2 and 3, the respondents 

beg to 4 offer no connents. 

That with regard to pars 4, the respondents beg 

to aibiiit the ooneztts ukat have already nade against the 

foregoing paragraph 1 above. 

	

4 • 	That with regard to pars 4 'a, the re spondents  beg 

to state that it is a fact that ri Hiralal Acharjee was 

aux placed under suspension vide $r • Supdt • of Post 

Offices, Megbalaya Division Millong zeno No. B 2 -430  dted 

1.10.99 as diaoiplinar7 proceedings against kin was contemp-

lated. The copy of the suspension nemo is enclosed as 

	

5 • 	That with regard to para 4(b), the respondents 

beg to. state that disciplinary proceedings under Rule 14 of 

CC8(CCA ) Rules 1965 was initiated against Shri Riralal Acbaree 

vide Sr. zpdt. of POE, Megbalaya Division Memo No. 32-43 0  

dated 05.11.99 • The oopy of the memo along with the charge 

sheet is enclosed as nexte -I. 
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6 • 	That with regard to para 4(o), the respondents 

beg to state that it is a fact that the appLicant submitted 

a reeaentatjon dated 2044 .2 000 to the Sr • Supdt. of Post 

Offices, Megalaya Division, Shillong requesting revocation 

of his suspension order • But his prayer was not oonadered as 

there was no justification for revocation of his suspension 

order on merits more particularly the disciplinary proceedings 

drain against his was then at the final stage. 

7. 	That with regard to para 4(4), the respondents 

beg to state that in  compliance to Rule 14 of OC$(CCA) 

RuLes, 1965 Shri Santoeh Chakraborty officiating ASPO8 

(headquarter), office of the Sr • Supdt • of POs Megbalaya 

Division, Shillong wasappointed as Inquiry Officer to 

enquire into the obagea framed against the applicant vide 

Sr. &ipdt. of POs, Megbalaya Division Ne*o No. B2-43 0  

dated 02.1249. A copy of the memo is enclosed as 

Skri Anil Baran Dutta ASPOe Weet Garo 1till 

b-Diviaion Tura was appointed as presenting Officer 

to present the case on behalf of the disciplinary authority 

before the Inquiry Officer vido SSPOs Shillongmemo No. 

32-430 dated 03.12.99. The copy of memo is enclosed as 

nexup• I. The Inquiry Officer completed his enquiry 

affording all reasonable opportunity to the applicant and 

submitted his report on .05.2000. A copy of the Inquiry 

Report is enc losed as ere V. 



80 	 That with regard to para 4(e), the respondents 

beg to state that it is a fact that the applicant was renoved 

fron service vide Sr • Supdt • of p05 Meghalaya Division memo 

No. B2430 dated 30.06.2 000. A copy of the memo is encLosed 

as Annexure -VI. 

9* 	That with regard to para 4(f), the respondents 

beg to state that the report of the Inquiry Offioer was 

received by the Sr • Supdt • of POs Meghalaja Division on 

10.05.2000 and the copy of the Inquiry Report was sent to 

the applicant under Sr • Supdt • of POs Meghalaya Division 

Letter No.32-430 dated 10.05.2000 with direction to submit 

representation, if any • A copy of the letter is enclosed 

asnnexure VII. But the applicant did not submit any 

representation what-soever, though the letter was received 

by the applicant on 20.05.2000.  A copy of the Acknowledgement 

is enclosed as Annexure-VIlI. Oin. examination of the Deport 

submitted by the Inqzfry Officer it was found that the 

Inquiry Officer observed in his findings that although the 

disciplinary authority could not produce any witiieas in u 

support of the Articles I aid II of the charges and to 

ascertain the authenticity of the documentary evidences pro-

duced, owing to direct or indirect admission of the charged 

official all the charges under Articles It II and III are 

proved. In this connection it may be stated that the charges 

framed were mainly to be substantiated on tho basis of 

documentary evidences listed in Annoxuro 111 of the memo 

of the ebarges dated 05.11 .9g. During the course of 

proceedings all opportunities as prescribed in the relevant 
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rules were extended to the applicant and at no stage the 

applicant challenged the varaeity or authenticity of any of 

the Listed documents. Moreover, no witnea was also listed 

in Amnexure IV of the memo of charges dated 05.11.99 to st* 

sub atantiate the Articles of charges brought Under Articles 

I and II ( Annexure"II) 

As such, while deciding the disciplinary case 

of the applicant the disciplinary authority applied his mind 

to the Articles of cbatgea, report of the Inquiry Officer and 

gravity of offence committed by the applicant and awarded the 

punishment of removal from service vide Sr. Supdt. of Post 

Offices Us memo No. 32430 dated 30.06.20 00  ( a copy of 

which is enclosed as Amnexure VI. 

10. 	That with regard to pars 4(g), the respondents 

beg to state that the appellate authority in this case was 

Direotor of Postal Services, (H) Office of the Chief Postusstr 

General N .i. Circle, Willong=793 001. So, the appeal dated 

04006.2000 addressed to the Director General of Posts, N. De'hi 

was returned to the applicant for re-submission, dutyi addressed, 

vide Sr • azpdt • of P08 Meghalaya Division letter No • B2-43 0  

dated 10.08.20 00. 

11 • 	That with regard to pars 4(b), the responleits 

H  beg to offer no comments. 

12. 	That with regard to pam 4(1)9 the respondents 

bog to state that it is a fact that mkile deciding the case 

of the applicant the appellate authority, tis the Director of 

Postal Services, (HQ) N .i • Circle, ftillong issued the order 

if vide memo No. Staff/I 0916/2000 dated 27.10.2000 to the 
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effect that the punishEent order of reaoval from service of 

the applicant awarded by the 3r • Supdt • of POs Meghalaya Division 

Shillong be reduced to the extent of redaction to the lower 

grade of Postman70a.e until he is found fit by the cospetent 

nedical authority to be restored to the higher grade of Postal 

Assistant. A copy 0 the ieno is enclosed As &neure IX. The 

word 0onpetent Medical Awthority" was however rectified as 

"conpetent authority" vide Director of Postal Services (EQ) 

N .3. Circle corrigendum issued under No. Staff/i 09-16/2000 

dated .1212000. A copy of the corr igen dua is enclosed as 

pexuro-X. This corrigendun was issued in consistence with 

the instruction contained vide ( .1 • 14HL 0 .M • No.9/13/62 Est (1)) 

dated 10.10.63 and No. 30/63st() dated 07.02.64. This order 

has been incorporated as Govt. of India's instructions No. 13 

below Rule 11 of 00$ (COA )Rules 1 965. In the said instruction 

there is guidelines to the effect that if the order of reduction 

is intended for o indefinite period the order should be franed 

as fiG2W follows. 

A is reduced to the lower post/grad9/sorvieo of I until be 

is found fit by the conpetont authority to be restored to the 

igber post/grade/service of Y". A copy of the order is enclosed 

as Anneare XI. 

13. 	That with regard to para 4(j) 9, the respondents 

beg to state that the applicant wbmiited one nedical certificate 

issued by Gawahati Medical College authority dated 10.03.2000 

along with his application for revocation of suspension order 

dated 20..2000 addressed to the Sr . &ipdt. of P05. Meghalaya 

Division, Shillong • Copies of the representation and nedical 
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certificate are eiclosed as Aimexures, XII =4 XIII reapeotively. 

In the said certifIcate it was certified that 

the applicant was treated as an outdoor patient in the Deptt. 

of Pqchiairy of Guwahati Medical College from 12.05.98 to 

till date i.e. 10.03.200 0  and the applicant was certified to 

be fit to resume his dueties. It may be mentioned that the 

fact that the applicant was suffering from nervous disorder 

from 12.05.98  and taking treatment at Guwahati Melical College 

as an outdoor patient was never at any stage brought to the 

notice of his oontroUng authority and the applicant never 

availed of leave on the same ground. Then the medical oertifIcai 

issued on 10.03.2000 certified him to be fit to resume duties, 

it is evident that the applicant was unfit for duties with 

effect from J 12.05.98 to 09.03.2000. But as per his service 

record maintained in the office of the Sr • Supdt • of POE, 

Neghalaya DivIsion the applicant was on duty All along, except 

the fo.11owirtg periods - 

availed 	Period 

1 • Earned leave 	18.05.97 to 31 .05.97 

2 • 	 01-06-97 to 11 .06.97 

Family affairs. 

Medical certificateT 
of sickiess due to 
common cold. 

30 	-do- 	 12.06.97 to 14. 0 .97 Extension vitbot 
medical cert if bate 

4 • 	d0 	 .98 to 09.06.96 Mother serious 	+ 

5 • Commuted leave 	10.06.98 to 24 .98 MedicaL cert if Ioat& 
of eiciesa other 
than nervous disord 



t 	 - 

p. 	• 

Mow 

Copies of the medical certificate of siceaa referred at 

31. (2)& (5)aro enclosed as Anne xurt ILLIV and IVrospeotively. 

That with regard to para 4(k), the respondents 

beg to state that the applicant was allowed to join in the 

lower grade of postman on receipt of corrigendum dated 06.12.00 

iesued by  te appellate authority, vido Sr. Supdt. of POs, 

I4eghalaya Division memo No • B243 0  dated 02.01 .2001 • A copy 

of the memo is enclosed as AnnexureXTI. The order of the 

Appellate authority dated 27.10.2000 eozld not be implemented 

due to technical deject. 

That with regard to para 4(1), the respondents 

beg to state that the conception of the applicant is not 

correct. Reduction to lower time scale of pay, grade, post 

or service is a statutory punishment prescribed under 1ule-11 

of 003 (CCA ) ules, 1965 and his appointing authority, viz, the 

Sr. azpdt • of P0, Meghalaya Division, Shillong is competent 

to award the punishment • The pun ishitent was imposed Ieping 

in view the gravity of offence a committed by the applicant. 

16 • 	That with regard to para 4(m), the respondents 

beg to state that the petition dated 20.01 .2001 addressed to 

the Chief Postmaster General, N .. Circle Shillong submitted 

by the applicant, was received ty the officO of the LpItx 

Sr • Supdt • of POs Megalaya Division Skillong under the Chief 

Postmaster General N .S • Circle Letter No. Staff/i (16/2000 

dated 14. 03.2000  for reibsission of the same by the applicant, 

correctly addressed to the aienber(P) Deptt. of Posts, New Delhi 

ZEXtk1 
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and the petition dated 20.01 .2 001. was returned ( in original) 

to the applicant with the said direction under Sr. Supdt. of 

POe bleghalaya Division 	iflong letter No. 8243 0  dated 

21.03.20010 

That with regard to para 4(n), the respondents 

beg to state that there is no point of reinstating the appti-

cant in the grade of Postal Assistant with retrospective effect 

in pursuance of the order of the appellate authority issued 

on 27.10.2000 (Annexej. 

That with regard to para 4(0), the respondents 

beg to state that it has already been discussed that the 

applicant committed offemoes of grave nature and deserved 

deterent punishment as observed by the L; . Director General 

(vig) Deptt • of Posts in his Inquiry Report (A copy of the 

Inquiry Report is eøld as AnnexuXVI 	for making 

baseless mischievous 9 complaints with a view to malilng 

not only a very senior officer of the Department but also 

spoi UnOlran.ishing the image and family relation of a female 

Departmental Official. 

It was also observed by the vigilencc ta team that 

the reluctance of the complainant to appear before the vigi-

lence team casts a deep shadow on his motive behind his 

complaints. The applicant subsequently took the shelter of 

his so-called mental ailments to get rid of the offenoes. 

This aspect also has been discussed in. the pan ishinent order 

issued by the SSPOe,Shillong wherein it was very clearly 

discussed that the applicant discharged his duties as SPM 



' 	 - 

Aizpati having all sorts of responsibilities like accounting, 

handling public and nonitory transactions during the period 

and at no stage the applicant was found to have coinitted any" 

thing wong in his day to day official works. Had the applicant 

been a mental patient be could cone foreard iaediately and 

reported tk.e fact to his controlling officer for necessary 

action. But at no stage the applicant did so till be was 

suspended. 

19 • 	That with regard to para 4(p), the respondents beg 

to offer no cont. 

20* 	4at with regard to para 53,  the respondents beg to 

state that the applicant was reverted to the grade of postman  

by the order of the Appellate authority dated 27 40.2000 

followed by oo?rigcndun dated 06  .12.2000  and therefore his 

restoration to the higher grade of Postal Lssi&tant does not 

arise till the conpetent authority does not find his fit for 

that 

21 • 	That with regard to paras 69 7 9, 8 and 9 to 12. 

the respondents beg to offer no eonnenta. 

1. 

Verificatio.......... 
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being autborised do hereby verii 

and declare that the satenents Lade in this xvitten statement 

are true to L7 krowledge t  in.forLation and believe and I have 

not suppressed any nateria]. fact. 

And I airt this verification on this 	th da7 

of Septeaiber, 200I,at Guwalaati. 

A. R. 
S 110  r. Supdt. f Post Offiøcs 

Meghalaya Dvicio  
Shiflon- 293001 



DEPAflT4ENT OF POUT I'DIA 
0/0 TIlE 	SUPL)T. OF' FOT OFFICES : NEGHALAYA DIVISION 

lILLOG - 73001. 

No0 I32-+1O0 	 lJtd at ;hillong-1, the 1st 00t 1 990 

Wh-ereas a disciplinary proceeding against 

S'nri0 Hiralal AchBrjee 6PM Ampati S.O. is contemplated 

Now, thrfore, the und.'rs1gnd in exercise 

of powers conf:rrC(1 by Su.h rule (1) of Rule 10 of the 
Central Civil cervices (Classification control and Appeal) 

ftules q  1935 9  hereby places the 
6aiq Shri.Hiralal Acharjee, 

SPM AinpatiS0O. under suspension, with immediate 
effect. 

It Is further ordered that during the porioU 

that thi8 order h11 x'emitn inforce the heaquartarB of 
;bri 111rala1 ;tcharjee should be at Ampati and the said 

hrI.I!lra1al Actirjee shall not leave the headquarters 

without otairitn the prev±ous perrntsion f the under- 

sirned. 

sr Supdt,oft Offices 
Neghciaya Divi&ion 

hillong-793001 ,.-- 

Copy to 

10 Shri. H1r1ai Achrjea ,L FIA Ampati S.C. 
2. The Postmaster Tura H.O. 
3 P/F of hr1. irall A'hrjee. 
4 Fraud Branch Dlvl.Office. 
5v70fC/ paré 0  

br.Supdt.ofOff ices 
Mogheiaya Division 
Shiliong-793001 
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• 	 • 

The PreJi nt/undors1 g 	pro sod to hold en' inquiry aqiL 	
So undr flulnl.4 of the Con- traj. Civil orvics d1lo 	i 	t• Control & '/ppeel) Rules, 1955, 

Th SUbStaICC of th jm:Jutatins of rftjs-coduct or ri1sbe 
haviour in respect Of ihjc1i the inquiry is proposed to be held Is set out in the 'Oflclosd 

statement of trticicj of charge (Anne-
xure/I). A Statejnprt f th i11putatjois o miscocjct or tiiisbe-
haviour in support of each article 

of charge Is enclosed (Anne-;cure/II) i list of docuinots by 	ich, and a list of WitnSs0 by WhOm the articles o: charge are propoSed to be suS enclosed (Annc;re/IIi .  & IV). 	 tained are also  

j-rLk. 	
Is diectodto 

submit wIthii 10 days of the receipt of thi:s iieiaor€ind 	a wri tteri Statent of his defce and lso to State whether he de- 
sires to be heard in pero. 	 . 

3. 	
Ho is inforiied that an Inquiry will be held only in respect of those articles of cLarg(3 as ar nOt admitted. ie 

should, therefore SPecifically admit or de1' each article of Charge. 

.41 	
I 

pJ 

'I M E
.-LQRJUUUI.L 

	 ID 
.1 

.. is further inOrmed that If he uoes no aub;ìjt is 	
of dfjic0 or befot0 the. data SpcIfj0 

In para 2 above, or Os not appear in person before th Ii irjji authority or otherwj 	fails or refuses in comply 11th tho provisi>ns of Rule 14 of the C.C.. (c.c.) 
Rules, 1965 or the orders/djrectjo.s 

issued in pur- suance Of the said Rule, the in(ujrj1 authorjtr my hold 
t1i iflCuiry agajn 	him ezpart. 

Attenti 	of  

is Invited to R le 20 o t. Centrl Civil Jervjce:; (Cduct) Rules, 1934 under 'hIch no ovt. 	 shall bring or attempt 
to hriig any political or out sider- influetice to bear upon any 
Superior authority to furtiier his Interests J. respect of matters ?ertainhig to LIIS Sei 	

under the Govt. if any renrosentatio Is recaj 	
on his behalf froti allother oorcon In respect of any 

fltter dealt /ith in these ProceedI;js it will he :reswied tha 
is aware of such a tatioi and that it has 	

lade at ix Ii'CtaI)co and action will be taken aqQi 	
him for violatio of Rule 20 Of the C.C.. (Conduct) Rules, i954 

The receipt o this ieinoraidujn ria' 

ffir 

( 	P 	k. ())• 
 

iaine & desI;tj01i of Cornpotoj - t • 	authorjy Tn 	
" 	Of ri. 

Met; 	 on 
Shi M oiig-79300 

• 	 - 	
)'& f 

- "t 

(k) 	 )& 

. 	
-. 	 Ur. 	

,;or 

S1 	 '19300] 



1A II MEN r 	OF 	AlilkIl' 	III 	( 	IA1 	I 	lAt1 	[c 	AGAINST SHRI.91 1ALAL 
ACIIAOJFF, 	;. i'. 0. 	AJIlAIl 	HOW 	tINDl•I 	ii'kO;I()N. 

Aill 	I (I.F- 	I 

I 	2 hr i 	. 	I 	I 	A j 	I 	• 	I 	 i aS I'Ii 	Am pat I duriup 	the 	'v jul 	4 '"rn 	25. /.YO 	Li 	I. 10.99. submitted 
reports/coiiipl, I 	 i up 	I)4it. I.1 ',,rn: 	I(,,rr 	22) direct. 	to, 	(I) 
rhe 	Seci'etnry, 	D'p;ictrnnI 	uf 	l'r,:;t 	on 	1.2. ¶39 (1i ) to 	the 	member (persona)) 	lou I 	I 	U";'rI 	"n 	20.4)2.1)9 	( i ii ) 	To the 	Communication 
Minister, 	Gov 	0 i 	IIcrIIn, 	IJ,?w 	DoIIii 	on 	1.L9L) 	and (iv) 	to 	the Chief 	P.ti.G. , 	N.1. 	'irnI,5hi 	I lump 	nn 	 I.99, in 	violation 	of Hie 	corldi L i o n amid 	duwn 	in 	I,I , ':- f3/i 	P 	027 	of 	Postal Manual 	Vol- 

AlP' 	'iF 	1 	I 

'I'hat: 	during 	Ilin 0 ur';uII J'miwl nod while functioning 	in 	the aforesaid 	oil i': 	Pu 	:ui,1 	Ph: i . 	!I:Il 	Acharjee 	lodged COmpIiinls 44) I4,u 	'4 	y, I4 	rn,'nl ul Punt. on 3.2.99, to 	th 0 	member ( Pc so on I ) 	: n 1 	r 0 on 20. 2. 99 and 	to 	the Communication Hininlu, . G,,v4. of Iiutjn on I .LS9, against: 	Shri. S. 	Samant, 	Ci, i.e f P. M. C. . N. F, (' I r': I e, Chill ong with a 	view 	to demoralize and dj spi':,,, 	I4, 	 Ph,j . C. Camant and one Sniti. 	Hupa 	Ph;,I i:,cI: r j'' 	'nI 	nnmpin jut!; 	were 	found conpIulpJy 	i,I,n:': no 	 iv, 	Iliw:, 	Chri . 	Iii i'aIaI Ari;irj e 
 of  

11 P1 4 p44 	I 1 I 

'h 	t 	Our I up  'niu Li on' ng 	in 	the 

hand 
AuI,;mn' iou 	was dire(j:od 	to over 	the 	chn,"' 1  I. 	nHshwar Harman, 

Gird,, 	O(fj', 
uvu.1 	and to 	at tond CII 	4 	}u:4 

in 	COnfli0(,j011 wi 	.4, 
 b';m't he DDC(V1g) on 	6.7.99. 

Lie 	uai'J 	SI,j'i 	Iii 
'ujj 	;. 	i1,o 	00n44'Ini nI '; 	luipud by 	him. 	l3ut . r'?('i,,I 	Li hnid 	Over the 	charge 

d irec L'aCI. 
:Lt,n,i 	l.hp Ci rcI e Uffice, 	as 

By his 3h)v;'f in, nuid 	 I4i,uI;il Achar jee is 	alleged to 	have fai led Lu iuiiit;j1 flevnljn;, 	runty and 	thus 	violated the prOvjsjo0 	of Nil,' -ic j ) 3i) 	,i 	(Cnridijrt) Ruleg-J964. 

AtJNFXI!Ifl:.. IL 

STATEMENT OP 	 i IN up ri pcI)NI)Iu(:'r tIN 414 %I1EIIAV I OuI IN 	SUPPOIT OF THE AN']'J CLp; 	UI 	;IIAlc;: I . I?AMI:I) 	IA I OCT 211141 . lii I?ALAL ACIIAIIj Eli, SPII, AMPA'II , NOW 000IjO CUCPpNC 4130. 

AIII I (;I.p 	I 

phrj . 	0 	A, 2'' 	in 	lunir:tinninp 	as Ampa.ti 	Our Lip 	II,' 	4ru ml I r'm ?. /.9I1 	tu 	I. 1O.9). 	submitted report; 	urn) cninpLinl 
 .crclny 	I)':I fl:',:! 	'4 	'u:I 	to 	the 	ineinhet' (I'e,sonnl ) 	I't,':I.,j 	'nil 	ii 	4' 	 (ii 	t0 	the 	communication Mm Ili s lox' , Cow I

he Cli i of P. N. C. N . F. 	C i r I, , 	P4, I I I' 	, 	'! 	r a I a I 	Achar joe suhmdj Ito,) all 	LI,,' :iuj ':')rnI'I;jiitn diroct to 	higher author Illes wi 4 I,I 	11:4 	4)4'J 	 r 	nnj 	jo; laid 	down 
Coot 0. • . P'2 	

\. 



4 	
in 	lu1es-f314 
COnSied to 

) / 	(Cbnducj- 

 

	

& 	of 	ost: 	hzi,ivaj Vol. I 	and 	thus 	he 	is havc v Ic! i,ted Ure Povj S I dos of J-3 (i) (iii) of 

	

I 	I 	;r 

'fht said Sh.rj. 	Ira lal AcIl.)rlp(s Whj Ic fr 3 riotiorijri 	as 8PM, Ampati / 	during 	Lh 	iXiOrrS;)jil 1) ( 1 Pj.4 	I.l 	 - 
l)upLt. 	of 	Posts 	on 	3.2.!39 

u;':u 	( 'ii ,  Ia I iii.; 	l) 	the 	Secretary, 
I. on 20. 2. YY and 	to 	th 

the 	'i'ernbcr 	(PorjonI ) 	Posta' 	Hoard 
1 	3.99 	in 	which 	he 

ca I.Mliii 	for , 	Govt. 	of 	India, 	on 
P.M.G. , 	N.E. Cjr''fr . 

II eged 	that 	"Shrj. 	. 	Samant, 	Chief lolig 
I3 hattacharjee, 	Sort. I rig 

and 	hir; 	mcii 	raped 	Miss. 	R. As-t. 
P.T.C.1)arbhan1,.4 	in 

t. 	wh I Ic 	she 	war; 	on 	training 	at 
Agartala 	Stg. 	in 

and 	a I so a! te r 	r 	pos he ting 	at 

Shr I. 	Ac1irI 
her 	into 	Musi irri 	by 

a I 	;o 	l;irJ 	that 	lii. 	Saniant 	converted r 	': 
enIUi ry, 	conitil 	ii :rf 

ago Inst 	I und;rnuirt;i I 	rights, 	etc. 	On 
IL 	a1s 	revj 	Itiot 

;-/(J. 	I ni,nj 	CompIl?Io lv 	fal s 	and 	baseless. 
post 	of 	Sorting 	Ass! 

p. 	I'Ir; 	 jr' 	WOS 	selc 	for 	the 
insti 	tuticrial 	fj;j';.rf 

i a 	PMS 	"s" 	hi vi 	ion 	and 	was 	under I.l'. 
7.3.97 	On 	co,n1rJf io 

1i:ift::., 	
23.12.; 	Lo of  As 	L L. a 	A'a r La I 'iirerj 	as 	Sorting 

2t3LI 	Febi'uary 	.I'Pill 
'. ? 	 n1 	v: 	I 	1 hr ir' 	upt o 	7.9.90.   	-Dn I 

Kal 	I 	La 	w0111111 , 	a:; 	I.!,. 
i' 	hr I. 	1apari 	Ianjar 

OCr' 	113 	irrii 	;.I I I d 	Il'3 
 

o:I 	Ii'.' 	ion. 	Iloth 	the 	couple 
1CCO;djric, 	to 	lIIwill  was 	1 rOrisf 	rn. 0 , I 	wil: 

,,t 	I11 	ttO char joe Pal 
13 .10.06. 	She 	is 	livj, 

ant 	9' 	rot 	IVe z p ur 	OIlS 	on1iC;o 	iH 	f; 	troj Sa viol. T1 '11 	Ch i of 	I'. 11. P. fiI:nI,:rrid 	hap1ij 	ly. 	Shri. 	S. 
Sb I I I on g 	on 	29 	7. 

I. 	'j  I. 
ni 110ff 	as . 

hupa 	
P 

9 	P 	'ire: 	w i t h 	Sin t i 00, 

workjri1, 	S.A. as  
. 	it 	)iIiil 	i;rcIi:rrjnc 	Pr c s erit Jy 

Ilia I. 	sIre 	wo  in 	h''r 	:; 	'tew'iil 	dtd. 	13./.99 •   
ha r b hn in p a 	A 	or I 	I 

if 	I 	I 	I a I 	ci I hoi' 	a I. :1 
of I I coi/ of' 1 3 ci 	I 	n I 

f a 'I 	or 	r i I IV;)nce 	a ga I ii s 	any  P. Shj. 	Hjral0 	AI,,i, 	9 
I i 	1 	'. 	I I. 	a I so 	r i?v 	I ed 	that 

h n. 	Kal I 	wOn.' 	I)' 	I 
  tt:rr;o11 	and 	Shrj. 	Tapan 

Lime 	durin0y 	Ihr 	Pr; 
I'. 	r. i:. 	1 ;;:'l • hh -)f111-) 	at 	the 	ame 

BhaLLach0 1. 	0 	arit 	91; 
. f'•oc; 	t0 	•l.:t.7 	d 	thus 	Seti. an 

Achar i e e 	and 
. 	I 	it 	

1 - 11w0 	Iii 	Shri. 	lfiralal 
lodged 	all 	Lhogr. 

 
.n' 	ill 	met iv 	Shrj. 	Acharjee 

character 	of 	51, I - . 
dr?m,rolj0 	and 	dIsgrace 	the 

way 	of 	doin 	o 	h o g 	s 
'' 	an'! 	%:n 	I. 	P. 	Ph;)tacharlee 	And 	by 

of 	a 	high 	level 	hi I I 
:i;rtrJd 	tire 	character 	and 	dignity 

Acharjoe 	a) so 	dcl I her - of:) 
P.M. P. , 	51111 r)ng. 	Shr I -   

asked 	to 	atten(J 	fTc 	'fl1iij 
:rvij 	fiof 	, :rn 	1 - unit ,,iI 	witirti ry 	When 	he 	was ry Shri . 	Achar jr 	a! ln; 1r; f 

'JO 	11. /.99. 	11y 	his 	above 	action, 	said t 
of 	CC9 	(P'Jridnrf) 

 ''1 	the 	I'ifivj;jor 	of 	flule-3 IlriIcs•-ty(ii 

Alli;  

SajrJ 	Shrj . 	I!. 	Acl:n , 14 1 1 iI,: 	frnic: 	 Iii 	I Ii; 	;lIIry-()jd 	oil i;0 and 	dur lop 	Lire a I 'iii?'::, it 	fi• 	 -, 	. 	- c (lax- go 	0 I 	SI 'Ii , Ann 	I 
(3;l n-c hrJ iso r il 	I i 	a 	on 
13u t 	so 3d Slip I - 	AT, 
L. 	harmon arid oil 	Oil 	!y 
Sb i I I on P 
al loped In 	tinI I: 	I 
t. o 	Ira V 0 v : ii I a I 
(Corid oct ) bu I us  

boric! 	ovriF 	the 
H P/A 0 	j 	iH I 	I'I 	 Irni' 

	

 on 	#3. 7. 9y• 
Ifff? Cl'IarJ'r/J to 	Shri Ovnii1.,l 	to 	Offend 	Circle 	0ffj, 

AcnInarjtp 
I, 'hit y 	and 	a I lc?gL'rJ 

of CCS 

• J'/2 
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Li ST OF DOCUMENTS BY WI CII Ii IE AIT I (LES OF (HAIGES FAMEI) AGAINST 

	

"HR I. H I RALAL ACHARi EE ,SPM, AMPAT 1, NOW UNDER. .SUSPENS I O 	ARE 	:'. 

R0P0SLD U BE SUL 1 Al IJLD 	
, 

4 1 

1 	Photo/CopY 	of 	compIfli 	of 	Shri 	Hira1a1' 	I 

Achai ice, 'PM, Ainpati dt 3 2 99 addresSed to The 
1/ 

Secretary , Dept. of Posts. • 	 4' 	4 

2 	Photocopy of complaint of Shri Hiralal AcharJee,SP ,  

Ampat dl 	() 	)9 addressed to the Member (Persoflal) 

P o s t al Board. 	
i. I 

/ 	
I 	

1 

3. 	Photo -- copy 	n f cuuip I a i n I. of Shri. Hi ra Ia! 	Achar 
jaB, • 	 .. . 

SPM, Ampi dt. 1.3.99 addressed to the CornrnuniCatioflM .. '. •• . •.• k 
Minister, Govt. of india. 	 • 	''ft ' 

Photo-copy of report of Shri. Iliralal Acharjee, 	SPM, ' ... 

Ampati dl,. ?h.3.99 at ressed to the Chief p.M.G.,N.E.4.. 

Circle, 	hi I lohif 	1 

Phol n-copy 	of 	wri 	.efl 	st.nt.WflCfllL 	of 	Smti. 	Rupa 	. 

Bhottach?tr iee, S. A. Tezpur RMS dtd. 13.7.99. 

I nqti i ry ror i. n I Stir i. 	. I)owr i, DUG (VIG. : 

7 	 1 	cp 	 f 	4 4h1 i 	I 	it hw i r 	flarmaTi, 	L R 	P A 

Garohariha cdnd I) 100() A. . Garobadlia. 10.34 	
0 

S. 	Wri ttc'n statement of Shri. ltiralal 	Acharjea, 	5PM, . 

Ampal.i, dtni.1(. 1.99. 	 . 	. H 
.•. 

S 	 ANNEX U RE - I V 	 ', 
•. 	 4: 

----------- 

:.:i•  

	

LIST 	OV Wi INES U WhOM lOL Mfl 1CITh'OF CHARGE FRAMED AGAINST 

SHR I HI RALAL ACHAPJ L, SI'M, AMI 4 I\ 11 (NOW UNDLR SUSPENS ION) PROPOSED. 

TO BE SUSTA I NED.  

1 

 

Shri. Lankeshwar Hrnnn, L R P/A Garobadha 

• 	 :. 	•. 	I 

	

0I 	 •, 

	

• 0 	i 
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• 	I.' 
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One Sli. ILL. Achorjee, SF11, Anipi S.P. under Turn H.O. 
(cello 1 riyri 'wot ol iii. ) As sent 3 conipli nts doted 3.2.99 

ndiir,'d to Src.rpt nry, Deptt. of Posts, doted 20.2.99 addressed 

to Ne:nhcr(I') , lool:ol. Directorate and dated 1.399 addressed to 1  
Coii,iniiit I oil III ii ot,r . In the first twa 'complaints, the 
cuiiiplo Iiini,t Iwio :il weed that Sh. S. Samatit, the Chief Postmaster 

Cenerl of N.E. Cud0, Shillong roped tis R 8hattacharjeé 1  
Sorting 	Asistntit 	of Agertola, Sorting RtIS Centre and 

converted her to Ii on with force against her fundmentg1 right 

sccordi.iig to 1lI'Ilnn Constitution. 	In tile third omplain AQW4 14  
.3.99, the cinmphlinrinvi has alleged that he had already lodged 

cortipl not: 	wi 'Ii 	iii' Cnliniunjcotion tilnister 	against t6rruption 

in the l),pt.t. of loot: Ofuice' i.e. rape, bribery o '7696 "in t,,h 

rep.I etered ti Ii' lb. '760 end to the Director ' Ce,terl of POt;" 

Office5, New Dr'Ilii on 2.9.96 In regletered letter No.2176 and 

on 29.6.05 In t'egjstcre ,j letter No.47111 The complainant 

line t,hii0 i I .1 r.it,ttl t,Iirit in spite of his compinjnt, they roped Ms. 

R. lilint,i'n, In ,j ,, von lit l'ostol Trutiiijttg Centre in 1996 December 

ci: 	l)orIiIiniip 1 	(illrr ) . 	Alter her Posting' at Agortala Sorting 

in 1997, tho Clii ci 	ItIC, Shillong Sb. S .: Santant raped •,her,,.with' 
his 	non cml 	voile her l'Iuslimn o8einst ; 	te 	u,tdanental ,  'rights., 
ngoint her 	ill, 	

In all the 3 complaints ,..the complainant ' 

rem.lmmantecl to bp Ills comp1int secret as , 	occordjjig to him, ,• 
the persimno 	titcol nod ore trying to cniti him in their trap 
end kill, lmiui.1 	

' 	I 

2. 	As ordorol' by Secrtnry vIdn Prige 2/Cor. 	confjdntjai 
I tmqi.mi rips 	intn 	:lI,ovp 	comuplainto 	were 	taken ' up 	along 	tdth 
D.Q.(Vjp.) ci Slil 1 Ig Circle Offic e  on 8th '& 9th of July 	1999. 

(.t  

iii1 	won f'l lwl wi rh 	r,onijmIctla1 nitmi fact findin 	inquiries It' 
cotmrltw-i,1I by no or Ci:mh, m tj Circle Office, inter on.  

Contil. .2/- 
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3. 	On the hI 5  of docurlOnts, Personol distuss W i l  

	

Li owii 	fact 	Iinv 	ei'Iort 	dtirUig t:Ile inquiries' - 

(1) 	Tb0 C "plc-cl 	 IL, 

 

Achnrjne in prcciitly nloo'postd 

	

S1'H, 	Accipo :1.5,0, 	iinck r Torn II. (3. 	in iloglrninyn Postal Do. 
The pinc 	

of posl:iiig of the of ficil is far interfor in 
Magholays PotnJ Divj si on, nhout 650 	away from Shillong. 
The WOOL In n 

i1romotce to the P. A, cedre on pOssing LIG Os 
Exam, 	1996 cnnd,ict ad by SSI 5O5, lie alaya. 	He hod 	ndergoue departmentai I:ca ill ili 	from 17 . 12,96 to 7,3,97 et Postal Training 
Centre, WhI17111mi, nit 	wti3ch lie wan posted as P. A, 

(ii) 	rroiii ci 	ci nr;c 	jilt ina,I 	o1,
PlicatiollsSlll,,liittód 	by the colllpij.rmnt: 	nsnvai. Inc I e in Ills I'et- sorrnl file (origjnls placed 

at POW 17-19/C) nod the 3 comp1jtç cited above, it flPpenrs 
that all th0  3 ColtlpJajii( 	

have been writen by the .,con1plajnat 
himself, 	In lila 'Jait I';ciui.rj I:i.Tlp,- 

(lii.) 	lIe, 	Ii, 	IIlla(t;ic cii Joe, 	cI,n referenc o  h5 been made by tIi 	ColIcpJa3oai,t. 	in 	nI I 

	

the 3 coillIllaints 	ns selected as Sortj iig Ac.....etnifi in IfilS 	Do,, S1iIia 	in th0 year 1996 and she wa 	
War iiln(ji,tionil trjnflig ' at P1C 	Darbiiaoga from 23. 12.yr, to 7.3,q7 	n coriipltt1o1 of tli 	treltiiiip sh 	joined 

	

Aari a In Iiil 	on 29.3.97 nod sIi 	worked 	there upto 7 ,9,90. 	Sb0 lain-ned I.Itp 
ColifirI101ti oil exuiiiir 	oa held' on 2if97, The docomonts 	
iiow thnt thj 	ffIcial 'got harjèdith S 

another lIeIcartlflpnInl 	ofjcjnj 	namely, 	
SIi.Thpnn RdnJni' Koljt (an A1110 	cii 	2f I 	I cli , 	Do tii 

c 

is 	Dim bacharj ee '  (a 
bengali of i porn) tud Mr. T.R. PiUta ore hindu 

	and thej 
ii 

IIlarrjap0 CctrIllfln 	'an nl 	so1 	
iland accor(!ing to Hindu rites acid 	o,cc 	Sic, Injcai, 	IfijrIII En 11 I to In workii 	ns Fontni Asstt, 'iflier I)riianp I'c,r.i 	1)1 via IiII 

(Iv) 	Ilic 	;lI",vc' 	:0:1? .d 	l,, 	1111010 	Ifniijnn 	Edit0 	hd 	nl 

Ily 	

I,:, I 	:l 	I I:cjlljTcp 	 11,1(1,96 	to 	1/n.fl .96 	folioweil I 	 Lii 	I i cii iii cc 	of 	I1I 	Diiblc;0ip.1 	lot 	7 	ilnyn 	from 23, 2,91 	o 	1 	1 07, 	j 	IclI'r on 	joino.! no h.\, 	
J'omlrtl 1.13 ric a n or, I 	1 a 

/ 	

4 

i. 

H — 



1 

1 	 . 

Cd~l 
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(v) 	Cosqn e ii i or iiini'rioge of Ms. Dim t tnchorj cc with Mr . Klit on 20.2.90 Mv 	itit.i : i'erjeo nppj i rI for Pnle 38 treesfer throu8h propor. r:h:oio. I 	hn ( 	,,. I 	or ( -. - 	 - 

ir' 

, 	 ,ssorrr 	br 	her 	transfer 	on dptnt 	
ion 	ir ((lii 	015 5' 	ito 	Silciror 	to 	OHS 	'Cii' 	Do. 	Cuwehotj  0.1  

for 	finn!  ly 	print log 	:it 	ioJpiir 	ilMS, 	TIC 	ground 	for 	trensfer 	undde 
4  

Pui 	30 	won 	luer 	logo 	of 	the 	nppJjcnrr 	with 	Sh. 	Kolita working 
os P.A. 	undnr DirnnA POW10". where iejpnr is located, 	

. 

.. 	

•• 

lire 	reqllrei 	of 	1k, 	PIintt,Irnr lee 	wo 	considered 	by 	Circle 
...................................... OCfjc2, 	Ciiunh:it 	sun 	ni'jr'e1 	won 	corr\'eyeci 	vide 	Asni 	Circle, Cirwnii0j 	Inrotin 	lie 	St in 	F/ 3 5 - i31/op/,'iI/CIi 	'i'itp'i 	14.898 	Finnily 

jnnliu.ei 	or 	 PII 	on 	13. 10.90 	under 	PItS 'Cl!' Urn., 	('u:ilueth 	ior 	to 	th.10, 	!:hn 	''ofl 	on 	ipovp 	from 	8.9,98 1:0 	12. 10,yii. 

The 	inqul rite 	hvp 	rev1d 	thnt 	1k. 	Ditottnclthrjee 	is living 	irppi1 v 	wi 	h 	nor 	ir,i,,l,an(l. Sh. 	lal ito; 	PA 	of. Dorong 	Postol Urn, " n ftpr 	thnir 	priori 	I op. 	 . 	 ' 	

.. 

. 	SInce 	hr. 	I 	nul:rii lull' 	nod 	nigIrnttjre 	of 	th0 	conrpJoinei ' very 	vinch 	reninini nC, 	lii', 	
3iP.nnttrres/IlfltnI.rjtji . nvailobl0 officio] 	recorle 	( "mm0 	file) , 	 t:ir 	offjj 0 	n.'n summoned 	to 	, Crcj e 	Offj 	SI! I 1011 9, 	for t.nklng 	his 	StQtCrflent 	on 	his  comPInint 	no 

•" 	 c 	°Ofl - eY.orilrr0 	hi5. , 	4n 	spite 	of 	the 	Tu rn 
 

11.0. 	SoliuIfig 0 	"rpm, 	'nO(VC 	no 	oehotjt,ij. 	for 	S1I.II.L 	Achorjce for reJlnvfl 	ti,. 	'ill in: 	ni 	for 	oI:I:onmljng 	Circle 	Office, 	Shill08 	.. 
ieO: 	

• 
00 	0,7.00 	Sh 	A'hppr 	'p 	 rrpf 	to 	ic 	re].IvpçI 	on 	th' ' 

groundg that 	hi 	woo 	nil Ic 	I op 	I ron 	i t ys°rrtry etc. 	Sir. 	AchorJ cc, 	hoever did 
	not Pimp 	noi hInt, 	th 	writing 	In 	this 	cnnpctierr 	th 	

• 

1J.!V5jOOOI 01 lIre, 	lImph:i,, 	itivIniwi 	Intimn tion 	d3tOrI 	97,99 roy 	droll y 	ire  	110gm 	201C, 	Tirtr, 	tine 	officini dVIi I. 	or "ly 	rot 	ri 	i' 	r(rpoo1 	hef.mrp 	Ir 	vii]or10 	tniii. 

ho 	
• hr, 	the 

' 
conipininunt 	were Very 	•serio10 	ii 	rep 	ito 	ird 	cold 	We even 	joporijjc

' 	the nor' I 	I 	reIp 	mmd, 	 , 1, ..1 	. 	 rr1 
 sL 	 ht,1 ot 	r'i ppp 	

,,, 
I "cornir.mi 	cOrrfim!e,Ip:Ini]., 	thiion 	ir ii 	'i,' 	 ' 	, 	, • 	

•' 	'I 	.1. 	10 	•, 	 (,rrwrrlir 	j 	rind 	hi 

	

. 	 i epor I f:  

.- 



'T 	•' 

•Jt•;I":."h, 
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Ited 14 	
with '. tIi0 written.staternoflt dted' 113.7199, 4 1. of 	Its 	w,.tt..h..JcQ may kindly bei perused11 at page 24-25/C 

The ledy ohfirfel "eq 
coteporically '1td that'iidurjng her,1 

treining period at PlC, Dorbhong3,...she,i,.ostnot misbehaved:1by.,. 
any officer 

or mervblar of the .Institute::.thatj.nfter.coinpletjon, 
of the It ci of n 	ih, 	

ked at Aportala 'from 14th March 1  97,(tjll 
/c 7 9 90 In hot cepnrhty as S. A , Agartala Sorting 10 that sha,Awas 

transferreti to th0 Unit o the SSPH, Cu ahati
3  and Joined at TeJur 

RMS on 13th Oct q8, hot e 
11 6 1.3 continuingj to work1 till date 

/ I 
	

She ha9 fox her s tnted thot during her I 
tenure at Agartala ast well 

Cs Present potjr,p at3 foJpur 	he,30g not 	, misbchavadby onyl of ficor /3Ip( r vi mr end Lhnt sh e  ha9 I no! I 	grievance 'against 
any, senior offJ( r/'I off of A"rn/fl E. Circle 

	i 	
f4

P. 

6. 	Sli. Seilloni:, 	
Pref3etitly CHIC, U, E.Circle, joined us 

 Shill008 	on 	25 7 . 97( nf ternool,) 	in 	accordance 	with 	the Direcoro 	ordors dqi-  ,h 	22nd .liilv, 	97 	As SUch, 	he 'was nowhere in j'ictijrp el, ShililohiR or Cnwl 	'durinp, Dec., 96., to t'lnrchi, 97 uhirn I li 	holy ntfjc:J,31 	.urlder800g.trniflfop at, P'l'C,. 
Dmrbhr,np0 	FurI'htr 	

i"hiljrjeli revealed ;,tliot,. th 	CPIlG' ;  had,. made, only two vlsi S to Aqn1 tale dux 1n 	hijq tenure lot I Shillong 	,,Thei first vi.q:tt wos 033 7th & 8th H 	98:ond the' second 'visit;wag 
ot 

from 26th to 20t hi Drc 	98 	
Poforo both these two visits of 

the CHIC, th 	lnd ofllcjnl ico horned during rob ,98 	Desides dl?? I 	th 	st eii,h Vt i 	of I h0 CI tIC 	the 3  lady offjcj0l already stood transferred to lelpur PItS 	During QiJilcussion i 	he ,CPMG • 	
denied to knOW 11.9.11. flhlnttochnrjep 	In fact, r this official hod' " 
never all OCCOSIOn to woi-k under CI'NC, 

	Circle, Shillong': 03 ,. Ap,nrtolo Sorting 
is 

'n'ler the ndministraticontrfl,of3ASsom 
rd mid he bn1nnp In A qm Circle 	

I 
.3 . 	,  7. 	''l' 	:IhOVP I nr,tn wI ti 9hi'm' 	

t:hnt th0 coInplojnoiit hns lodged 
 

o false end h050i 	
rjetiq cOlnirloint 0801(1St the CPIIC as well' 

fl s 'ipn] 	1 III' 	l)"Inrl,Vnt; 	lb  
fro 	

to hiv 	d1 I l>prer1 y OVohdfl(h 	hil 	Iinp 	"xriuIhi,,'d 	by 	
1:110' oil 	 isj lohicO 	i:Iij cii 110(1 gOne 'i 	roy I' 

 

to Stil 1.10338 	
Ihhfo'n] ioquinj05 ml: Sl,j 	

1lilt 	thip crpj.n(llfll( 	is 
10 	

s0mha 	o fllunIc  Q,i' 	I, 
 

	

111!1 ,'ffirioi 	Con 'I'I) 

 

(''r",I. 



/ 	
the lody of it: ioi. an t:eii o.q iier luisbonul sii. Knulto 	another 

	

Ix 	 Postal 011icini torking at i1orong Postal Division, as all of 

	

/ 	them were iititlnt I i ii ii ng at I IC, Darbhango during the same period 
1 	 ' 

/ 	 of time I o from Dir ,95 to iiarch, 97 	'ihe complainant ,us swell 

	

/ I 	 as the lody officia] nrc I3engnljes belonging to Tripura State 

wherano Hin. liobond of th 	lady lofficiolitis nn' 	amese 1  from 
/ 1 	 Ao'ntn 	Ihi 	lnfoi tiinL luquiu irs rev clod thot the lady official 

/1 	 us 	hunt I rich iu 	in irried the Assarnes 	boy Sh 	Kalita - asi a 

coiortpqtirt( 	of itit e nffojr nod 1110) tare li ing I happily after 
P 	 I he 	not i I t 	 lit Y I)fl liii coittpininriuitt did not I Ike thq lady 

floipol I r ff1 C I r i i 	1 11 11 t r) I op nit h qn'noo bo) nod 'due to the mental 
ill ho1 th ot I iii 	omj I nittoutt 	lie, with a 'view Ito maligning and 
opol II tip I hr 	mitt itJout/ittit riopo of thei lady official and her 
ltuqbottd 	I 	t Itth ri I Iii 	bnri1 er.ri but serious conupinitit against 

SPIA01 - olf.l.c. o r 01 Ole lirj it t tintit 	I 	I 

cj_clusjo 1 _ 

	

- 	I 

• 	Hr cttttiltlIII ttl• 	on tI 	h.tin of focI:n ovoliabie on record, 
oppeors to 	t.r)l nil y 	 and niscl1ievous : with a 1view.o 
titni: gui op lob: on I y a very onior.' officer.: of the DepartmentIbut-*. 

olo to ci) iii tip/lou tiling the Intage/famil) rolotion of afemale 
• tioportiuteit :il 	off Ic Lni ., 	'lie. reluctance • -Of-the 'comp1ajnant : 
to colic ltrftrr ti 	Vlgj]otcp Teom: castg 	deap, shuudow ; on'hjs 
11011 V 	 "10 cotplt.iIii:o. 	It;js 'rccornncnded:, that s t e r n 
nutti Cxu3tttIti lily or 	tilt iltoi L(i Ii Ijkui ogninst th0 	i 'complainant 
for ii LUg sto:ht :i iii nt:hi.ovnoi 	baseless: rind 	• irresponsible 
COttlillol Ill.. 

(IIIDIBAR:DEIiiiI) 
PY. DIPECTOR GENERAL(VIc.) 

// 

19  
0 
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01' rr I IDIA 
0/0 THE R.W')T.cF' P0.T CFFJ 	: 	GH/LAyA DIVISION 

11ILLo:I 	7 93091. 

No. 132-430. 	 L)td t .hi1ion_1, the 2nd Dec'99. 

an inquiry undr Rule - 14 of the 
Cntral ' (-'ivil ..erMice (ciassifjcntjon Control and Appeal) 
Rules, 1965, Is being held aaiflbt hrt, Hiralal Achnrjee 
EX-PM Amr)atj ,.Q. 

And wh,reaE. the undersjrned considers that an 
inquiry Authority should be appointed to inquire into the 
chnrges frrne 	inst th said hrt. Hiralal Achurjee. 

"iow, therefore, the undersigned, in exercise of 
the powers conferred by 6ub rule (2) of the said rule, hereby 
appoints Shri. antosh ChakrabOrty Off. APO's (UQ) hiu1ong, 
as the Inquiry Authority to inquire into the charges framed 
against the said •.hri. Ifirla1 Acharjee. 

-vi  ( A..13howmik) 

'r.1..updt.of Pojt Offices 
liehalaya Diksion 

hillong_793001, 

Copy to :- 

Lhrj. 6antosil ChJkr.borty 0fg. Al0's (Hu) hillong. 
hri. A.B. Dutta ;\;rQ's, 	t Gro Hills ub Dn, Turn (Pa), 
hri, HIralal Ach:)rje. cx-Fii Arnpati b.c. (under susPension). 4-5.\1C / ipare. 

Aj 

r.bupdt,of Post Offices 
Ilehn1aya Dlvibjon 

hil long-7 93001 



~z 

4 .  

VL)c 

JAkTLNT OF POf INL)IA 	 V )i 0/0 ThE B.;UH)T.)F F0T OFFIU 	: MECHALAYA DIVI]ON 
IIILLCiG 

-. 793001 	. 	 . 

No, 12-1130, 	Dtd nt h111ong-1, th 3rd Dec'99, 

'ihras an enquiry under Rule_hi of the 
Centr1 Civil 	rvics, (c1sfiction, Control and Appeal) 
Rules, 1965 is bin heid against hri.Utrala1 AchrJee 
Ex-rM Ampnti .o. 

And whr 	th ur1derind conider8 that 
a prentin, Officer should be rppoint.d to preient on 
behalf of te undrsfncj, th, cisc in support of the article 
of chnrra. 

how, 	 ihe un.dersignd in exercise of 
powers confrr,d by ub..1tu1e (5) (C) of Uule- lte of the 
8aid rules, hrby appoint 	hrl. i\nil BEn Dutta ASPO'B, 
West Oro Hills ub-Dn, Tura, as the prsenting Officer. 

A R.13owik' ) 
'Lost Offices 

teghalaya' Div lidon 
hil1ong-793001. 

Copy to :- 

hri, A Li. Dutta AJO's, 'tst Garo Hi113 ub Dri, Tura. 
bhri. ..Ch.akrborty Offg, APOs (Ha) hi1long  
hrt, HLrBlal achrj 	.x-FM Ampnti. L.O. ( under suspefl- sion). 	. 

c/c. 
5 

r.updt.of ostOffices 
.Iighala.ya Divisio 

hillong-793001 



(LJ 	 k6hl i?1/ 

fl'QUIJ \ 11111mirr ( )N 1)H\R I i\1 I'N I AL kNQUIRY UNDER 
RUI ,. 14.61 1  C.('J. (. .(T.A. ) RL.JJ ,FS, 1965 AGi\INST SRI iLIRALAL 
ACI_u'.RJ j AM IATI S.O. (IN DER T1JRAUfl. 

L 1, Sri S. C 1tIrhuty. off. ASPO s 	LIQ), S1ii1lon, was appointed as 
1nquftvAttho!ity 1,y the Sr. S npdt. of L'os,, blegbIlayi Division, 5 hillong, vklc his 
IeUe r No, 3:_I0 101. 2- 12-99, to in uire No the charges agahst Sri JIiralal 
Ade tje ' . -S fti\l . A in i, a ii me ii v ide 55 P() s. ShiUong, letter No. 132-430 1)td. 
5.11.99., undet P ui': I. (if (..Y..S. (C.C.A.) Rules, 1965. 

I have ice cor11,11ete1 03C inquiry on the hasic of the documentary and oral 
evidenes produced. before me ond have prepared the Inquiry-report as follows 

11. 	 1• fl 	1\Rc;E-SIIEET. 
STATEMENT OF •\ IF I('LIS (.1 F CII A IWES VRA1lE 1) A(AINST SRI 

I!JJiI11!J_ILJ.Jjj Ic-'-l'\i \r\IPA Ii, NO \\l tlNI)LR SUSPENSION 

. , r1cir —1. 
That S ii I I ir:,h I Ac I!eijee while I unctji oin a S PM. Amp ati 1 tiiini. the period 

1inir, 25.7.9. to  I • iI)..'9 N11l1uj((e,J Ecu rtc/cnnipIiintc. using l)cptl. Finis (Corr.-
22) dhoct in The S (Fe I :'.tV, 1) C rrt TUC!1( or POStS, on 3. 2.99 (ii) 1 he i\J emhèr. 
l'erN;mei. ]'usL'I Piiir,1 :,u Z0,99, tilli Ihe ('iimmunjctjon Minister, Govt. of 

	

New 1)cihi on I .3.99 :ii is The (liif I'J\l.(L. N.E. Circle s  ShiIlon 	on 
2(.3.99. in iolitinn if th c'intflhion !:iid down in Riiie-6fl & 627 (II Postil MannI 
VoL-li. 

That !iu;'! IJ 	;ii PCH " d piii while fun"i"Inn in the afoiesajd office the 
said S1 1141101 \.!ori. e kute,l 	niis in the Secretary, i)ptt. Of Post on 
3.2.99.. to the 	l.letl,I,er il'tcc,nr,ch 	PostAl 	boir,i 	on 20 	.2.99 	,rid 	to 	the 
(_oiwminjt,h,,,i Wiikti',. ( i,t. of ln'lji. un 	.lt!.iI1%L Sri S. SiinanE, Chief 
Ivi.0 	(itIe. SWIM, wift I Tim to dcmnrjic and dicrace the cli;tractcr 
orsul S. S. ii.ffl :lO1 Oi1 ..'!111. !t1uI 11hittitlyprjce and the laill eninpiain(s were 
found complefely !seiecs •m subeyiM cuiqiiitv. Mius Sri Ilrnhil Acheijee is 
i!icjcd to We \ ioLiteol Me i0ruvi\ OlIN of It!lic-311)(ijj) of C.CS.(CorioJiic[) Rules- 
19S1. 

\itide -3 
That dliIfl!! tl.. .fu; c,tid lieriolti .tnd vh;Ic fullctionilla in (he aloresalit office the 

said Sri 113r:iLul \rIirijce sv,lc ulircuicil in l;ud .'vcr the care of the SPI\J, Anipa(i 
lu om Si L:inkc':tiwjr )l rIn: n 1.. R.I.\., ( :trnl,:idh and to 2et himself relieved 
kind to a llend Ciii. Ic 0 hire . ShiLin. to appear he fore the D.DG -( Vie) OH 8.7.99, in 
connection with cnqtiirv into the unmlIlirits 1otl'ed by him. Hut the said Sri iliralat 
A 1: 11 c 1 ic rctcd to tiutd c'vr thc Mue lu Sri llarman and diii ttcncI (liv 
(:ir(k. oUke A t  di;ei.ij. U.'Q Wi ve  ;ii.tin,,  NAq si lIitaiI Aclicojee is lieel to 
liuc 1aikd to ; .oint;ljil uIc otin to ihitv anti thus siu!atcd the l)rI)viiOfl of Rule-
3Ii;. Rifiec- 19t;1. 

('untti.........2. 
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Si0'V0FEi\iENi 0 F 1\1 l'UfAFION OF M iscor DUCT OR M1SBEllAV1OR 
IN SUPPORT 01 [1 .f(TES (iF CIJ.RGiS FRA%IED  AGAINST SRI 
.R!ttALAL .('il! .IFF !Y<-AiP.\lt. UNDER 1SPtINS1O. 

rtide-1. 
Thit said 5 ii iIdd \cheijee 	hule ftctnin 	5PM Atnpati during the 

period rrom Z.7.95 .o t.IU.99.. submitted repoits and complaints using Depth 
Forms tCorr-27 cii to the Srcrctri, Deptt. of Pcts, on 3.2.99. (ii) to the Member 
(Persmine)) Postai,on 211.2.99 (iii) to the Corn nu cucation Minister. Govt. of 
India, on 1.3.99. awl (iv) to (he C liief P.M.G ., N.E.Circle, Shillong on 26.3.99. Said 
Sri Iliralal Aeherjee submitted all the reports and complaints direct to higher 
authorities without usina prol ruhannel of the provisions laid down in Rules-614 & 
62 of Postal Manual Vol. Ii and thus violated the provisions of Rnle-3(i)(iii) of 
C.C.S. (Coud u4.t) Rules 1964. also. 

.rticic-2. 
That said Sri lJhahtt Acherjte while functioiiit, as 5PM, Ainpati diii-inf, the 

4foresaid period 140,111til corn jda I ut s to the Sc FC tars, 1) ; pIt. 01 Post 5 OH 3.2.99, to the 
Member(Vctsonncl) Postal dnard, on 20. 2.99 and to the Connnunjeatjon \linister, 
( bvt: of India, on 1.319.. in which he alleed that "Sri S. Samant, Chief P.M.G., 

C irde, .5 hiIIon and his men raped •1 iss. Rn pa U haUaclierjee. Sortin Asstt., 
cv hik she was on tra loin at P. 1.C.. I) arhh a na in 1) ccembcr.96 and also after her 
posting at Aartala Ste. In 1997. S ii Aclierjec also alleed that Mr. Samaut 
cnr,vcrtcd her into d us urn by force aaiost fundamental rihts etc. 

On enquiry t lie coitulaiots were foiuid co wi'letelv False and baseless. It also 
rcvcalcd that .s1ics R. B hattaclicrjcc was selected for the just of Sorting Asstt. in 
VIS S s,nn md ss cs in lostihitlonil NAInIng at 1' 1 C 1)am bhana fioin 
23.1231 6 to. ?.3.9'. On ornpletion of (lie Wrling she jond as Sorting Asstt. at 
Ac.artala RMS on 295117. an d ivium hed there imp to 7.9•9. On 28Ih l'ebruary,1998, 
she aet married with one Sri Tapan Ranian Kalita working as Postal Asstt. at 
i)arari Postal Division, lint h of tIme couple are hindii and their marriae ceremony 
was ce!eiira(ed/ soleiiuj,.cd acci,rdin 	to hindu customs. After marrioe S nut. 
Bhattacherjee was tiamusfem ccii 	limier RuIe-3 and joined at Tezpur RMS on 
131018. She is Wng there with her lumic ha ott hamipik. Sri S. Samant, Chief P.M.G 
N. E. Circle. 5hilhumn, ioiuued as Pl(J. Shillupn. (iT! 2.97 and tic was nowhere in 
picture, with mt. i.uu'a mllachcujcc. \loi e over. Suit. llhattachiecjeu presently 
worKn as S A. I ,pw R \1 S. state ! in he i state ment oltd. 13.7.99. that she was 
never in ?ehtvc'l ir ms OIicc!!IfIchml either at Damlihana or Aartala.incl she 
had sto arievanc e  1iin'.( aumv o(fjçjifiçI;j of :ssam'N.E(jrcIe It is also revealed 
that S1, 11 i 	Illialal .\uliarjet'.\Iiss iluipa iih;uuauliariee and Shici Fapan Rn. Ralita 
were on tr:uiuuit it P 	.(. 1)arh,h,mn",i it the same time dtiiin. (lie pet iod Imoirt 23- 
1099 to 117-1.3_97 and th'ms Smti 	t1atachmrjr. inch Stri 1'a1ita were Known to Sun 

Lii A -110 111C and QVV0411t, ss i Ol 'orin. ill utmiclire S hi I A humnjee loded all those 

(.outul...........3/- 
ii 	.H 	! H - 	H 	 : 	: 	:.:: 	i H 	w.' I iii II• 	1:111 .i 	C1 u 
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• 	take r' 	aj1lJc to dern orA k e l l and d iszrace the charc(cr of Shrj S. Samant and / 	Sntj R. I 	tt; 	And by WOy of (jOf 	So he also assacmate(I the character and dinity of a 	cs ci 
flicci iike Chief P.M.. S hihloug, Shri H. Acharjce also dciihcrately aViCd c(IntcOn(t enquiry AN - lien he was asked to attend the enquiry on 0-099Hy 	a 

bov action sa lit S hri :\cJ,a rjcc attezeil to have violated the • P"OviSion of iuk.. 3 ( 1 
11 I) 4)( ('(' 	( ( .' oniluc() Rules - 1964. 

Said S!j  U. lum niev 	!ijh 	hJtjflflflf
w 	 1j office the afores 	 niI Iuriu the aforesaid uerji 	s 	cc! d o 	n it over 

il 
 the tlia rge of SPM, Ampati to S liri Lankethw ar  :ircna 	I.R p?A  Garobadli.o and to attemi the circle office 	liillonz on (t.O790 1ht Shri 	hrj 	refuse1  and willfuIy avohf j 	 to hand Over (lie charge to Slr L.' Baran to attcn Cliche office. Shihirino . as directed. By Its above action said Shri Achar; cc 	o !!ol failed to m otain devotj 	to duty and ikei1 to have vio1a 	i he 	of R uk - 3 ly hi) of CCS ( COdttt) RItk% 19.64. 

115T 0 1)0 Cii JF; NT5 B V \V11tcjt 	AjfICJES OF CiIj\RG 1S J) A(M 	'f Sit Ri 1i.Ut11j4 
AC1tAj.JJE 5PM, AMPATI, NOW UN D E It S USPE 

NSJ)N AJfl pRopo 1) 10 BE S USTJNE 0. 

Photn1111 of cornphj r t of S liri 11 ira ll Acliarjcc, 5PM, Ampati dt. 03-(}29 addrcscc(j to the Sectetary, 
('Cpu. of Posts. 

Pht0ç011• of complaint of S hrl ii Ira fat  2099 	 Acha rjee, SPI, Anipati dt. lilrese(g to (he Memh 	Cnoaf) Po%(al Board. 

• Photocop of cornpfj 	i Sh 	
dt. 01. 

ri1hirai.j Achiarjee tSPM,i1fl1)a(j Q399 aih,fr essetf to the 	
Minister Govt. of Inihla. 

Pliotoc11.,U lepo' I of Slirj Iliralal .\cliij  9 a 	 SPM. Amp4tj (ft 26-03. tfolrc 	to the bid 1'.M.(;, N.E. Circle. Sbihlong-1, 
S. 	PIioto 	of ui Utti stat, nt of Sni(j Italia 	BhIattachrjce S.A. '"Pur RM S dtd. 13-0 -99. 

inq , . liry report of tS h ri t. l)ewrj, 1)1) G (V IG). 

Te!e2•.m of Sri 1,311keshwar Harnian. L R 1'A,, 
Ga robadha, coded (l1(J(W A.! ( arof;1(f(1.1 1031 

\Vi the0 	i of 	i.hiri hal achcrjce 5PM. Amp ati.dloJ,1 7,7,99, 
• ContiJ........ 

C:'J4v J) •l1ti•;t [jJ1y KEY 11 15 Fr 	
JIJDFF rlii,j14 O:.d 
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List of witness by w'how the artides of chArged framed against hri iiralal 
Achujec. 5PM, Am p:iti ( flow unflevsuspension) proposeil to b e sust: Thed. 

1. 	Shri I:,nkcshsvir flsrman, L.R. 1'!A, Garobadha. 

MITT 	 1 15 1 ( 1? 17 (11 fl 1TI? T' T  (•i ( TT 11? N . 	 L ) .1 U 	. t j 	 I & il J U . L II 	 . 

£x.p.-1. Photo-copy or conipLint of Sii Iltralal ACheijee, SPI\i, Ampati, dtd.3.1.99 
alt. the Sc crctary. I) cpU.. of Posts. 

Fx.-2. [1mb-copy ('1 cnmplioint of Sri lliiM Acherjeè SP1, Ainpati, 4Itd.20.2.99 
Alt the Mlember (personnel), postal Board. 

Ex.p.-3. Photo copy of coirnp!aint of Sri. iliralal Acharjee. 5PM, Amp all Dtd 1-3-99 
A/b the t)t!1flUfljCitiufl \i mister. (,ovt (if India 

Ex.p-4 Photo COPY of report of Sri iliralaI Ach;u'jee. SPM Ampati, .1)td 26-3-99 ,A/T 
the C.P.ILU  N .EXivule Shullon-1 

hx.p-5 Photo copy of written 5Uttcmcnt of Smt. Rupa lhattacharjee SA, Tzpur 
RMS J)td i3--O9 

E.p-6 Inquiry report of Sri I.Dew ri DDG (VIG ) 
Ex.p-7 'I'eleram of ',ri. Lankcsinvsr ( arman. R I'a -Garobadha coded 01000 

i\...1 (it,.td ha 111.34 	 p  
E.p-3 \:i,iit( I st teieot of Sri. ii iia lal Acherjew 5PM Ampati J)td 1747-99 
Ex.p-9 Medical ceitifivate issued by Guwahati Medical Co1Ièe Hospital. 

IV 	14151' () F \H'NES5S EXAM INEI) :- 

SW-i.- Sri. Lanskehw',ir lirinan, Lit P/A G arobad1. 

V 	PAiFlCIJATioN OF IHE C.() IN TIlE ENQUIRY :- 

The hearlita of the Inquiry was held on 23-12-99. 28.1.200, 18.2.200,1.3.200 
28.3.200. '[lit care ii of I icial afle ode d and p;1 it k-i pate d all the he arins. lie opted for 
his eIence-assisa,ij and .c ele etc d Sri I. l\ IlariLo flt)r A P j\I Mails S hulii,na as his 
defence-assistant vidc his appiiation l)td.1 - 1-2000. IJe was permitted and he 
a(ttndelall the subsequent Iieaiinns Iiein accompanied wit Ii his l)ctence-assistant, 
Sri I . Mi kon e r. 

Atidc-I 1'ic P) n 	ie!iIf of 'he Dist . iplinnry antoi - Uy reiterated the article of 
cbare as trained in the cIi:ir-shct and in support of the article of chargc he 
proh;Ised the d'?siuneutarv evidericeq as cdiihilc'l under EX1 1-1..2,3 & 4. No witness 
'was there. 
Artict_Il 1 he i'() on 	1io I)tsuI!nary authority presented the article of 

sau huui a'. iii At ciiie sheet, in support of the artide of charge he 
producedthe ti;)1_)iI)ii'!ifar\ eviikiiçes .1'. C\htl)i[eIl tiiicki' EXI'. 1. 23,4,5,6. & 8. No 

V,'. 	tit''.'':. 

The 11) rciter;iteil the ;irfftic of tIiar'c as in the cIiarc sheet and 
prodked )he f)IU)e!)(Hjy eSlOtlites ase.'limHtcd uindc'i Ex1,-7 A 8. The S\V-1 was 
'1d')) jfl cunric1un s th the ii tick of CIIaF!CS. 

(ontd ............. . 

H 	 H 'FC.Ioc 
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lh his d t'f icc taternen1 dtd.24 .1,1.99. that he 
.hiii/een ieia1l 	siIieri,i 	sir'.ce-Alarth9 	in1 as such what lie diii during the 
period, I 	diii iiit knu. In sujiport of his statenient he submitted a Medical 
ccrtt'tte as 	it 	'inr EXD.1. 
Art i cl e- 2. 	k' tcii ')I , 1 ici;iI asI in j(f cii the cliar'c on Z3.1 2.99 and reiterated the 
fact its f o r aitn'k - 1. Iiis e. 
Articic-3. l'i 	(iarc d ol; icial reiterated the fact as he staleil in his statement dtd. 
17.7.99, thst !i' cui 	iit ittcnd ShilloTin to meet D.D.G .(\'i) on .7.99, due to 
dkordcr in b 	i iim;uh. hi npport of his version he submitted the written 
•sttement it d . 1 7.7,)) 	i oil ttv 	sl e i1jI ( etificate s d(I, 6.7.99 & 1.1.7.99.  The 
st;tcmcnt anil hot !e \1'(' hVC bCC e\hk!ntCfl is EX.P.-8. 
V!.JJ. 	I have icinc' thrriui the (1'hire sheet. fllav to iilav proceediPs, Exhibited 
dcuine vits, l)eIeite stat ement I) epos ition of the SW- 1 re corded on 18.2200, B rief.s 

all other rekvarit recorils & circurnstances carefully, and 
inclined o iris 	ahservatin. analysis ani! assessment as follows:- 

fl 	!V\T I(. 
Artide-1. 	I he ('ii i'il )liLd ;iiiHied Iv admilleil the aiticle of (luIr!.e thonh he 
stated that he n th hay c douc so. due his "Mental illness" and he submitted a 
M edical C ci'ti ftate in s upji OFt of his version chat lie was suffering from "N erves-
I)isnikr''. Ihr 	lic;lI ('erfiItuat has I , eentx hibitell tinder EX.I).-1. 
Article.- 2. '1 i; (t_trteiI 	Iici.iI ailmitteii (he article of chAr p es on 23.12.99, on the 
sanie plea as in case or article- I. 
Artcie-3. 	The ('ha re 11 ) ft icia hid ire çth admitted that be did not hand over the 
chare to his re Jieser. Sri l oke s hwa r Ii r ma n due to his inability to proceed 
towa"s Siiilluu For ]'is stomach. prt}I)le m. Sri Latikesimar Barinaii, the S\V-1, h as  
stated in his dep'is ition rc corded t)ll18.2.2(100. that he attended Ampati to relieve 
the C.O. on 9.7.99 at 0930 hirs. 

:\Nr\ LYS IS 
A tick —1 	2. Doth (he aiticles of char2e.c are co-related anti the chareiI official 

tintted 	ne tt't tor lint h the articles ni chares that he mlht have done 
o due to his niental i e!ess. C)n nterrottjtin he stated that thouh he was on duty 

drjn that tiiot~ . his ruentih III nec s did not affect his official duty in any way. it also 
cevealed that Suit. P ttpa ihattaeherjer Was not related to Sri Acherjee. Under this 
circumstance it ronid nr't h ond erstourl on v hat iotentfln the chareij officiaL did 
aij those ahlee1I acion as ilIlola,t hei,ni can do 'io(hjn without any intention behind 
liis;!IL'r acm. As suth the ahleeml .l',tiuit of ,  the ('haied official might be a 

flS NIUCflCC ot iis !T1CIi(;tl ihlncsc etc. 
1 he Hr"eri tfiijaI was tiirect-tl 'o atrnit SliilIon Eu meet l).D_G.(Vi) 

on .Q7')), III 1!5 i!Iic(i(ll(4 s'h'> was 'hrectcd to relieve bm and who was the 
svitne.s to l!c cac also tSW- l, attended Atilliati to relieve him (C.O.) On 9.7.99 at 

•i' 	't.si.s sTat:'i1 o his ileposITion !eCOt'iIe,l on 18.2.2000. As such, in 
spite nf hi s(uiath. 	oldein ol fii (')., as he slated, if he svoulml proceed. towards 
sh i lio1w , iiiiiedLmt.I 	on his reljil. on 9.7.99. ftoui .\ itijiati. he 1v oold Ile too late to 
meet 	.(Vi1 at Thilloni it vim1d lie at least 10.7.99. 

6. 

H 	 i:Ijj( Uiti: lULE 1i 	l7Io 
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flN! ) IN ( S 
AtJlt.l1. ti le  I)tipltni i 	A iii! )1itV toi,lt1 flt prod tice any Witfle%% ii 	tipport 

Of the acUcles L & Al anti tu scerLiin the iuthenti&ity ol th e:d ocurneflt2ry e'k1ences 
juroduccd, own'_ to dr'ct or indirect idmjcciun ol the cbarae&1 official all the 

charpes under Arjde-L 1! k 11! are prved. 
A foldei 	tcdnin the I !h,wint in aeNo. 01 to 4P1. is entksed. 

(a) \Vritten sLitciciit of delcuce ihtnitted. v the chareii offkb1 o n 24.11.99. 
(h) t)vumcntary eidcuces 	cxhihited under 	CP.- I to  
ic) Written hricfs o( thy I'.() .(N ci. Al - '.O .'99 cltd.Th.3.99 ) and 

) W' iitt&u briefs of the cIiii' d gjf1ici I. N o.A- 1 / 1) ,I99 1 1t4l. 12.4.20(10.) 	S 

I  i .1,  "kr  
lnquhy Authority. 

to: 	the Sr. .ipdI. 4 nc, 11iv 1)0. S16114)ng-1 (1)iscip1nary 	S  

j 	P.4 3z' 	
I.L 

:1Ei )flfl.,I 14 t )F Cdc:'c 
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i)I 	1OST 0F}ICS 
	

MEGHALAYAI)IVISION 

	

1lH•I(flIC 	79J 00t.  

Va tI?d 	SID 1 II Oflfj, thi 	30//2000. 

\.r:,  
Of 	evr'n 	no. d td . 	5. 11. 99. 	1 t 	was ;);rj Uto 	otinn nl 	in;L SrL 	Iliralal Acharjee, 	Ex. 	SP, 

iiinlov 	1u 	n-i 	; 	of CC 	(CCA) 	flul es 	- 1.965 and he was 	asked 
ion 	Fa iTn;t 	the proposal 	if 	any 	wi,thin 

I otter. 

Ui t.In III I, I  I t. 	of 	I mpuU) t ion 	of 	misconduct 	and ITT 	ho h 	. on r .i. 	0 pçiu r L a f t: hr. 	a r t I c I e 	of charge f rained against 
rn n Aehrjoe wa as fo I lows : - 

A'F I  

hr i. 	Hi i; I a 	Anh; r . on, wh i I e functioning as 	SPM Ampati WI) 	l.h 	j),riocI 	I rcijt 	7.h.7.913 	to 	1.10.99. 	submItted oi 'UT 0 n n 	Inc rns (Cor r-22) di rect to 	( I ) . nUiry 	I)np:il nvnt', ni Post on 3.2.99 (ii) to 	the 	member 

	

nrd on 20. 2.99 	to the Communjcatjn 

	

1iU;t.r, 	(vt. 	of In'Iin, Unw Delhi on 1.3.99 and (iv) 	to 	te 
26.3.99•, in violation of h 	':nnTU 	U -  Ut 'OP-/ri in Iijh-.f;1/i ?, (327 of Postal manual Vol- It 

I , ti;. 	-On n 	LOT? ;J r:dd IIr?rinci and while functioning 	in 	the ;fur'::i Id 	)f f 	Un' 	UIS hri . 	lIir;flnl 	Achatje 	i.odged Ii' t.tr' flp, 1  ot n - y, I)t 	itinn 	of Post on 3.2.99, to the  
20. 2. 99. a n d to the Ill 	U;ir' i -, (nvt. 	iii 	lrJi 	on 1.3.99, against 	Shri. 

C i 	I n, Shillong wi th a view 	to i..:r ;nnl din , ' I-r,,,' 111'' 	;Jr;-,. of 	hrj. S . Sarnant and one I 	li;p 	OIo U ;oh:rj 	 1h 	sai(I 	complaints 	were 	found 'nmI 'tn's' 	h' 	 , 	T1tO:((lrOriI. onqul ry. Thus, 	Shri. 	Hiralal  
Lhe Provisions of flule-3 

AIfl I C1.I- I 	I 

pn r i od arid wh i I 	funic t ion I ng 	in 	the T!Ot-ro;;iI,) 	1 11/:n tin naini !hri. IliraUji 
Acliarjpe was directed 	to - hiv1 	 I In' 	hi-0 at ;rti, Ampati to 	one 	Sl,r . 	Lankeshwar L. !. 	I'. A (rhndf• and Io get. lilinsel f relieved 	and 	to a 	 . 	1111 i n', 	I twi t:o a ppna r hf ore Lite DDG (VI g) 	on fl. I OO 	 p 1  p1 	''iii ry no the 	ompl;ijnits 	lodged 	by I. 	. I 	I Anti;, 1 -  j no ref iic1 U) tiati() over the 

	

 
the Cjrp Off ice, 	as 'O 

Ifill 	a I ci 	0 r I . 	I11i fl I 	Acha r j cc 	i s 
c1t?VüLj(jn €0 	(lUty 	and 	thus 

C5 (Ct-,ncj%wt) Il-j$4• 

P/2 



/ 	 . 2 

	

(I(JCiIit(1d ; 	by which tjlr? 	;irt 1 Cli?5 	of tri,m:.d 	(irO;t. 	i 	. Iii 	 I;iJ Actirjeo were proposed 

Phoi.r)/Co;)y (I f 	cwn 	l:iyit. of 	Shri. Hiralal 	Acharjee, 
S  / 	 $PM, 	AmV) I. 

/ 
I 	di. 	3. 2.99. adrossrd to the Secretary, 

On o 	I.. 	i 	f I ' 
Photo 	noy of 	r:r 	çil:iljit of 	Shrj . Ilirajal 	Acha.rjee, 	5PM, 
Auipi 	I 	di. 20.2.1)1). 	n(Jr(p(J 	to the Member 	(Personal) 

T'lo, I. 	oopy of 	uipinjrit of Shri - Hiralal Acharjee, 3PM, Arnfui 	dl.. 	1.3.99 addrospd 	to 	the Communication 
fl,oi, (ovi. of India. 

ii. 	Pho Lo-'eopy of reI)or t of Sb r I . Iii ra I a I Acharjee, 	SPM, dl.. 	:•. 	)dcIrc?SSPd to the Chief P.11. G, N.E. 
Circle, Sh I onl -  I 

5. 	Photo-- rpy of WI' I i.1(?t) S i;Itefnent of Smti 	Rupa Bhattacharjee, S.A. 'oph,r Ems (hid. 13.7.99 •  
Shr i . I 	I)ewr I , DDG (VI G. ) 

L:)rikn;hwa r 	}arman, 	L.R.' 	P.A. (;iI - rlI,;niIi; cr)(jiJ o 1000 A. I. Garobadha 10.34. 

0. 	WI'1 itnTi 	'JriOrit. of Shri. 	tUralal 	Actiàrjee, 	5PM 1  Aina1)t;j , 	dId. 	I 17._ 

i.t. 	of wi I.rir;;o. ;  by whwn th e articlp of charge 	framed ;)n irit- t 	;nri 	Slir I. 	III ni lal 	AlIarjft?, 	were 	proposed 	to 	be La I nod 

13 hi' i . 	n I o; I iw; r I 	r inn ii, 1,13 P. A. Garohadha. 

in 	rep I y, 	n iii Shr I . Iii raIn I 	Achiarjee 	had 	submf tted is 	reprnf;(30t.;ltio11 vi.cIo iiI 	loiter did. 24.11.99 which was 	read os fo I I 

1 	haVe 	roci-' I vd  
90 	

t.h 	above merit I oned Memorandum on . 	And 	f I.ei- io fil l, 	lir,ij1th t.l? s;'me I do 	hereby 	humbly 

I 	1i 	, 	; 	iio 	il:ii-oh 	1111)13 	I 

 

have henri suffprjn t;ril.al lay for w}ijr:lt I 	ijri,jo- treatment SiLl I I am unwell. 	The I coil: 1 1 ic;I I.o; i.'i I I be 	iibmI ted by me  I 	 y 	 a if nd when required I. lo 	a itI1c, r I I  

2. 	 'Iii;, I. 	ii tin 1 	I. Ii 	n I d 	per i od 	Sm t I . 	Rupa r 3 oo 	;i 	I 	I z Ii. ml 	of 
Ii; I: 	fi i .i 	t-. 	

in i no, 	ilcf? ra rig me 	and 	a I I e g e d . himmnami I. a iwo I. I. h 	I a ci. A f to r that, what 	I 	have dnr' 	diii- I im 	LIi 	!;: 11.1 I'T' I 'id I do not. knew. had I been 	comm It ted aiiy 	r.,f1n0 	drj ri 	Ih 	;a Id period, that. was only 	due 	to 	my fl 	r i t. a I 	iti I 	I a rico 

LInden 	t:hlr? c i.r imf;t;irmcr; above I deny al I ih 	charges 

	

ai .1 Tt me 11101Cr t.he 	a Id Meiiioranthj 	and a I so Pray 	your P I 111111 	(.0 cc ilnti my wi - on1i, I f any, whj ci, was done 	Unconciously a HI I 	I 	I a I I 	I I I 	, 	I 	o r o 	f 01 	• v r i - 

;lr ;. ( ;I;tk - dlI-l ) . 	I)If A. 	 g. ASP (hl), 	lihil long 	ad 1oI .:i, 	APP, 	 n Wore 	nppc)jrltpd 	as 	1.0.& 	P.O. y 1,11 t H o I r 	I it  to I. he on ; r 	v I up Lii I o Of f I cc I ci icr 	of 
1 2 . 99 	' 	F>' 	pi-  fly I I OIlS I a Id 	Jown it P I 	1 (i of 	11 	(PC) Pu I u'; 	1 005. 

Thel I 	11. 	Iu:,' 	IIIHu; I Lcd hii 	Irimpil ry report 	vide 	his I 	. 	It. 	I 11') / Pu) 	1 / / 1 /90, 	ii t.d. 9. 1. 20(fl) which 	I s 	read 	as I I 

char es 
t.o be 



- 	— . 

. 	. 	 . 

o112 ASJ?Oc (IIQ) SIuilon was appointed as hzqinryAuthority I b ttèSrISupdt ofPos, Mglia1aya D'ivision. Sbillong, vide his letter No B2-430 Dtd 2- 
Into the ChArOCs agaInst Sri iliralal Acherjee, E-SPM,AmpatI, as 

f,framç&yidc:SSPOs, Shillong, letter No. fl2-130 Dtd. 5.11.99., under' Rule 14 of C.C.S. /..;;' (C..CA).Ru1es, 1965. 
/ 	I, have mce completed the mq uuxy on t4i o.cus of t1ie doumentay and oral 

evidences produced before mc and have prcparcl the Inqiury-report as follows 

IL 	 fliP (IT 'C1flF i 
STATEMENT OF ARTICLES0? CHARGES FRAMED AGAST'.. SRI 

j 	ifiRALAL ACIIER Wf, .l X.SM A'PAJ NOW UNDiR SUSPENSION 

.A;titk -I 
.iThat Sri iiralal Acherjcc while IUUCtIOthng 3s 5PM Ampati daring the period from :257.98,to 1.10.99, stthmitted rcport/cornpkjn, ming J)eptl. Yorms (Corr6-22) direct to 

• ....(i)::TheSecretary, ))epartment of Pot. on 3. 2.99 (ii) The Member, Personnei, Postal 
.• .Board'on•20.2.99. (lii) The Comnhti catio iinhter Govt. of Idi, New Delhi on 1.3.99 
'and(iv).'Thc Chief P.M.G.N.E. Circk, Shicng on 26.3.99, in violation of the 

conditions laid down in Rnlcs-614 	627 01 Fostl Manual Vol -11 
................. ':T ":'. .:: 	 Article -2 

That during the aorcsaid pLrlod and v uiL functioning in tue afotesaid office the said 
Sri Hiralal Acherjec lo(iged complaints to the Secretary, Dptt r  Of Post on 32.99., to the Member.(Personne)), Poxtd board oil 2() .2.99 and to the Communication Minister, 
Gost of India, on 1 3 99 .itainst Sri S. Samaut, Cuief P M G 4N E Circle, Shthong, witfl a yiew'todemoraJjze and disgrace the character of Sri S. Saant and one Smt.Rupa' 
Jiiiattacherjee and the said compi w's crc fo'und completely baseless on subsequent enquiry Thus Sri ilirahi A hcijee is illcued to ii ive violated the provisions of Rule- 

.:'3(i)(iii)' of.C..5.(Conduct) Ru1e-1954. 
Articic - 3 

'That during the aforesaid period an'J while fl!nctioning in the aforesaidoffice the said 
:....': Sri Hira1a1'Acherje was directed to hand over the charge of the 5PM, Ampati to one Sri 

Lankeshwar Barman L.R.P.A., Garobatflia and to get hhnsef relieved and to attend 
Circle Office, Shillong, to appear before the D.D.G.(Vig) on 87.99, In connection with 
enquiry into the c rnplaint lodged by him. [lilt the said Sri H iralal Acherjee refused to 

• , •hd over the charge to Sri Barruan and diii not attend the Circle office as directed. By hisa)ovc action said Sri iliralal Acherjee is aUeed to have failed to maintain devotion 
to duty and thus vioWed the pro"s'ons of Rule- 3(')&(i) of CC S (Conduct) Rules- 
1964.: • 

S • STATEMENT OF IMPUTATiON OF MISCONDUCT OR MISBEUAVIOUR IN 
5UPPORT 01? TIER ARTICLES.OF (ll(J, I?RAMED AGAINST SRI 1HRALAL 
ACIIBRJEE 5PM, EX-AMPATE. TJNflF l SUSPENSJN. 

S 	Article-i. 
'ThatsaId5rI Uhaai Acherjee Xhile fuc eiin as 5PM Ampati during the period 

• 	• from 25.7.98 to 1.10.99., submitted reports and 	npiaints using Dcptl. Forms (Corr-22) • • (I) to the Secretary 1  J)eptt.. ot Po.ts, on 3.2.99. (ii) to the Member (Personnel) Postal 
Board on 20.2.99 (iii) to the Comminicati Minister 1  C ovt. of India, on 1.3.99. and (iv) 
to the Chief P.M.G., N.E.Circic, Shullon on 25.3.99. Said Sri Itiralal Achcrjcc submitted 
all the reports and complaints direct 'to !iiher afflhorities without using properchannel 

• • of the provuions laid down in Rule s-6 14 & 627 of Postal Manual Vol. 11 and thus 
violated the provisions of Ruk-3(i)(ili) of C.C.S. (Conduct) Rules 1964, aiso. 

\\ 
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	said Sil ilhlalal Jtc1e 
d.peIjod I°d 	

rjfljf 	
SPM Ampati during the 

sa g d corn o  t Ie ScCrtary, Dej). of Posts, 
on 3.239, to the. 

I Membereronde) 1)O*& 	o 20 2 99 	j to the 	
Minuter, 

Ot.ofIndia, o L3.99. 	Which he Hegeti tli;it
$afliant, Chief P.M.G., N. ;. 	• 

circle, Shi1onç nd ins men r yet! Miss Rtipa iiu tchtrjc, Sortmg Asstt whd she 
Wa ontrainj 	at P 1 C, Darb1iag 	Dcccml)er96 and also aftcr her posting at

10,  
41P 	

Agarta Stg In 1997 ri Aclire e  also Aflened tlio Mr 	converted her into Mushmby force against IUfl(ja;neJitI F121)tS eEc. 

Al.  
On enqtury the - complaints Were found comp1ety falsc aüd 

	It ais revealed.. 
that Mxs R Bhattac rec 	

CkCtCJ for the rot of Sorti 	A;stt 	RMS "S" 
4 	 and was in rnst 	ionaj tlath,m at I C DarJ)Jnua 

from 23 1296 to 73.97 41 On compjthon of the t1ajrn she Jocd as Soi Asstt at 
Agaitaj RMS on 29J.97 

an worked there up to 79 98 On 28 Februar, 
1298, she go married with one Sri 

Tapan Ranjan Kalitu Working 2. 
Potj it Diri 

Po Dinjon Both of the 
coup are udu and 	man Jage terenu)fl 	

&eIebte1l/ coIemn,7eJ according to 
nind usfoms After 	rr20 int BjEta Ch cwas tusf 

	under Rule-38 and 
at Tezpur RMS on 13 10 98 She is lis ri there 	h her husband ha 1 pfl S r  S 

14 	Samant:Cbjefp10 N. E. Cfrc!e, Shulo 	j'Jined s PMG 	911g on 25.7.97 and he 

	

2 	
was nowhere m 1flcture With Srnt RUJ; i 

	
More Over, mt Bhattachierjee 

PCSfly Work 1w' as S.i. Tcz1, 	RM, 	
hcr stakment Ed. 13.7.99. that she 

was fever 	sbchavcd by any oflicer/offic;tl either t Darbg or Agartala and shc 
had no griCVC0 against anY officerJiflcjaJ of 

A.csniNF ('ireje It k abo revealed th a t Slini RiF1'1chrjeeIi Rupa Bhat(acb.lfjee and Shrj Tap 
	Rn. Kajjta were on 

training at PT C Darbh 	t the 	ti 	d'ij 	
Penod flom 23-12.99 to 07- 03-97 and thus Smtz Bhitt ich]irjee iid 	ri K#, w e 	

n to Shr Thralal Aehar,00 and therefoi e with SornL £11 rnot. e \iri Adi i ee lodged all 
th ose 

Tjs copIathts th 
deor4jjcd and djsa the character of Shtj 

S. Samant and Smtj way 
of doing so he aLso assacinCd the character and 

d1t: 
of a hiJi ieJ Ofhcer hk0 C11 P J C, ;iIjn 	Shrill 	tharjee a'so deh)er a tely, avoided C0IIfF)fltCi1 entJw 	wh 	

lie as asked to attcnil the enquiry on 0S-0799 By his above actli3O sa 	hrI 	
to 	

voi(ted E Provision 
of Rule- 3(1) (ta) of CCS 	r 	II 	- 

Said Sh1 R. Achaijee whi1e l"n 	tha 	
oH 	

ad during the aforesaid period Wasl directej to hianj Over the cha,- 
	

o S P1, Ami>ati to Shri LankecJar 
Barm 	L 

R P/it Gai ob idAl i md to 1LLC(J tic 
	, ofl , 	on O.O7 	But 

shri 
Acharjecrefcd to hand over the charge o Shri L. 

	
and wilzü avoided 

4 	to attend Circle f1je 	
, as 'J;rect d By 

h;c '1'os' acijon said Shri Acharjee 
: aUcg 	

to had failed to rnaii1j1j dc'(j1)11 t d uy a nil aijened to have violated the 1 	ProvW 	of Rui 	3 ( (Ii)  
L 	 of CC (Coni) i7e'; i2$• I 	p 	

A ' 
 

FRAMBD . AcALNS . f Sl[ H1RILJ A.C;i' SPi, 	NOW 
1'• SU5?ENsIoNjRE., 	

BE 1 	. 
1.. 	Photocov of co1il;ij, 	IF S hVi i 	1l ACiIarje(. 5PM, Anipati dt. 03-0299 add1eCd Lu 

the ecEetuy dcp. of'(• 



S" 
—, 

A 	 A1 

PhotOCOpy of Complaillt of Shri lIirthil Ach.irjce SPAI, Ampati dt 20-02- 

/
/ddicssd to the MLme1 (Pcrsoal) Postal Board 

3.Photocopy of conipi tint Id,  S liti U t 	IA(Almiee, 5 PM 1itmptz dt 01-03- 
99 addrsd to tht. ( ' wmr ut. 	Muiicter, ( o C of Iniii.* 

A 	
A 

Photoop of relirr Of , hri ;r iai ch irjec SPM, Ampati dt 26-03-99 
addressed to tile Lif P 	L C'it.Ie, S1ullon-1 

Puotocopy of v ntttu ttcrr ii of Smi Rtya Butttacliarjcc SA. Tczpur 
1 	 RMS dtJ 13-U7-9i 

6, 	Inquiry 1e 1)ort 01 lhi L 11 -v ri.DTG (VIG) 

7 	, felcgrxn of SH L tn'esh 	B j 	e'z L RG'irobadha, coded 01000 
A.I. GroLztJ;,*. I o.3t 

A 	 A 	 Writtcn stttcrnt,'it of Sri Uir !l Al acher !ec SP\I Ampatidtd 17 7 99 

A 	witness by wt 	A 	
tu 	oA  c u r.t ti fram ed ag mnst Shri iliralal 

•'Acharjee.SPi, Ampati ( now under suspension.) pronosed to be sustained. 
S1irj LanKhwir Bir,nui. .LR. PiA. Gar,;i{Ij1. 	 a 

IlL 	LTST OF T' HTTt  • 	 --.. .................. 

Exp -1. PhotO-co)y of coinphut of Nrit fluiN Acherice, 5PM, Ampati, dtd 32.99 
a/t the Seuet iry, beptt of Posts 

	

Pioto-cop of Co-njLnn. of S' ' 	irte SPM, mpati, dtdl0.2.99 

	

A/t theMernIj (persomi pot 	rz!. 
Ex p -3 Photo copy of cornhunt of.  SrT itr 'I a 	Sr'1, Ampati Dtd 1-3-99 

A/t the commuzlJ( ation I'nstcr, C. o, t or1ndi 
A,.x.p4photO Copy. of report of Sri Hir•t1 Acharjce. 5PM Arnpi, DLd 26-3-99 ,A/T 

the CP.M.G, N.i.CIrck 1Ii!ol1-1 
Ex.p5 Photo copy of written 	cnt of 	'6 1 VAB 	t;ttarje SA, Tezpur 

RMS Dtd 13-7-99 
• ..Ex.p-6 Inquiry report of Sri LDewi D)G(V1u) 

Ex.p-7 Telegram of Sri. Lankcshwr (Irma 	P 	robatJhi coded 01000 
Ad Garobadha 10.34 

.P 8  'Written statenient of Sri. 	il Arje, SPM Aipti ,Dtd 17-7-99 
Ex p-9 Medical ceitthc itt. issued o' zi 	Mt dic t Cok . HospittI 

IV 	STOF\VTj1y5 	F\ii 

SW-i.- SrL Lankeiiwai arnan Li 1'! A Guo;);d 

Y .:A.:.: . .4RTICTio; OF TftE.() 
• 	The he. 	of the inOuirs W-IS helil or. 23.12-99 A  2.1.209 18.2.200,7.3.200 • '28.3200. The carcd official attcncict 	 lTc opted for hi 
defece-icant and sekcted 5i I. 	o!Ar. 	1 ;! fls 	as his defence- 

.yassistat vide his apiAfication Vtd.l -1 -2k:. i'•as perrntdalld he attended all 
the 

subsequent bccin.s bei:,s ;ccoinp rH vV.!i ic 	Cncc-\.si[:t. ri '1. Kikoziger. 
-. 	A' 	 ._. 	••' 	: 	' 	, 	 ".. 	.•,... 



S 	 • 

. 	 ) ? 

T im 

/ r ' 

)r 

i!: 	Case of Disti,hni 	ttitho, 	- 

Article -i The P0 on behaff of the D1cip}unr autorliy reteratcd the article of cIxare 
I' 	aztfrmed in the cii u ge - hcet tint n 	uwrt of the trtide of ch3rge lie produced the 

! docunentary evienc 	is c"hIbtLd iri 	F\? - 1 2,3 & 4 	o'tnessiiu theie 
I\• Artic1c-t Ihc P0 on beb dl of tbc 1)'cc'i!u 	.uthor(y presented the drticIe of charge 

in the same form a 	lis in the c irc sh6et. in st!port o 	U f the arcic of charge he produced 
the documentar' evidences as 	I(d unh.r i\P-1 2 3,4 5,6, & 8 No witness was 
there 
Article —!ll The P0 rLtcr ". 4 t"e at ' " o 	i - : is iri the charc sheet and produced 
the documentary c6lences is cxw;itcd undcr F ' -7 c 3 flic W-1 w as also examined 

' in coni,ctzon with the a rl 1( ic oF tre', 
VU 	Case of the Ch 	off 	- 

Article-i The Charcd 0fI,ci stei1 ii his 	fence ct2e'flent dt4 2111 99 that he had 
been xueut4ly suIfenn su* t. e  r1 ii e h' 	t'id a s tich wiLt he d'd duung the period he 	 ) 

' du not know In support of 	t itcwen he 5U 1)IniLte(l a Medical certificate as 
. exhbited under EXD I 

	

.::...:Artice2' The Charged Officia' athncri the charge on 23.12.99 and reiterated the fact 	 0 

as forarticlo — 1, above. 	 I  
Article -3 The Char2cd ffi.ui rcf °r 'cd fi  lad is h 	t ited in his statement dtd 

,17 7 99, that he coui4 not tcn4 SUO 	t 'tic et I) D ( (\ ig) on S 7 99, due to thcordcr 
t: inbh stomach. In suiort ,f th VcisiOu hc t,miucd thc w'dttci tatemeut dtd. 17.7.99, 

	

..........ndtwo.Medic1 CeiLifittc dtd. 6..99 	1L7.99. Th 	LteeiiL and both the MICs 
have been exhibited as 	 . 

•0• 

VIII. I have gone through t Crc sheet, Day to day proceethngc, Exhibited 
documents, Jihncc sttexvent Deposi(wH of the Sv-t retorded on 18.2.200, Briefs of 
P 0 & C 0 and all otcr "€iv 'L reco - th . c" cutnst4-lLes carefully, and inclined to 
furnish my obcrvation, n il's's and 'rt1 t .s 1oUOS S - 

	

\ 	I lUti 
The Charged Officii indectiv dniitted the orticle of Charge thou g h he 

'stated that he migh ,t i e oii o, due i 't.ciI illness' and be submitted a Medicil 
Ceittticate In support of hh vi slon th t h w i' suiRilug iconl "Neives- 
Disorder" The Medi 1 ('ci (atr I 	ec i 	'nbttt.d u ider l..X 1) -1 
ArttJe-2 n ci .irn 	- 	' c ' (( c ljar ees on  23 .12.99, on the s.i'ne 
Plez as in case of art.ide4. 

rticic-3 	The Cfrircd 0 1 tiriI 19"1T0Y ad rtcd t h at be did not hand over the 
-chargto his reliever, Sri lankeshwar 	flHn. due to his kuahiI!ty to proceed towards 
Shillong for his sto 	ch-pr1eiu. Sri l iiiir armn. the SW-i, has stated in his 

.dei)ositionrecorthd fin.i3.'~ 2WO, tmt he 	1)de1 Ampat o rc.!ivc the C.0'. on 9.7.99 
hrs. 

Artir 1e 4 & 2.l3oth 	c 	l' 	of c 	s i 	o r' icd and the cbrcd offiia1 
snne sttemt'n i,r 	h '" ;ces of c'1y''; that he mi"ht have done so 

.ue to his ineutal i, 	n ir:trr.:! 	 was OR duty durin' 
that tP'e, iu 'ic 	ii L s I d 	- - 	in' t . 	 It also  revealci ll 
that Snit. Runa I 	tt?criee w:i,. r 	r:! 	Sri \criee. Under this circumsta n'c 
it could not he understood on wt iterij 	th ch:r'c officj;1 did all those alIccd 

0 	 action as h urnii u be 	c an  do io. o 	ii h. ut uv jute uton behind his/her a ction. As 
such the a1kied ac,tio 	f .hc C li.c 	

. onscqucnce of his mental 
illness eLc. 



Artic1-3..:Thec.hared official v. , a s  directed to attend Shillong to mcct D.D.G..ig) on . 
7.99 But his,  substittite, who w'as directed to relieve him and who was the witness to the 

case also (SW-I) attended Amp tts to rdiee him (C 0 ) on 9799 at O93Obrs , as the 
witcss stated in his deposition i eur4Ied O I 2 2000 As such, in spite of hr stomach-
problem of the C 0 , as he st'tcd, if he w ould proceed towards Slullong, immediately. on 

H:his:reJief, on 9.7.99. from Ampati, lie would be too late to meet D.D.G.(Vig)t'Shi1long,..'..' 
it.wouid he at least 10.7.99. 	 ' 

Although, the Oicudir in 	u' hor t', u 1 d nut produce any witness in support of 
the rtxckc I & II and to scett r 	i L'.rtn.ity of the documentary evidences 

:..:'.ProdLced owing to direct or indirect adnnssion of the charged. official all,.the'. charges 
under Article I, II & III are pros cii 

A folder containing the foilo 	in 	i'o 01 to 48, is enclosed 
I 	I 

(a) Written statement 01 deft 'ice sihimit ted b's the inargtd offival on 24.1199 
';..'.(b)::Documcntary evidences as exhibited under EX.P.-1 to EX.P.-8& EX.D.-1.." 

.(c) Written briefs of tho P.O.(No. Al-P.O .199 dtd.28.3.99) and 	 . (d) 
 

Written briefs of the ch'igcd officill (No \.-1IDAi99 dtd 1242000)" 

1 liav.e gone through the memo, of cI'ge and aricles thcicof , report of the 1.0. 
carefully and found that the eharies lavdlled aain%t Slid Iliralal acharjee are proved. 
Shri Acharjee was given an oppprtuntv to make representation having supplied a copy 

:. of the 10's reports, vude tbis office Jet.er of even no. thd..t0-05-Z000 within 15-days of 
• receipt of the letter. The kttet w'as delivered o Shri iiralal Acharjee on 20-05-2000, but 
be failed to make any representation. . ••.: ... ,' ... 

In this circums taiicc, 1 record in observations as folows :-  

..:Against Article —1 & H of char2cs Shri Acharjee admitted the: chrges but 
he. stated that he did so to his mental illness. That the:offlclalwas 
ufferiug from ntctttai :tili,hi 'a ncver reported by the official and 

performed his O fficial diy to dy works as a normal employee is expected 
to do. As such I am not nchind to accept the ')lea of Shri Acbarjec that 
due to mental disorder or aliment he 	all the gross misconduct 

• mentioned in' the HrticIes. 	 ' 
AgainstArtjcle —IU, Shni Aci.rjec admitted that he did not hand over the 
charge to his' reliever vi:.s lini !Aancshwar Barman on tue pretext that he 
W2LS unabk to move to Shflcin to niect D.1).G(Vig.) as ho was suffering 
from stoniacli I)cfli huevex' ;ie reiso;;, it is atjxnittcd that he refused 
to hand over the charge and et himself relieved as ordered by his 
superior authority. 	 . . 
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I 1C 	tUI 	!\t 0 1t't piyc'1 by Slut UhiIat AchirJee are o 

	

e that ii kit o t o 	to t L 	iy l(: 11 iel.1t View ni order to marntin the expected 

	

enc of di ciplie 2onp 	th ( vt. ser:irth nid s such 1 Shri A. t ,R; Bhomjk ,Sr. up of 	Ofh, Me, 	 rg 
 

hcreby order thAt 

Sh ll1ra1 di:icc, Ex-SPM.. Ampai ( Nw under susponsion) is 
removed from scrvc vith inirncdj ccct wi1ch IiiI not be disqualificatio n  for for Iuturc cmploymcut undri tur (ot 

(k 
'upd of Poct Offices 

1)i iion Shillong - 793001 

Copy to :- 

Tlit Chief P.M.G. (V 	, i1iflt 
Th A S P (IIQ), Shfl1. 
Shrj iIiri1a1 Ac rice s  'X-SP\1  
1rJ Brmch ot' DjVISjf)O Otiice. 
0/C. 

(AR 
S!.SUpdt.OfPO%tOfffcec: 	: 

lt II tt Divi o Shillong - 793001 
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Date of .Ity i 	 /SigI1ature 

• * fl[1 I 	•; •:j 1vu 1H /:: 	z.cI 	/Score out the m 	r 	i\frdd. 	 V 	 • 

* jofl 	 lIor uisurd arlici s 
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I 	 I)! PAR I MI N 1 01 P( )S 15 
OFI icr OF UI! Cliii! P ) I MAS II R CI N! RA! N F CIRCI F SI III 1 ONG 

Memo No. Staff/I 09 I 6'200() 	 I)ntcd Shijiong, the 27-10-2000 

Shri I Ii ala! Acliarjee, Ex-SPM, Ainpatj SO has submitted an appeal 
on .21-8-2000 agaitil I he piiiii;hieiit order issued by the Sr. Supdt. of P.Os, 
Mcglialaya Division, Shillony.. under No. 132-430 dated 30.-6-2000 imposing 
puiiishineiit of removal fioni service with iiinncdiate effect. While working as 
SPM Ampati, Shri I lirulal Acharjcc committed certain misconducts for which he 
was proceeded against under rule 14 of the CCS(CCA) Rules, 1965 vide menio 
No. 

132I30 dated 5-1 1-99. Aller the oral inquiry the 1.0., submitted his report on 
9-5-2000 concluding all the chlarcs under article 1. 11, 111 a proved. Taking the 
inquiry report and the represcfltitjii of the appellant into consideration, the 
DiscipIinai' authority awarded him the puiiishimcrit of emoval from seiice. 

2. 	
In the appeal dated 21 -8-2000 Shri I liralal Acliarjee has mainly made 

the following points 

(a) 	'IliaI lie was 	i!iijii 	lnin tenlpnlar\' iiientu.I illness. 

(U) 	'Ihiaf Ilie liiuLiIils H the 1.0., ate villiuui the application ofjudieiuus 
111111d. 

'iliat the tepi eSelitUtic 'Ii was hot coiisidcicJ ProPerly. 

That iheuindings of the ifl1uIiy report aFe without evidence. 

That the act of the appellant duriti  
99 was under I lie 	

the period from 12-5-98 to 31 -12- 
spell of a serious nervous ii mess asper the medical 

certificate issued k [lie (tiwaiwij Medical College on 31-12-99 
which was tiitirked as [xhiihjt 1

)7 1  in tile inqui. 

3. 	1 have g )flC (lit ouIi I lie records of [lie case along WI [h) the appeal of Sun I-
liruhal Achurjee With rclrcnce to the points raised in his appeal, the 

following obse rvn lions are inn (IC. 

(a) 	'JIw iiiccl iciil cci Ijfjcnte issued hv the (iuiwnhutj Medical College on 31-I 2)) 5linw5 lh:il the :ippch!:itt \V:I 
 

(M 11 cring finin Ncrvnuis' 
disnr(Jer 

 



(h) 	Ihe Ii n(l in gs of I he l.( )., are supported by observat ions and analysis. 

.. 

 

The  appellatit \vns i yen opportwiitv to make represeitation at the 
Pl()per I:ie hut he huiled to uiunke mIY 1'CI)FCSentaIjoll. 

List ol' dnci uucn I by \vh ich hue art M es of charges hancd against the 
appcllaiit was supplied to the appellant along with the charge sheet. 

Same. as (a) above. 

4. 	In re1ieuice to the records of the case and the observations made 
above, I find that all the charges as mentioned in the charge sheet stand proved and 
the appellant deserves punishment for violation of rules as mentioned in the charge 
sheet. 1-lowever, taking the medical ccrtiflcate dated 31-12-99 into consideration 
and taking a lenient view. I Sun Laihiuna, Director Postal Services (IJQ), Shillong' 
do hereby reduce [lie punishment of Shni Iliralal Acharjee of removal from service 
with immediate efict to rcducti to the lower grade of Postman cadre until he is 
found fit by the couilp(!tcuil medical authority to be restored in th e  higher gradC of 
Postal Assist:tuui. '[his dl!'pwics the ai)l1cn1 o1111.1 I lit alni Achiarjc I 

LALIILUNA') 
Director of Postal Services (IIQ) 

To (By Registered post) 

Shni I lit a l a l Aehtaujee, 
Viii - Katha Ital i, 
P.O. - 'Aaduban, 
Via - Aruiidliuijiijjr 
Agarta in, fri pu ru. 

Copy to :- 

1-2) 'I'hic Sr. Sn pd I. of Post Otlices. Megha hiya  
31) Spate. 	

Division, Shil long. 



I I!\IH NI I.Ni (:)1 l( ) 	I 
(ATICII OF I'H[ U IIF1 IUF 1v1,\lIR (iI,NFR,\j,NJ:CjtjF:SI.jlJjON(i 

- 

Memo No. iati1 M. I b 	
I)1ed liiIIoim. the 6-12-2000 

f'f 'I)t'T1't 	I1\T 

I he\\n!d 	( n!1i'ctegit Medicd Atilhnritv" appearing in the gill line of para-4 of ilik oflie incino of C\el1 iiuiiibei dated 271 0-2000 iuv be read as 
"Conipeiciit /\n h'ri tv'. 

- 

(LALFILUNA) 
- 	 I )ii ector 'ol liI Selices( 1-IQ) 

( 	, + 	 I op\ o .- 

1) 	Sun 	ia ha I 	Aeliai 	 thai (au. 	P.O. 	Madubau. 	via 
AiindIjiiiiiiar Aarta1a iripur. 

Ihie Si. SIip(i( otli umccS. ShiiIHi. 	 - 

(),'( 

U 
- 	 I )ireelor or jos(aI et'kes 

N.E. Cliche: S1ii11t. 



RULE Ii] 	 C.C.SVCA.)RUI.ES 	 23 

the expiry of this period, the reduction will/will not have the effect of 
postponing his future increments of pay." 

D.G., P. & T., Lctter No. /8/70-Djsc. I, dated the 16thDcrnbr, 1970. 1 
(13) Reduction to a lower service, grade or post or to a lower time-

scalc.—Evcry order passed by a Competent Authority under sub-rule (2) 
of Fuiidariiental Rule 29 imposing on a Government servant the penalty 
of reduction to a lower service', grade or post or to a lowr'tirnc-scaIc should 
indicate—. 

(1) the date from which it will take effect and in cases where the 
reduction is proposed to be imposed for a pecified period, 
the period (in terms of years and months) for which the penalty 

- shall be operative. It should be noted that the reduction may 
be for an unspecified or an indefinite period and in cases where 
no period has been specified in the order of penalty, the con-
clusion is that thepenalty is for an unspecified period. 

(ii) the extent (in terms of years and morith), if any, to which 
the period referred to at (i) above shall Operate to postpone 
future increments on restoration after thespecified period. The 
period specified under this sub-clause shall in no case exceed 
the period specified under sub-clause (i) above. 

G.L, M.F., O.M. No. F. 2 (18).E. 111/61, dated the 7th May, 1961. 

It has been decided in consulcat ion with the Minist rics of Law and 
Finance that in future, arì order imposing the penalty of reduction to a lower 
service, grade or post or to a lower tiffle-scale should invariably specify- 

(1) the J)eriod of red uct ion, unless the clear intCrit ion is that the 
reduction should be permanent or for an indefinite period; and 

(ii) whether on such re-promotion the Government servant will 
regain his original seniority in the higher service, grade or post 
of higher time-scale which has been assigned 10 him prior to the i'i'posil ion of the penalty. 

If the order of reduction is intended for an indefinite period the order 
should be framed as follows:— 

Eserv

"A is reduced to the lower post/gradc/ser'jce of X until he is found 

i'CC 
itby. the competent authority to be restored to the higher post/grade/ 

 of 

In cases where it is intended that the fitness of the Government ser- 
vant for re-promotion or restoration in his original position will be con- 
sidered only after a specified period, the order should be made in the 
following form:- 

"A is reduced to the lower postgradc/service of X until he is found 
fn, after a period of .............................. years from the datc of this order, to 
be restored to the higher post of  

O.M. No. 9/13/62.Ect (I)), dated the 10th October, 1963 and 
No. 30/63-Est. (I)), dated the 7th February, 1964. 

I 	

In 



	

I he 	i,uperiritciident of, l'ost ()I]ice.s 

ehakiva I)jvisinn. Shillone. 	:1 I 
St u)NY 1: f>RAY1.1" Ii )i 	\VI II II)R\\\.\l. HR RI\( )AI IHN Ol SUSl[NSi(N ()Ri)lR. 

'I 

V"ith(Inc ie::IveI ;il1I iuiiiie .nhiiiissjuti I have the honour to infirrn you that 
hiri' dkeh:n ylni' 	nv tint 	tvii Ii 	iii iiint 	siliceril v and 	devolioll 	since the date ol 

appoiui(Ifleui 	IC DCcclillicr 	PPM 	l'i ior In i!iIIc 1 (tiuiaIc IliuRIcilt \\flIchl  ()cCUl cd tii iuuy life (hUe to 
mental ii lsilauiecs: I h;iv: leii (fi:•;elctieilig ni' duties ViIIi the full 	satisfaction of my superior 

liete vus 11(1 coniphi l  cr hs;itishuetinii ni;iiiv olikers or skills irrcspect oIluiy ervicu for last 
8 years 

I fiat 	pcilua; cItut 	In ill i;cCl 	\.ii:ultt.r 	I 	. 	I 	hvc;tiule 	viclilil or 	guy own 	flute or 
destilly VlliChl was hc. nuid uuuv ccciiin,I iuI.t.I . I feel 	ic:L (m  iu1 	hi tuicuufaf iuiihahuiices since March 
ii 	acid 	ton1 	II;iutiiiiii 	fciiiIjIhi'iii 	mliii: 	hhc:ut 	I111iii;Ihues:uicI1,:rinif 	iui:ufvcrfaiutly 	I 	did 
s.uine t'auited Iiuiuigs 	vfuihu cost 	iuciiui\ in iii. 	'ai'euius 	which was actually uuiuintciuliuui;d hr. 
which now I aiui really sisuuuiyfiif iii! lefienlculI 	Mv hiuiuil 	incijihers funk sincere cubit to treat 
nue Iiouuu 	( tiwaluati 	Medical ( nike 	I Ii;cit;uI auth uuuw 	alji 	fit to rcsuuuue my duty 

i\ copy of Medical ( eitilic::itc 	(I;lIctI I Il&1/2fH)lJ issi.ied by deperfuuiciui of Psychiatry .G.M.0 
I hospital is enclosed huerctvitli 	Is a uui:iller cii mecicuf aunt pinoi. 

that 	tlunii;h •ynui 	Iu:ite pncct:cchciI ttilhu 	I(fscIIlIl(uul:II 	filhcecdiii; 	;i1':uiuu;I 	lime at this 	sfa'e 
I 	Iuuicuthfy icnc.t 	cn tic ttjuliHu;itt it! 	h 	(Ii:iilc". ltilhif 	lu';nn:I nu 	ho 	t\IIIeIi I am 1101 	hiahlc 

iIuuiiui; 	Ihtii'a' 	fill lilt1 	I 	\.;i; (\iliuiiiI\ 	suillitimu,' 	liii 	1ii.unit 	l)i 	uler. I fail 	I couuuuuuilted 	ally 
ofFence (filling the said period . (fiat uun.huI lie onI of nuind 

1 fiat siuie I was placed iuuuder Sui:flvulsiciil I :iuu' hueiuii 	great finaiici;d fiardship and my 
thinly uneunhers ate iusu 	the d;i1s 	ii luau 	sl;uivaticiIu. Ii 1 aiim lcuumuiivated Ironi service. I shall 
lint (lilly (lie \\'iiltont 	fHi! iii 	ClillInnI' I'iut 	lilly uuteuiiliersalscu 	ihI he the 	ictin of ,  the 
s;iine filulilsltinc it 	hii 	tthuIi 1kv h:ct 	iii 	f:cnit. 

ItnIhiem, 	I 	ucsliei:ulichtv 	ycificcici 	lIc:ul 	ii 	inc 	I':inuv 	i 	pivtIl 	Ii 	iii: 	to 	icutify. nusehh. 	I 
puouutise. 	thai 	I 	stu;cII 	lietu 	Ii 	itt! 	\',ui'ni 	in 	ii' 	Ii1.. 

Iluicler flue 	cite : 	ccc'i.li!u':. I hnnulh pI:u\ lii your kiulihuleSS to cnuudnn iity wrongs 
\'liuelu \\;us cuuuscd 	lni,.iiei:cuu:I 	nut 	tniih.0 	I 	pu:u' 	\iiuur huouunllr In 	\'.illldra\v or 	rcvnkc 	the 
Suspension order e:ereisnu' 'our iuulueien( f'i\.er 	nud (:ir;ucitv. 

And 161 .  tIns let of \vnr [ui:ilu;ss I shill lie nhiliecd to you. 

lute loser 

	

I. 	ihli:ci 	tci(ili'ali 

	

: ( u 1 l 1 s 	hiithuliilfy, 

(I hirahaf Achiarjce, SP.M.) 

1Iuuihcr SilSf)CulSiOii, /\iilpat I. 

\\'csl ( Jalo I hills,. 

Fvlcghuahaya. 



i• 
SMOKING AND CH WING BETEL-NUT-iNSiDE THE HOSPiTAL PROHIBITED 

1dic1 C11e Hospital  
Dated GuwahaLi the_ 

4 f I 	 (MEDC.AL CERTIFICATE) 

_J7 

	

WHOM IT MAY CONCERN 	 I 

	

t. 	fy that Sari / SrnrI 	
----. 

was treated as an -do-or / out-d.zor patient lLi 	 '7 /7 
ell of Medical Colic-= Hospital, Guwahati frcm 

to and was! is suffering from 	-" 

He/Shc was/is advl1 to taZe res-_(cr---.-=-=-- — —we-d_ f_d3y&-/-hs-_wILb 

f effect frcm_.-  

Now he / sh. is fit to resume his / lif duties. 

/ 	

-- 

	

Counter sied. 	 Sfgnae - — 

•--- -.i 	 Scal__.__—__ 

\_ - 



U 7 MEDICAL CERTIFICATE OF 1LLNEBS•-. 

c' 	
For I.vayn or Fx.t ettion of Leavo ) 	 --- 

U  

 

R. No.'  299 	
(k Q Signature of App lint 	 '• 

I, 1) r 

after erefut p'r.ioiitI e.,C ii i 'tii o 	of the ca!e hereby certify that 
Shri/Sntj 	'" 	

H 
whose signturo i. givei ai 	e il suffering fifØ[fl 

• 	' 	'. 	-.' 	
" and I consider- that. a period 

of absa-iice fiu duty,  

with effect I roin'..l h 	-. 	"• 	is/w/s 	absolte.y hecessary 
for restoration of h!h/r health, 

Date :— I 	1 	Signature of 
PIac :— 	 or—oilier Rcgd.!raet e r 

• 	 r 	 P. 

-, 



1 
uvL - 

MEDICAL CERTIHGA[E OF ILLNESS 

ature 	 I I Ln 	\ , 
-ai 9,98 

I Dr. 	kq 	,\ r 	.
• ............................... 

'aieful CX ttflinitu)rl of tl )e  c se hereby cirtify that Sri 
 

	

..whose signature is'given above 	 b is suffering from ...... 'j\ 	•. 	
' 	

.. and I consider, 	
LI, 

that a period of absence from duty of... 	\fdys with effect from 
£ 	'r . .. 	is absolutely necessary for the restoration of 

his / h,r health. 

Dated, Agartala 	 Signature 	.......... 
the 	 ...199 	 Designation... 	

iI (MAFJIM LINIC) 	 Regd. No.-34083 	
r 

pr. . Akhaura Road, Jackson Gate, 	'1 elephone No. 	'' 	.. •-\ 
, 

Agartaja, Tripura. 	 Chamber : 22-5447  

Resi : 22-6819 



1JPART"1ENT OF FOoT INJIA 
(I 	 o TUL R.,UpJr.oF POLT OFFICi$ : LJGHALAYA i)IVIbION 

JiILLOG 
	

793001 

No. B"-430. 	 1 td at hi11on-1,. the 02-0r01. 

In pursuance of the Director of Postal services 
(HQ) 0/0 the Chief Postmaster General N..Circle memo No. 

taff/109-16/2000 dtd 27-10-2000 and subsequent conigendum 
vide memo No. taff/109-16/2000 dtd 6-12-2000, bhri. .I{1.ralal 
Acharjee EX'oPM Ampati .0. is revcred to the lower grade 

of Postman cadre in the scale of Rs.3050-75-3950-80-4590/ and 
is alloted to the unit of the Postmaster Tura'H.O. 

$r.oupdt.oJf'e~(offtcei 	 is 

MeghaiaTa Div ision 
hil 1ong79300 	 el 

.st 

Copy to :- 

1, 	The Chief Potinater General (taff) N.E. Circle, 
Lhiliong w.r.t, CO's memo cited above, 

The Postmaster Türa HO for information and necessary .  
action. 

10 

ShrI, Hiralal Acharjee viii- atha1ta1j P.O. Madhuban 
V4--- Via- Arundhutinagar, Agartala, west ripura. 1, 	F/F of the official. 
0/C. bpare. 

ost OffIces 
i'4eghala a Division 

hillong-793001 

ai 

ir 
th. 
Li' 
ft 
ti 
ti! 


